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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

ORIGINAL APPLICATION NO. 628/2024

IN THE MATTER OF:

ALOK MOHAN ...APPLICANT

VERSUS

HARYANA STATE POLLUTION CONTROL BOARD & ORS.

...RESPONDENTS

REPLY ON BEHALF OF THE RESPONDENT NO. 2

MOST RESPECTFULLY SHOWETH:

I. PRELIMINARY OBJECTIONS

l.

That at the outset, it is stated that the averments made and the
contentions raised by the Applicant in the letter/Original application
against the Respondent No. 2 are wrong, incorrect, misleading and
are therefore, wholly denied. It is further stated that each and every
averment contained in the letter/application filed by the Applicant
are hereby denied as if the same has been specifically traversed and
denied, unless the same is admitted hereinafter, and nothing
contained in letter/application shall be deemed to have been
admitted by the Respondent No. 2 merely on the ground of lack of

specific denial.

At the outset, it is submitted that that the original application is not

maintainable on the following grounds:
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NO SUBSTANTIAL QUESTION RELATING TO
ENVIRONMENT HAS BEEN RAISED AND THE APPLICANT
HAS SUPPRESSED AND WITHELD VITAL INFORMATION

Section 14(1) of the National Green Tribunal Act, 2010 (“the Act”)
grants authority to this Ld. Tribunal to have jurisdiction over all civil
cases where a ‘substantial question relating to environment is
involved’. In the present case, the Applicant has, not only failed to
lay down any substantial question which relates to the environment,
but also throughout the complaint has raised allegations based only
on surmises and conjectures without any concrete evidence. The sole
basis of the Applicant’s letter/complaint rests upon his visual
experience of having visited the industry on 20.10.2020 and having
observed the alleged lapses on the part of the Respondent No. 2,
without any specific details to show as to how the industry is
polluting the air/water and causing noise pollution in the nearby

arca.

The Applicant has intentionally suppressed and withheld vital
information with respect to the area of Sector 15A where the
Respondent No. 2’s industry and the residential premises of the
Applicant is situated. The Sector is adjacent to NH44 i.e., the Jammu
Kashmir and Kanyakumari Highway which is the longest north-
south National Highway of the country, which is accustomed to large
number of vehicular movements throughout the day along with a 100
ft. wide road which are normal thoroughfare. Therefore, the
applicant’s allegation of air and noise pollution have to be seen
specifically from the lens of the geographical location at which the
area is situated, which becomes essential to the matter in issue, and

has been conveniently suppressed and withheld by the Applicant.
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THE CAUSE OF ACTION RAISED AND THE RELIEFS
SOUGHT ARE BELATED AND BEYOND THE PERIOD OF
LIMITATION AS PRESCRIBED UNDER THE NGT ACT, 2010

5. That it is submitted that the industrial unit of the answering
Respondent at Plot No. 18/4 at Sector 15A Faridabad was set up in
the year 1960, wherein multiple conveyance deeds were executed in
the Respondent No. 2’s favour. The total size of Plot No. 18/4
presently stands at 88076.60 sq. mts. approximately for running an
industrial unit at the subject area. The prolonged operation of the
industrial unit/facility is also evident from the Gazette No. 331 of
1970 dated 24.02.1970 issued by the Government of Haryana,
wherein it was specifically mentioned that the factory had been
existing before the issuance of the said gazette and that the frontage
of Sector 15A, including the area wherein the industry had set up,
was designated as ‘Industrial Zone’. A true along with a true typed
copy of the Gazette No. 331 of 1970 dated 24.02.1970 issued by the
Government of Haryana is annexed and marked herewith as

Annexure — R-2/1.

6. That the Applicant in the application/complaint/letter has himself
stated that his father 1.e., Dr. Mehta Vasishta Dev shifted to the
House: 901, Sector 15A, Faridabad — 121007 (“subject premise”)
post 1980, and the Applicant settled at the subject premise only after
his retirement from Indian Navy on 31.03.2005, whereas it has been
an admitted position that the industrial unit/facility run by the
Respondent No. 2 had been operating near the subject premise even

before the applicant’s family moved to the subject premises.



4

That Section 14(3) of the Act specifically provides for a limitation
period of six months from the date upon which the cause of action
first arose to move an application before the Ld. Tribunal. In the
present case, the alleged cause being raised by the Applicant is
therefore belated as the industrial unit/facility was already in
existence when the family of the Applicant moved to the subject
premise. Even assuming, though not admitting, that the cause of
action arose when the Applicant shifted to the subject premise, the
grievances raised in the present complaint are still barred by
limitation having been raised after approx. 20 years. Moreover,
having already resided at the subject premise for more than 20 years,

the present application is hopelessly beyond the period of limitation.

That the reliefs sought by the Applicant pertaining to reallocation to
an urban plot admeasuring % Acres of land at Ambala/NCR Delhi,
in lieu of his vast ancestral properties and the offer for purchase of
his flat by certification bodies at the prevailing market rates, clearly
reflects that the present complaint/letter is nothing but a means to
secure unlawful advantage at the behest of a false portrayal of
environment violations by Respondent No. 2, to derive property

rights or financial resources.

That the relief of compensation sought by the Applicant from the
Respondent No. 2 with respect to resettlement expenses and health
issues, apart from being absolutely erroneous and false are, also
highly belated, on the grounds mentioned hereinabove. The
limitation for seeking the relief under section 15 of the Act is five
years from the date on which the cause for such compensation or
relief first arose as prescribed under Section 15(3). Moreover, the

relief is in the nature of a blackmail petition sought to unjustly enrich
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oneself out of the financial sources of the industrial unit. Therefore,
the allegations raised and the reliefs claimed are both belated,

unsubstantiated and must be rejected.

THE DISPUTE RELATES TO FACTORS BEYOND THE
JURISDICTION OF THIS LD. TRIBUNAL

That the Applicant in the complaint/letter has alleged that instead of
maintaining a minimum buffer zone of 500 metres between the
industrial facility and the residential area, the Respondent No. 2’s
industrial facility/unit shares a common wall with the residential
area, which issue in the present case falls outside the scope of this

Ld. Tribunal.

That it is submitted that the Respondent No. 2’s industrial
unit/facility was set-up much prior in point in time 1.e., in the 1960’s,
as already highlighted hereinabove. According, to the Applicant’s
own complaint/letter, it was the Applicant’s father who had
purchased the said flat around the year 1980, and it was only
subsequently that the Applicant settled at the said premise in the year
2005, whereafter he has allegedly inherited the property and the
same now stands in his name from 12.02.2013. It is submitted that
the allegation of non-adherence to the buffer zone is nothing but an
afterthought. It is firstly, submitted that there is no violation of any
buffer zone, secondly, even otherwise, it is the Petitioner who had
shifted to the subject premises after the establishment of the
industrial unit in 1960s. Therefore, it was the responsibility of the
Department/ Coloniser to maintain the buffer zone as the shifting of

the Petitioner to the subject premises was a subsequent event.
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That moreover, the jurisdiction to adjudicate the dispute with respect
to the alleged non-adherence of the buffer zone lies exclusively with
the appropriate authorities under the Haryana Development and
Regulation of Urban Areas Act, 1975, as the same is a matter

concerning urban planning and restructuring.

That in the alternative, it is submitted that since the said issue
pertains to urban planning and restructuring, therefore the same does
not fall within the purview of Section 14 read with Scheule 1 of the
Act and the Ld. Tribunal has no jurisdiction to adjudicate the issues
on the same, which has been reiterated by the Hon’ble High Court
of Bombay in Central India Ayush Drugs Manufacturers
Association v. State of Maharashtra, 2016 SCC OnLine Bom
8813 (Para 24), and is reproduced herein —

“24. When section 14 is read along with and construed with section

2(1)(c) and (m), it is clear that civil cases which can be considered

by the National Green Tribunal must affect environment. If it is

not affecting environment, the Tribunal will not have jurisdiction.

In present facts, reliefs sought for do not directly or indirectly affect

environment.”’

II. PRELIMINARY SUBMISSIONS

14.

That it is submitted that the Respondent No. 2 is a Company
incorporated under the provisions of the Companies Act, 1913 and
1S an engineering conglomerate operating inter alia in agri-
machinery, construction & material handling equipment, and auto
components. In the area of agri-machinery and construction &

material handling equipment, it is manufacturing and selling various

172



173

15.

16.

7

kinds of products and spare parts thereof through its network of

authorized Dealers/ Distributors located throughout India.

That prior to 01.09.2024, two industrial units operating at the Plot
No. 18/4 at Sector 15A Faridabad (“subject area”) were being run
by two separate legal entities viz. Escorts Kubota Limited (“EKL”)
and Escorts Kubota India Private Limited (“EKIL”). Although, the
consent to operate certificates issued to both the industrial units by
the Respondent No. 1 pertained to the industry type of automobile
manufacturing (integrated facilities), however, based on the internal
mechanism and specifications, two separate and distinct certificates
were issued for the respective units. As far as the present case is
concerned, it is humbly submitted that it is the EKL unit/facility that
is adjacent to the residential house of the Applicant, and the other
unit operated by EKIL shares the boundary wall with the EKL unit.
A copy of the Layout Plan of Sector- 15A of Faridabad prepared by
the Town Planning department reflecting the respective industrial
units/facilities along with the residential zone is annexed and marked

herewith as Annexure R-2/2.

That eventually both EKL and EKIL along with Kubota Agricultural
Machinery India Private Limited (“KAI”), applied to the National
Company Law Tribunal, Chandigarh Bench under Section 230-232
of the Companies Act, 2013 for amalgamation, which was ultimately
approved by the Bench vide order dated 21.08.2024. A copy of the
order dated 21.08.2024 passed by the NCLT, Chandigarh Bench is
annexed and marked herewith as Annexure R-2/3. The order dated
21.08.2024 has been duly filed with the Registrar of Companies of
Delhi and Haryana on 01.09.2024 and hence, w.e.f. 01.09.2024,
EKIL and KAI stood formally amalgamated with EKL. In pursuance
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thereof, the Haryana State Pollution Control Board (‘Respondent
No. 1’) has also been notified about the amalgamation and the
concerned merger application has been submitted by the answering
Respondent, however, the approval in this respect is awaited.
Therefore, at present, both the industrial units are being operated and
managed by ‘Escorts Kubota Limited’. That considering that two
separate companies were operating as and when the present issue
arose, the Respondent No. 2 seeks liberty to annex documents
relating to both the industrial companies, and to
correct/amend/modify the name of the Respondent No. 2 in the
memo of parties, in view of the order dated 21.08.2024 passed by
the NCLT, Chandigarh with respect to the recent amalgamation.

That the Applicant has raised the following allegations against the
Respondent No. 2 in the complaint/letter which are categorically laid

down hereinbelow:

1. The industry is allegedly causing air pollution on account
using NO2 gas, HNO3, H3PO4 phosphoric acid etc.
extensively for cleaning the organic and inorganic deposits of
stainless-steel parts of tractors and the fumes are being
released through exhaust vents directly facing the residential

area, as a result of which the AQI has touched 361;

ii.  The industry is allegedly causing water pollution as it is using
chemicals extensively near the residential area and is draining
pollutants which are mixing with under water currents, which

has deteriorated the ground water quality;

174
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iii.  The industry is allegedly causing noise pollution due to
increased heavy duty vehicles, plying to and from the

industry;

1v. The minimum buffer zone of 500 metres is not maintained

between the industrial unit and the residential area.

That the allegations raised by the Applicant in the complaint/letter
are specifically addressed with respect to the industrial
units/facilities hereinbelow under the three heads concerning:
alleged air, water and noise pollution. As far as the issue of buffer
zone is concerned, the same has already been dealt with hereinabove

and the same is not being repeated for the sake of brevity.

ESCORTS KUBOTA LIMITED (‘EKIL’)

That at the outset it is submitted that the operations being undertaken
at the EKL industrial facility/unit comprises of machining, which
includes drilling, gear box housing, cylinder box housing, etc. The
facility is not involved in any manufacturing operations per se and
is involved only in modifying the particular parts of tractors. The
parts specified are already manufactured and assembled before
arrival and are only modified as per specifications at the present

industrial unit/facility.

That the EKL industrial facility/unit was developed with an
investment cost of Rs. 595 Crores which at present has a sanctioned

strength of 1950 workmen.
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That the EKL industrial facility/unit has been operating in
compliances of the statutory norms as prescribed by the Act/ Rules,
whereby a Consent to Operate Certificate (“CTOC”) was granted
and periodically renewed in their favour by the Respondent No. 1,
which at present stands valid until 30.09.2025. A copy of the consent
to operate certificate dated 31.07.2024 for EKL is annexed and

marked herewith as Annexure R-2/4.

That as per the CTOC for EKL, the following thresholds and
limitations were prescribed, which are categorised and mentioned in

a tabular form below:

Sr. | Quantity | Mode of | Trade General
No. | of Discharge Effluent

Effluent Parameters

1. | Trade: 0.0 | Trade: NIL Number of | To comply with

kl/day Domestic: Stacks: 1 noise pollution
Domestic: | treated (Regulation and
100.0 effluent Control) Rules,
kl/day recycle/reused 2000 (as per clause
In gardening 7 of the terms and

conditions)

That the EKL industrial facility/unit therefore has the following
components/mechanisms, which are also referred in the report

submitted by the Respondent No. 1:

1. The industry has no Trade Effluent, but has only Domestic

Sewage which are being recycled and reused for gardening;



177

24.

11.

1il.

1v.

V1.

11

The industry has a Generator Set to keep the industry running
even during power cuts, which is installed with a capacity of
1950 KVA, using PNG as fuel, as recommended by
Commission for Air Quality Management (‘CAQM’) vide
letter dated 03.06.2022;

The industry has water air coolers to provide adequate cooling

to employees working at the location;

The industry has a permission under the Haryana Water
Resource Authority (HWRA) to put in place 3 Nosebore wells

for domestic consumption;

The industry has an underground tank of 40 KLD of Diesel
for filling up the trucks, for which the industry has a valid

license dated 28.09.2022 annexed and marked as Annexure

R-2/5.

The industry also has a valid license to handover the sludge
or hazardous waste which is generated during STP process,
which is issued under Hazardous and Other Wastes
(Management & Transboundry Movement) Rules, 2016 dated
01.08.2024, which remains valid until 30.09.2025 annexed

and marked as Annexure R-2/6

That as far as the allegations raised in the complaint/letter is

concerned, the specific averments/records, to show the compliances

and the operation of the industry to be running within the permissible

limits, are laid out hereinbelow:

A. ALLEGED AIR POLLUTION
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That there is no source of releasing gaseous substances in the air
from the industry, except the Generator Sets being operated at the
industry which as stated are operating on PNG based fuel as
recommended by Commission for Air Quality Management

(‘CAQM").

That in addition to the averments raised, the Applicant has
intentionally suppressed and withheld vital information with respect
to the area of Sector 15A which is adjacent to NH44 i.e., the Jammu
Kashmir and Kanyakumari Highway which is the longest north-
south National Highway of the country and is accustomed to large
number of vehicular movements throughout the day along with a 100
ft. wide road which are normal thoroughfare. Therefore, keeping in
view that the Applicant had purchased the said plot knowing fully
well that the society was enclosed by the industry along with two
major roads, the Applicant cannot now allege that the industry is the
primary source of air pollution without acknowledging and bringing
the fact to the notice of this Ld. Tribunal with respect to the air
pollution caused by the plying of heavy vehicles and vehicular traffic
on the Highway and the 100ft. wide open road. A copy of pictures to
show the highway and the 100 ft wide road adjacent to the industry

are annexed and marked as Annexure R-2/7 (Colly).

B. ALLEGED WATER POLLUTION

27.

28.

That the CTOC of EKL expressly reflects that the EKL has no trade
(output) effluents, but only has domestic sewage which are being

recycled and used for gardening.

That to regulate and assess the STP Outlet of Water, EKL already

has in place a setup, having engaged ‘Interstellar Testing Centre Pvt.
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Ltd.” to examine and monitor the quality of water output from the
industry, and the recent report dated 29.08.2024 expressly reflects
that the STP discharge does not breach the limits prescribed. A copy
of the report on STP Outlet Water dated 29.08.2024 is annexed and

marked herewith as Annexure R-2/8.

That EKL has, for self-monitoring and self-check mechanism,
already engaged ‘Shivam Test House’, NABL accredited to test the
Sample of Borewell Water, which has not reported any breach in
parameters and for the present case, has recently submitted its report
dated 25.10.2023, wherein the water quality has been shown to be
within the prescribed limits with the pH value being 7.5. A copy of
the report dated 25.10.2023 is annexed and marked herewith as
Annexure R-2/9.

It 1s also specifically stated that the EKL industrial facility/unit
during the process of STP on domestic sewage, purifies the water
thereby making it usable for gardening and the sludge released from
treatment is handed over to the concerned state authorities under

Hazardous waste disposal.

C.ALLEGED NOISE POLLUTION

31.

32.

That the only allegation raised by the Applicant with respect to noise
pollution is the plying of heavy-duty vehicles on the 10 feet wide

road inside the premise of the EKL industrial unit/facility.

At the outset it is submitted that the Applicant has again
conveniently passed the buck to the operation of the industry without
disclosing that the area of Sector 15A is adjacent to NH44 i.e., the

Jammu Kashmir and Kanyakumari Highway which is the longest
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north-south National Highway of the country and is accustomed to
large number of vehicular movements throughout the day along with
a 100 ft. wide road which are normal thoroughfare. Therefore,
keeping in view that the Applicant had purchased the said plot
knowing fully well that the society was enclosed by the industry
along with two major roads, the Applicant cannot now allege that the
industry is the primary source of noise pollution without
acknowledging and bringing the fact to the notice of this Ld.
Tribunal with respect to the noise pollution caused by the plying of
heavy vehicles and vehicular traffic on the Highway and the 100ft.
wide open road. Even though assuming, though not admitting, that
the vehicular movement inside the premise causes noise pollution,
the same in comparison to the vast number of vehicles plying on the
National Highway and the 100 ft road would not even be 0.01% of
the noise generated from vehicular movement on these two major

roads.

That in addition to the averments raised, the EKL industrial unit/
facility for noise monitoring has engaged SIMA LABS
(Sophisticated Industrial Materials Analytic Labs Pvt. Ltd.) which in
its report dated 10.04.2024 has taken various samples from different
locations which clearly stipulate that no variables contributing to
noise pollution has been found near the subject area, and the noise
generated 1s within the permissible limits. A copy of the Noise
Monitoring reports dated 10.04.2024 are annexed and marked

herewith as Annexure R-2/10.

ESCORTS KUBOTA INDIA LIMITED (‘EKIL”)

That at the outset it is submitted that the operations being undertaken

at the EKIL industrial facility/unit comprises of painting and
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assembling of the already manufactured parts of the tractors. The
facility is not involved in any manufacturing operations per se and
only conducts operations of painting the parts as per specifications

and assembling those parts into the tractors after completion.

That the EKIL industrial facility/unit was developed with an
investment cost of Rs. 355 Crores which at present has a sanctioned

strength of 1950 workmen.

That the EKIL industrial facility/unit has been operating in
compliance of the statutory norms as prescribed by the Act/ Rules,
whereby a Consent to Operate Certificate (“CTOC”) was granted
and periodically renewed in their favour by the Respondent No. 1,
which at present stands valid until 30.09.2025. A copy of the consent
to operate certificate dated 01.10.2024 for EKIL is annexed and

marked herewith as Annexure R-2/11.

That as per the CTOC for EKIL, the following thresholds and
limitations were prescribed, which are categorised and mentioned in

a tabular form below:

Sr.

No.

Quantity
of
Effluent

Mode

Discharge

of

Trade
Effluent

Parameters

General

Trade:
120.0
kl/day
Domestic:
48.0
kl/day

Trade: ETP
Domestic:

STP

Number of

Stacks: 12

To comply with
noise pollution
(Regulation and
Control) Rules,

2000 (as per clause
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7 of the terms and

conditions)

That the EKIL industrial facility/unit therefore has the following

components/mechanisms, which are also referred in the report

submitted by the Respondent No. 1:

11.

111.

1v.

\% 8

The industry has installed appropriate ETP and STP for treatment
of Trade effluents and Domestic Sewage, wherein ETP treated
water 1s being discharged into the public sewer, which is within
permissible limit, and the STP treated water is being reused for
gardening & flushing in toilet;

The industry has 2 Generator Sets of capacity 1875 KVA for
power backup which are running on PNG based fuel as
recommended by Commission for Air Quality Management
(‘CAQM’).;

The industry has 1 Generator Set of capacity of 650 KVA which
i1s running on Dual Fuel, i.e., Diesel and Natural Gas. The
Generator set has a RECD (Retrofit Emission Control Device)
system installed which captures fumes/particles and controls the
emission;

The industry has 3 paint booths, 3 gas fired ovensand, 2 hot water
generators, which are PNG based,;

The industry has a permission under the Haryana Water Resource
Authority (HWRA) to put in place 2 borewells for trade and
domestic consumption;

The industry has an underground tank of 20 KLD of Diesel for
filling up trucks, for which the industry has a valid license dated
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28.09.2020 which is annexed and marked herewith as Annexure
R-2/12.

vil.  The industry also has a valid license to handover the chemical
residue generated after ETP to GEPIL, the appropriate authority,
which is issued under Hazardous and Other Wastes (Management
& Transboundry Movement) Rules, 2016 dated 03.08.2022,
which remains valid until 30.09.2024 and is being annexed and
marked as Annexure R-2/13.

That as far as the allegations raised in the complaint/letter is

concerned, the specific averments/records, to show the compliances

and the operation of the industry to be running within the permissible

limits, are laid out hereinbelow:

A.ALLEGED AIR POLLUTION

That there is no source of releasing gaseous substances in the air
from the industry, except the Generator sets and the fumes from the
painting process. The two Generator Sets of capacity 1875 KVA
installed at the facility are PNG based and there are scrubbers
installed at the facility which are meant to absorb the fumes from the
Painting process. The fumes are also suppressed by water sprinklers,
and after being washed, the liquid precipitate is treated with the ETP
process, thereby making no room for release of any gaseous
substances. Moreover, the other Generator Set of capacity of 650
KVA, which is running on Dual Fuel, i.e., Diesel and Natural Gas,
was recommended to avoid reliance on Diesel Generator Sets. These
Generator Sets have a RECD (Retrofit Emission Control Device)
system already installed which captures unburnt fumes/particles and

controls the emission;
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That EKIL for self-monitoring and as a self-check mechanism of
stack emissions, has already in place a set-up, having engaged
‘Arihant Analytical Laboratory Pvt. Ltd.”, NABL accredited to
examine and monitor the quality of air at the subject area. The said
laboratory from time to time collects samples and has not reported
any breach in parameters. After the collection of samples from —
Generator Section, Oven Section, Hot Water Generator Section,
Paint Section, and the Production Area, the laboratory has submitted
its reports from time to time. For the purposes of the present case the
recent reports since January 2024 viz. 15.01.2024, 22.04.2024 and
24.07.2024, are annexed, the results of which reflects that the same
are within the limits prescribed suggesting that the industry, under
no circumstances whatsoever, is contributing to any kind of air
pollution. A copy of the reports dated 15.01.2024, 22.04.2024, and
24.07.2024 are annexed and marked herewith as Annexure R-2/14
(Colly).

That in addition to the averments raised herein, the Applicant has
intentionally suppressed and withheld vital information with respect
to the area of Sector 15A which is adjacent to NH44 i.e., the Jammu
Kashmir and Kanyakumari Highway which is the longest north-
south National Highway of the country and is accustomed to large
number of vehicular movements throughout the day along with a 100
ft. wide road which are normal thoroughfare. Therefore, keeping in
view that the Applicant had purchased the said plot knowing fully
well that the society was enclosed by the industry along with two
major roads, the Applicant cannot now allege that the industry is the
primary source of air pollution without acknowledging and bringing

the fact to the notice of this Ld. Tribunal with respect to the air
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pollution caused by the plying of heavy vehicles and vehicular traffic

on the Highway and the 100ft. wide open road.

B. ALLEGED WATER POLLUTION

That the CTOC of EKIL expressly reflects that the EKIL had a trade
(output) effluent limit of 120 kl/day, and domestic effluent limit of
48 kl/day.

That to regulate and assess the STP and ETP Inlet and Outlet of
Water, the EKIL has already in place a set-up, having engaged
‘Arithant Analytical Laboratory Pvt. Ltd.” to examine and monitor
the quality of inlet and outlet water in the industry, and the recent
reports dated 15.01.2024, 09.04.2024, and 24.07.2024 expressly
reflects that the STP and ETP Inlet and Outlet of Water does not
breach the limits prescribed. A copy of the reports on STP and ETP
Inlet and Outlet Water dated 15.01.2024, 09.04.2024, and
24.07.2024 are annexed and marked herewith as Annexure R-2/15
(Colly).

It is also specifically stated that the EKIL industrial facility/unit
during the process of ETP/STP purifies the water thereby making it
usable and the sludge released from treatment is handed over to the

concerned state authorities under Hazardous waste disposal.

C.ALLEGED NOISE POLLUTION

That the only allegation raised by the Applicant with respect to noise
pollution is the plying of heavy-duty vehicles on the 10 feet wide
road inside the premise of the EKL industrial unit/facility. There are
no specific grounds of noise pollution raised against the EKIL
industrial unit/facility. However, the EKIL industrial unit has been

running as per prescribed norms which are laid down hereinbelow.



47.

48.

20

At the outset it is submitted that the Applicant has again
conveniently passed the buck to the operation of the industry without
disclosing that the area of Sector 15A is adjacent to NH44 i.e., the
Jammu Kashmir and Kanyakumari Highway which is the longest
north-south National Highway of the country and is accustomed to
large number of vehicular movements throughout the day along with
a 100 ft. wide road which are normal thoroughfare. Therefore,
keeping in view that the Applicant had purchased the said plot
knowing fully well that the society was enclosed by the industry
along with two major roads, the Applicant cannot now allege that the
industry 1s the primary source of noise pollution without
acknowledging and bringing the fact to the notice of this Ld.
Tribunal with respect to the noise pollution caused by the plying of
heavy vehicles and vehicular traffic on the Highway and the 100ft.
wide open road. Even though assuming, though not admitting, that
the vehicular movement inside the premise causes noise pollution,
the same in comparison to the vast number of vehicles plying on the
National Highway and the 100 ft road would not even be 0.01% of
the noise generated from vehicular movement on these two major

roads.

That the EKIL industrial facility/unit has a set-up in place, having
engaged ‘Arihant Analytical Laboratory Pvt. Ltd.’, NABL
accredited to monitor Ambient Noise, which has submitted its recent
reports dated 15.01.2024, 22.04.2024, 24.07.2024, wherein with the
assistance of noise meters, noise sample were collected near Gate
No. 2 Parking Area, Paint shop, and near Gate No. 3. The samples
collected have been shown to be within the prescribed limits

suggesting that the same did not contribute to noise pollution. A copy

186
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of the reports dated 15.01.2024, 22.04.2024, 24.07.2024 are annexed
and marked herewith as Annexure R-2/16 (Colly).

49. Therefore, in view of the submissions hereinabove, the original

application should be dismissed at the threshold.

P
N\
COUNSEL FOR THE RESPONDENT NO. 2

Priyesh Mohan Srivastava
C-200, LGF, Greater Kailash- 110048
Phone: + 91 9892786353

Email: priyeshmohansrivastava@gmail.com

Place: New Delhi
Date: 24.12.2024
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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

ORIGINAL APPLICATION NO. 628/2024

IN THE MATTER OF:

ALOK MOHAN ...APPLICANT
VERSUS

HARYANA STATE POLLUTION CONTROL BOARD & ORS.

...RESPONDENTS 1ug3

Regd. Entry NOw.ceeereenrere 3
Datenucllal--wvldw“ehdu,iiitltnu. Y

AFFIDAVIT 2 4 DEC 20080

I, Shamsher Singh aged about 43 years, S/o Late Shri Sammat Singh, presently
working for gain at Escorts Kubota Limited as Manager — Legal, do hereby

solemnly affirm and declare as under: -

That I am the Authorized Representative of the Respondent No. 2
Company and am well conversant with the facts and circumstances of the

t case and therefore I am competent to depose this Affidavit.

\ “"‘" ¢ That the accompanying reply has been drafted by the counsel for
Respondent No. 2 under my instructions, the contents whereof have been

read and understood by me, and that the same are true and correct.
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3 That the documents annexed along with the present reply are true copies

of their respective originals.

VERIFICATION
Verified at Faridabad on this 24" day of December, 2024 that the contents
éf the above affidavit are true and correct to the best of my knowledge and
belief based on the records maintained by the Company. Nothing material

has been concealed therefrom.

AP
nﬂD‘&ﬁ/ g 3\9“90

wno N8 etnee ™

\¢
e(‘:\-\‘an
?f:“ b \moesso’

Afrested As jo0enNnNe
Notary Pubuc
-gowt of indiz

2 4 DEC 204
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162 HARYANA GOVT GAZ. FEB. 24, 1970 (PHGN. 3§, 1891 SAKA; [Pagt 1

" SPECIFICATION

o _ Locality/Yillage Area Description of Ares
District Tehsil and H.B. No. in
acres
+
A—K-M Reet. No./Killa No.
Kemnel Keithal Assandl 0—2—12 2391512
H. B. No. 84 0—8~0 239/6
(Nardak) 0-—8—4 239/15
0—10—0 240/11
080 240/10
Total  4—5—2
(4.64 acres)
B. 5. GREWAL,

Financial Commissioner, and Seoy.
The 17th/(8th Fzbruary, 1970

No. 331-IPWI-76/4336.—8hri O.P. Data has been appointed as Director (Design) in the grade of
Superintending Engineer of Rs. 1,600—1,800 with effect from 21st June, 1969 in the Beas Designs Organisation.

SUKHDEY PRASAD, Dy. Secy.
TOWN AND COUNIRY PLANNING DEPARTMENT
AMENDMENT
The 12th February, 1970

No. 1R26¥DP-T0/695.--With reference to Notification No. 2330-2TCP-65, dated 19th January,
1966 phlished in the Punjzb Goverament Gzzette dated 22rnd January, 1966 and Notification No. 191§~
VYDP-69/1293, dated 6th March, 1969 pablished in Haryana Goavernment Gazette dated 18th March, 1969,
and in exercise of the pywers conferred by sub-section {4y of Section 5of the Punjab Scheduled Roads and
Coratrolled Areas Restrictions of Unregulated Development Act, 19583, the Governot of Haryana is  pleased
to paiblish the proposals to amend the Development Plan in respect of a elt of land glong Dethi-Mathyra Road,
in sector 15-A, 1.2., frontage of Sector 15-A onto the Dlhi-Mathura Road between Scector 12 and 16 and
for a part of § ctor 13 for Faridabad Billabgark Controlled Area notified ,—rvide Notification No, 3826~
2TCP-63/35804, dated 19th Dr2zmbar, 1963, published in th: Government Gazette dated 17th Janwary, 1964
for jnformation of all persons likely to be affected thereby,

Nsticz is hereby given that the dralft of the amendment tothe plan together with any objec-
tions or sugyistions reccived by the Director, Town and Country Planning, Haryana, Sector 18, Chandi-
garh from aay prrson in writting in this behall, bef re the expiry ot the period of thirty days shall be
taken into consideration by the Government on or after the expiry of the said period of 30 days from the
date of publicatian »f this notification in the official Gazette.

>
EXPLANATORY NOTE ,

Th2 Dwelopment Plan for Faridabad-Balfabzath Controlled Area was putlished in the Punjab
Government  Gazette dated 22nd  Januvary, 1966, and in the Haryana Government Gazette dat d
March 18, 1969. Itis niw propisad to am:nd this pjad in respect of the arcas, {roatage of Sector I5-A
on to the D:lhi-Mathura Road and part of Sactor 13,
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Part [ ) HARYANS GOV GAZ. FES. 24, 1970 (PHON. 5, 1891 SAKAY i6s

R - e .

> In the originad Developmgene Pl the Tormer dund, weo rontage Al Seator P3-A had heens

designated s Residentiai Zone  with oxisting industries urdes Mg antormine  use o and  the fitter. iw
Sector 13 as Institutiomd Zone

3 The freatage of Sector I5-A & muosth venered by the custing Industrics which  most of
them ahreds  stand released b the Government o the Purven of Seonen 30 Land  Acquistiion
Act.

1 The situation of fie industiies s osuch that there are o few pockets lormed which cannuot b
properly utilised for residentiab purposes ol desount of Peing wandwitched between the existing industeies.

3 Thorefure the Geocernment i of the view that thix gan be betrer atitised for mdustrial purposes

6 In wcctor 13 the and wse of the pare of this sector i proposed o he changed 1o Industrial use
to meet the mmediute requirement, A green belt s proposed te b provided o segrepate it from the
Resideatid Sevtor

THIE AMENDED TAND  USF PROPOSALS

It will be scen  froot the plan that the frontipe of Seetor 15-A hetwern mile Stone 185 and 177
varving in depth trom 300t o S00 11 and mciuding the existing tuctory iy the name “Fscorts’ - betweer
the Southern V-2 of  Residentinl Sector 16-A, 16 and 17, the  Northern V-3 or Secior 12 and 13 and  the
Dethi-Mathura Road has heeu desiunated as Industrie} Zone This covers appros. 33 aores

It will he abse seer from the plan that the arce bounded by the Soothern V-3 of Sector 14, Western
V.3 of Sector 13 the houndary of ihe land reserved for Kothart  §ogg. Fostitute und  alse the Fuastern
boundary of The Sector 13 teaving a green belt o the muires along the Sourhern V-Y o sceetor 14 hay been
designated s Tndustriad Zowe This cowers approx, 43 acres,

ZONING REGUEATTONS

I the starting para of the Notification dated 19t January. 1960 publishad in the Puniab Govein-
ment Gazelfe dated January 22, 1966, the Development Plan Drg, No. 1270 65 shall be replaced by Dre
No. STP'H 1456 70, In the heading of Anaexure “B° Drawing Noo STP 1202 64 shall  be  replavced
by Dre 12867 Tn pare 11E)  of the sume annesure, the  Tire N STP 120264 <hudl
be  replaced by Dre. Noo STP H 1486 70 sabiect to the amendmedt explained  abowve  the  roning
Regulations  governing  the use  of development o Land in the Controfled  Aren Notitted. - vidk
Notification So 3826-7TCP-03 35504, dated 19th December, 1963 published it the Gosernment Guazette
dated 17th Junuary . 1964 ohail be the sume as notitied  with the Devetopment  Plan,  vide  Notification
Noe. 2930-2TCP-63, dated 19th January, 1966 piablished in the Punjab Government  Gazetie, dated 220
Tanuary, 1966,

1! RBAN [STATES)
Thre {6th ohroey, 1970

No. LAC.-70460.—Whereas the Governor of Huryana ts satistied that land specified below s
needed by Government, at rublic cxpsnse. for 3 pubhe  purpose. namely.  for Planned Develnpmeni (Wate:
Works) in village  Bahadurwmo b, ebsib Jhojon, disirict Rohitek, it is hereby Jdeclared  that the b
described in the specificat:on below is requirad  for the aforesind purpose,

This declaration is made under the provistons of section ¢ of the Land Acquisstion Act. | ot 1394, to aii
whom it mav concera and under the provisions of section 7 of th: safd Act, the Land  Acyiisition Collectnr,

Dirsctotate of Urhan Bstiates, Harvana, Chandigarin, is hereby dicected to take order~ for the acquisition of
the said fand.

Plan of the land may b= inspectad in the offices of the Land Acquisition Collzctor, Diurectorate
of Urban Fstates, Harvana. Secter Noo {70 3 Bays Building, Chandigarh, Divisional Town Planner.
gonepat  and  Sub-Divisionui Otlicar (Civil), Mhafias. district Rohrak,
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1hd HARYANA GOVI GAZ., FEQ. 24, 1970 (P3N, 5 1891 SAKA: [ParT |
SPECIFIC ALTON
Locality Village
Di-rrigt Tehsil and Area in Acres Khasr No-.
Hadbast No.
Ront:k Jhajjar Bahadurgarh, 76 06 321 322 3%3 min, 5305 383 386 387
H.3.No. 38 _— e, e ——

3842 2 2
3427 38% 391 392
390 3 2 390 2

3513 393, 3514,393. 3515,393, 3516 393,
3517/393, 3518/393, 3519:393, 3520 393,
35214393, 3884 3885 3523391,

I 2
3426 387 3%9

3522393 3522/393
3524/393, 3428/394. 3429/304, 395,
4013 4014 3431 4009

346,
4010

3430/397 3430/397 397  398-399 " 398-399
400, 3528 5083 4162, 4172,

4012 415
418, SO8G/419, 420, 5092/421. 450,1, 451,2,
4531271, 454, 455, 456 1,1, 45732, 460.1.
467/1, 468/3, 3529469, 3530,469, 470. 471,
472, A7y1. 474, 476, 477, 3319/47-
3350'478, 479, 180, 5306 5307

3531481 35314481

4011 3533431, 35344%1,

4012
3532/4%] 3532481
4%2, 483, 48471, 48472, 4%43, 484%4, 45,

86, 5157,5107/487. 5159 S153,4%9,
5109738~
5153 5151 S149 5147

5104490 5101492 5098493 5095495

22

M. L. BATRA, Seuy.

FINANCE DEPARTMENT

The 20th January, 1970

No. 9995-FR(PRC)-6%;37137. -In excicise of the powers conlterred by proviso to article 30V of the
Constitation of [ndia and all other powers enabling him in this behalf, the Governor of Haryana hereby orders
that the Scales of pay of posts of the Secretary, Haryana Vidhan Sabha, viz., Rs. 1,300 100 .,:00, plus
Rs 2004- as special pay, as substituted,- -»ide Finance Department notification No, 5701 PRC-6Y/27405, dated
the 23rd September, 1969 and Economic and Statistical Adviser, viz., Rs. 1,100- -20 —1,600. substituted,- -vide
item 2{i}of Finance Department Notification No. 5837-FR(PRC)-69 30906, dated 2%th October, 1969 in the
the Haryana Civil Services and Posts (Revised Scales of pay) Rules, 1969, shall be
operative from the date of issue of the notifications, viz, 23rd September, 1969 and 2sth October, 1969,

Schedulc appended to

respevtively,

15365C3 (H) ~Guvt. Press, Chd.

ISHWAR CHANDRA,

- - ~ - . = ow
Commissioner for Planning and Finance and

Secretary to Government, Haryana,
Planning and Finance Department.

192



193 ”r

PART T] HARYANA GovT GAZz., FEB 24. 1970 (PHGN. 5, 1891 SAKA) 65
/
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SPECIFICATION
District | Tehsil Locality Area Description of
/Village and in Acre Arca
H. B. No.
Karnal Kaithal | Assandt A-K-M Rect. No./Killa No.
H. B. No, 84 0-2-18 |239/5/2
(Nardak ) 0-8-0 |2396
0-8-4 23915
0-10 - 0 | 240/11
0-8-0 |240/10
Total |4 -5 -2
(4.64 acres)
B.S. GREWAL

Financial Commissioner, and Secy.

The 17" /18" February, 1970

No. 331- IPWI- 70/4336 - Shri O.P. Datta has been appointed as
Director (Design) in the grade of Superintending Engineer of
Rs.1,600—1,800 with effect from 21% June, 1969 in the Beas

Designs Organisation.

SUKHDEV PRASAD,
Dy. Secy,

194
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TOWN AND COUNTRY PLANNING DEPARTMENT
AMENDMENT
The 12" February, 1970

No. 1126 -VDP - 70 /695. - With reference to Notification No.
2930 - TCP-65, dated 19" January, 1966 published in the Punjab
Government Gazette dated 22nd January, 1966 and Notification
No. 1911 VDP-69/1293, dated 6th March, 1969 published in
Haryana Government Gazette dated 18th March, 1969, and in
exercise of the powers conferred by sub -section (4) of Section 5
of the Punjab Scheduled Roads and Controlled Areas Restrictions
of Unregulated Development Act, 1963, the Governor of
Haryana is pleased to publish the proposals to amend the
Development Plan in respect of a (one word not legible) of land
along Delhi-Mathura Road, in sector 15-A , i.e., frontage of
Sector 15-A on to the Delhi-Mathura Road between Sector 12
and 16 and for a part of Sector 13 for Faridabad Ballabgarh
Controlled Area notified ride Notification No. 3826 2TCP-63/
35804, dated 19th December, 1963, published in the Government
Gazette dated 17th January, 1964 for information of all persons

likely to be affected thereby.

Notice is hereby given that the draft of the amendment to the
plan together with any objections or suggestions received by the
Director, Town and Country Planning, Haryana, Sector 18,
Chandigarh from any person in writing in this behalf, before the
expiry of the period of thirty days shall be taken into
consideration by the Government on or after the expiry of the
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said period of 30 days from the date of publication of this

notification in the official Gazette.

EXPLANATORY NOTE

Thu Development Plan for Faridabad — Ballabgarh Controlled
Area was published in the Punjab Government Gazette dated
Gazette dated 22nd January, 1966 and in the Haryana
Government Gazette dated March 18, 1969. It is now proposed to
amend this plan in respect of the areas, frontage of Sector 15- A
on to the Delhi-Mathura Road and part of Sector 13.

2. In the original Development Plan the former land i.e.
frontage of Sector 15-A had been designated as Residential Zone
with existing industries under manufacturing use and the latter

i.e. Sector 12 as Institutional Zone.

3. The frontage of Sector 15-A is mostly covered by the
existing Industries which most of theme already stand released to
the Government from the purview of Section 4 of the Land

Acquisition Act.

4, The situation of the industries is such that there are a few
pockets formed which cannot be properly utilised for residential
purposes on account of being sandwiched between the existing

industries.

5. Therefore the Government is of the view that this can be

better utilised for industrial purposes.

6. In sector 13, the land use of the part of this sector is

proposed to be changed to Industrial use to meet the immediate

196
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requirement. A green belt is proposed to be provided of segregate

it from the Residential sector.
THE AMENDED LAND USE PROPOSALS

It will be seen from the plan that the frontage of Sector 15-A
between milestone 18.5 and 17.7 varying in depth from 300 ft. to
500 ft. and including the existing factory in the name
‘ESCORTS’ between the Southern V-3 of Residencial Sector 16-
A 16 and 17 the Northern V-3 of Sector 12 and 13 and the Delhi-
Mathura Road has been designated as Industrial zone. This

COVers approx. 55 acres.

It will be also seen from the plan that the area hounded by the
Southern V-3 of Sector 14, Western V-3 of Sector 13 the
boundary of the land reserved for Kothari Engg. institute and also
the eastern boundary of the Sector 13 leaving a green belt of the
(one word not legible) along the Southern V-3 of Sector 14 has

been designated as Industrial Zone. This covers approx. 43 tres.
ZONING REGULATIONS

In the starting para of the Notification dated 19" January, 1960
published in the Punjab Government Gazette dated January 22"
1966. The Development Plan Drg. No. 1270.65 shall he replaced
by Drg. No. STPH 1486.70. In the heading of Annexure B
Drawing No. STP 1202 64 shall be replaced by Drg. 1486 70 in
para 11 (c) of the same annexure, the Drg. No STP 1202 64 shall
be replaced by Drg. No STP H 1486 70 subject to the amendment
explained above the Zoning Regulations governing the use

development of land in the controlled Area Notified (one word
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not legible). Notification No. 3826-2 TCP-63 35804, dated 19th
December, 1963 published in the Government Gazette dated 17th
January 1964 shall be the same as notified with the Development
Plan, vide Notification No. 2930-2 TCP -65 dated 19" January,
1966 published in the Punjab Government Gazette dated 22"
January, 1966.

URBAN ESTATES
The 16" February, 1970

No. LAC-70, 460 - Whereas the Governor of Haryana is satisfied
that land specified below is needed by Government, at public
expense, for a public purpose, namely for Planned Development
(Water Works) in village Bahadurgarh, tehsil Jhajjar, district
Rohtak, it is hereby declared that the land described in the

specification below is required for the aforesaid purpose.

This declaration is made under the provisions of section 6 of the
Land Acquisition Act. 1 of 1894 to all whom it may concern and
under the provisions of section 7 of the said Act, the Land
Acquisition Collector, Directorate of Urban Estates Haryana,
Chandigarh, is hereby directed to take order for the acquisition of

the said land.

Plan of the land may be inspected in the offices of the Land
acquisition Collector, Directorate of Urban Estates, Haryana.
Sector No. 17, 30 Bays, Chandigarh, Divisinal Town Planner
Sonepat and Sub-Divisional Officer (Civil), Jhajjar, district
Rohtak.

198
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SPECIFICATION
District | Tehsil Locality Area Khasra No.
/Village and H. | inAcre
B. No.
Rohtak | Jhajjar | Bahadurgarh 76 06 321322 383 min, 5305 385 386 387
H.B. No. 38

1 2 3842 2 2 22
3426 387 389 3427 388 391 392

30 3 2 390 2

3513393 3514 393 3515393 3516 393
3517 393 3518 393 3519393 3520393
3521 393 3884 3885 3523 393

3522 393 3522 393
3524 393 3428-394 3429394 395 396

4013 4014 3431 4009 4010

3430397 3430-397 397 398399 398 399

400 3528 5083 4162 4172
401 2 415

418, 5086/419 , 420, 5092/421, 450, 1, 451, 2,
453/2/1, 454, 455, 456 1,1, 457/3/2, 460 1,
467/1, 468/3, 3529/469, 3530/469, 470. 471,
472,  473/1, 474, 476, 477, 3319,479
3350/478, 479, 480 , 5306 5307

3531/481  3531/481
4011 4012  3533/481 3534,/481

3532/481  3532/481
482, 483, 484/1 , 484/2 , 484/3, 484/4, 485,
486, 5157/ 5107/487 5159 5155, 489

5109/488
5153 5151 5149 5117
5101/490  5101/492 5098/493 5095/495

M.L. Batra, Secy.

FINANCE DEPARTMENT

The 20" January, 1970

No. 9995-FR(PRC)-69/37137. -In exercise of the powers

conferred by proviso to article 309 of the Constitution of India

and all other powers enabling him in this behalf, the Governor of

Haryana hereby orders that the Scales of pay of posts of the
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Secretary, Haryana Vidhan Sabha, viz., Rs. 1,300 100, 1,800,
plus Rs 200/- as special pay, as substituted, -vide Finance
Department notification No. 570-1 PRC-69/27405, dated the 23rd
September, 1969 and Economic and Statistical Adviser, viz..,
Rs.1,100. (one word not legible) 1,600, substituted, vide item 2(i)
Finance Department Notification No. 8837- FR (PRC)-69 30906,
dated 28™ October 1969 in the Schedule appended to the Haryana
Civil Services and Posts (Revised Scales of pay) Rules, 1969,
shall be operative from the date of issue of the notifications, viz.,
23rd September 1969 and 28th October, 1969, respectively.

ISHWAR CHANDRA,
Commissioner for Planning and Finance and
Secretary to Government, Haryana,
Planning and Finance Department

/[True typed copy//
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Annexure R-2/2

APPROVAL OF SITE RESERVED FOR RESIDENTIAL
REVISED LAYOUT PLAN OF SECTOR 15-A = o HUDA AS CONVEVED BY C.1p. HUDA
5- — C.A. HUDA AS CONVEYED BY C.T.P. HUDA
oY VIDE HIS LETTER ENDST. NO 8429. DT. 18-11-1997
,C_) NOTE
O THE SITE OF EXCISE & CENTRAL CUSTOM
N L DEPTT FOR OFFICE COMPLEX HAS BEEN
AGRA CANAL N S ECT O R- 15 APPROVED BY C.A HUDA PKL AS CONVEYED
CANAL . S ECT O R 15 BY C.A HUDA (TOWN PLANNING WIN) PKL
GOP\N VIDE HIS OFFICE MEMO NO. 6467 DT 15.9.03
GUR 14 13 9
— avE PASS 17 ’|V 144 T St R OAD 100 FT. W 1T D E ) 506315 )
18 1 1
| S.P. SITE 0
12 10 SITE FOR § S RESIDANCE 1009 1006 TO 1008 APPROVED EXCL SECTOR | 2 5 “%J
16 15 Ll SITE OF CLUB HUDA ADM.E. |29 GOVT. OFEICER'S COLONY GOVT. SARAI TELEPHONE ADDITIONAL SITE FOR RESIDENTIAL [COSTUM DEPT| £ & EXIST.
M. E. L8 D.C.S. OFFICE EXCHANGE ALLOTTED TO TELEPHONE | JUDICIAL COMPLEX | FOR OFFICE | Q44 | FIRE STATION
3.0 ACRE OFFICER'S RESIDEN | © ui x 2=
” A 2 Uy 5.C. RESIDENCE 154 ACRE EXCHANGE (2.50 ACS) S =
1 16-A 45 A5A sx3 7 075ACS | £R23
9 :-\/'i/ AROUND _ 8 & :|o: s L 238'-0" i) 464'-3" P 120 c:; © 349 I
ROAD 45FT. WIDE
Com ROAD = ] 191-P | -.T.W. [ 235-P)| (236-F263-FP (264-R291-P  (292M319-R (320.8l 347.p @ ol ] ROAD 45 FT WIDE
TO DELHI V1. RLY |_|NE\ FROM MATHURA 176-P 177-P | 190-P W 237 262 265 290 293 318 321 | 346 g; % %-*\/]‘ ‘ }{E ﬁ EMC  [414-P % 394-R  (393-P374-P, 445-P | ga6.p 461-P 462-P 533-P | 534.p 573.p |574-P L
175 178 | 189 192 SlTEO I 0 220 444 | 447 460 463 532 | 535 572 578 3| e o | & N o
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36 Annexure R-2/3

NATIONAL COMPANY LAW TRIBUNAL
CHANDIGARH BENCH (COURT-I), CHANDIGARH

CP (CAA) No. 46/Chd/Hry/2023
(2" Motion)

Under Sections 230-232 and other
applicable provisions of the of Companies
Act, 2013 read with the Companies
(Compromises, Arrangements and
Amalgamation) Rules, 2016

IN THE MATTER OF COMPOSITE SCHEME OF AMALGAMATION AMONGST:

ESCORTS KUBOTA LIMITED
CIN: L74899HR1944PLC039088
PAN: AAACEO074B [DCIT Circle 7(1), New Delhi]
having its registered office at
15/5, Mathura Road, Faridabad-121003, Haryana
Through its Authorised Representative Mr. Satyendra Chauhan
....Petitioner Company 1/ Amalgamated Company

AND

ESCORTS KUBOTA INDIA PRIVATE LIMITED
CIN: U34300HR2019FTCO078790
PAN: AAFCE3923J [Circle 1(3), Faridabad, Haryana]
having its registered office at
18/4, Mathura Road, Faridabad-121007, Haryana
Through its Authorised Representative Mr. Prosenjit Roy
....Petitioner Company 2 / Amalgamating Company No.1

AND

KUBOTA AGRICULTURAL MACHINERY INDIA PRIVATE LIMITED
CIN: U29210HR2008FTC093295
PAN: AADCK5472E [Corp Circle 4(1) Chennai]
having its registered office at
18/4, Mathura Road, Faridabad-121007, Haryana
Through its Authorised Representative Ms. Kumud Maheshwari
....Petitioner Company 3/ Amalgamating Company No.2

Order delivered on: 21.08.2024

CP (CAA) No. 46/Chd/Hry/2023
(2" Motion)
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Coram: HON’BLE MR. HARNAM SINGH THAKUR, MEMBER (JUDICIAL)
HON’BLE MR. UMESH KUMAR SHUKLA, MEMBER (TECHNICAL)

Present:-

For the Petitioner Companies: Ms. Munisha Gandhi, Senior Advocate

Mr. Vaibhav Sharma, Advocate

Ms. Salina Chalana, Advocate
For the Income Tax : Mr. Yogesh Putney, Senior Standing Counsel
Department

Per: Mr. Harnam Singh Thakur, Member (Judicial)

Mr. Umesh Kumar Shukla, Member (Technical)

ORDER

This is a Joint Second Motion Company Petition filed by the Petitioner
Companies, namely; Escorts Kubota Limited (hereinafter referred to as the
“Petitioner Company No.1” or “Amalgamated Company”), Escorts Kubota India
Private Limited (hereinafter referred to as the “Petitioner Company No.2” or
“‘Amalgamating Company No.1”) and Kubota Agricultural Machinery India Private
Limited (hereinafter referred to as the “Petitioner Company No.3” or “Amalgamating
Company No.2”) under Sections 230-232 of Companies Act, 2013 (hereinafter
referred to as the “Act”) and other applicable provisions of the Act read with the
Companies (Compromises, Arrangements and Amalgamation) Rules, 2016
(hereinafter referred to as the “Rules”) in relation to the sanctioning of the Composite
Scheme of Arrangement amongst the Petitioner Companies and their respective
Shareholders and Creditors (hereinafter referred to as the “Scheme”). The said

Scheme is attached as Annexure P1 of the application.
2. In Second Motion Company Petition, the Petitioner Companies have also prayed

for directions to issue the notices to the statutory authorities/ regulators seeking their

CP (CAA) No. 46/Chd/Hry/2023
(2" Motion)
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representations on the Scheme and to publish the notice of hearing of the Petition in

the newspapers.

3. The Petitioner Companies had filed First Motion Application bearing
No.CA(CAA)35/Chd/Hry/2023 before this Tribunal seeking directions for dispensing/
convening of the meetings of the Equity Shareholders/ Unsecured Creditors of the
Applicant Companies. The said Application was disposed of vide Order dated
16.10.2023 dispensing with the requirement of the convening of the meetings of the
Equity Shareholders of the Applicant Company No. 2 & 3, and Unsecured Creditors
of Applicant Company No. 3. and to convene the meetings of Equity Shareholders of
Applicant Company No.1 and Unsecured Creditors of Applicant Company No.1 & 2
with dispensation of the requirement of issuing individual notices to Unsecured

Creditors having unsecured debt equal to or less than Rs.5,00,000.

4. In compliance of the directions issued by this Tribunal in the First Motion
Application, the Chairperson, Alternate Chairperson and Scrutinizer of the meetings
have filed their reports. As per Chairperson’s Reports, the Equity Shareholders of
Petitioner Company No.1, and Unsecured Creditors of Petitioner Company No. 1 & 2

have unanimously voted in favor of the resolution approving the Scheme.

5. In the Second Motion Petition, this Tribunal vide its Order dated 22.12.2023 fixed

the date of hearing of the Petition on 23.02.2024 and gave the following directions:

()  The notice of hearing will be advertised in “Financial Express” (English)
and “Jansatta” (Hindi), both Delhi NCR Editions not less than 10 days

before the next date fixed for hearing.

(i) In addition to the above public notice, the Petitioner Companies shall serve

the notice of the petition on the following Authorities namely, (i) Central

CP (CAA) No. 46/Chd/Hry/2023
(2" Motion)
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Government through Regional Director (Northern Region), Ministry of
Corporate Affairs; New Delhi; (ii) concerned Registrar of Companies; (iii)
Official Liquidator (iv) BSE (v) NSE and (vi) Jurisdictional Income Tax
Authorities (vii) Securities Exchange Board of India along with copy of this

petition by speed post immediately.

(i) The petitioner-companies shall at least 7 days before the date of hearing
of the petition file an affidavit of service regarding newspaper publication
with newspaper clippings as well as service of notices on the authorities
specified above. Objections, if any, to the ‘Scheme’ contemplated by the
authorities to whom notice has been given may be filed on or before the
date of hearing fixed herein, failing which it will be considered that there is
no objection to the approval of the ‘Scheme’ on the part of the authorities
and this Tribunal will proceed in the matter, subject to other conditions
being satisfied as may be applicable under the Companies Act, 2013 and

relevant rules framed there under.

(iv) The petitioner companies shall also file an affidavit stating the objections
received from public pursuant to publication of notice of hearing in the

newspapers.

(v) The Registry shall also report before the date fixed as to whether any

objection has been received to the proposed ‘Scheme’.

6. The Petitioner Company 1, 2 and 3 have filed Affidavits of Compliance vide Diary
Nos. 03955/3, 03955/4, 03955/5 respectively all dated 16.02.2024, wherein it has
been deposed that the joint notice of hearing was published in “Financial Express”

(English) (Country edition, which includes Delhi-NCR edition) and “Jansatta” (Hindi)

CP (CAA) No. 46/Chd/Hry/2023
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Delhi-NCR edition) on 03.02.2024. The copies of the newspapers clippings of the

published notice of hearing have been attached as Annexure A-1 (Colly.) of the

aforesaid affidavit. The Petitioner Company 1, 2 and 3 have also stated in the above
Affidavits that notice of the petition was served on the authorities by speed post
attaching the original speed post receipts along with tracking details for serving the

notice as Annexure A-2 (Colly.) of the_Affidavits.

7. The Petitioner Affidavits have also filed the Affidavits vide Diary Nos. 3955/8,
3955/9, 3955/10 respectively all dated 22.02.2024 stating that till date no objection to
the Scheme has been received by the Petitioner Companies or the Advocate on
behalf of the Petitioner Companies from the public, on any of the addresses, as

mentioned in the notice of hearing.

8. Subsequently, it was noted from Annexure 16 of the Compliance Affidavit filed,
vide Diary No. 02258/1 dated 20.11.2023, by the Petitioners that the Competition
Commission of India (hereinafter referred to as the "CCI") in Suo Moto Case No.03 of
2012 found the Amalgamated Company regarding price fixing and bid rigging in a
tender for supply of feed valves in contravention of Section 3(1) of the Competition
Act, 2002, and directed the Amalgamated Company to cease and desist from the anti-
competitive conduct and imposed a penalty of Rs.54.70 crore. The Amalgamated
Company filed an appeal against the CCI order before the Competition Appellate
Tribunal (hereinafter referred to as the "COMPAT") (Appeal No.13 of 2014), in which
the COMPAT allowed the appeal and set aside the penalty imposed by the CCI. The
CCI had filed an appeal (Civil Appeal N0.5993 of 2016) against the order of the
COMPAT in Appeal No. 13 of 2014, before the Supreme Court, where the matter is

pending. In view of the above, the Petitioner Companies were directed to serve the

CP (CAA) No. 46/Chd/Hry/2023
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notice to CCI. The affidavit of service was filed by Petitioner Companies vide Dairy

No. 03955/13 dated 15.05.2024.

9. In response to the notice of the Petition served on the above Authorities, the

status of the replies/ objections received from them are as under:

9.1 Regional Director/ Reqgistrar of Companies

9.1.1The Regional Director (hereinafter referred to as the “RD”), vide Diary No.
03955/01 dated 12.02.2024, has filed its report bearing No. 6/T-3/2023/9514 dated
05.02.2024 along with the report of the Registrar of Companies (hereinafter referred
to as the “RoC”) with certain observations. The Petitioner Companies, vide Diary No.
03955/01 dated 12.02.2024, have submitted the response to the observations in the

RD/ RoC report. The observations in RD/ RoC report and responses thereto by the

Petitioner Companies has been summarised in Table below:s

SI.
No.

Observations in RD/ RoC report

Response by the Petitioner Companies

(i)

In case of Transferee Company
an inquiry report dated
17.04.2023 u/s 208 was sent to
the directorate proposing closure
inquiry.

No response is required as the Amalgamated Company
shall survive post-merger and would undertake
necessary action, if and as required.

(ii)

In case of Transferee Company,
auditor has stated in the audit
report for the F.Y. 2022- 23 that the
company has not paid certain
statutory dues on account of
dispute and the cases for the
same are being pending before
their respective authority.

The Amalgamated Company/ Transferee Company is
currently involved in legal proceedings with authorities
with respect to certain unresolved matters, which has
resulted in purported outstanding liability. The
Amalgamated Company has contested the demand
with the authorities and submits that such liabilities/
dues would be discharged in case the issue is decided
against the Amalgamated Company, subject to its right
of appeal/revision.

(iii)

In case of Transferor Company,
auditor has stated in the audit
report for the F.Y. 2022- 23 that the
company has not paid certain

The Petitioner Company 2 and 3, which are the
Transferor Companies, are currently involved in legal
proceedings with authorities with respect to certain
unresolved matters, which has resulted in purported

CP (CAA) No. 46/Chd/Hry/2023
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Sl.
No.

Observations in RD/ RoC report

Response by the Petitioner Companies

statutory dues on account of
dispute and the cases for the
same are being pending before
their respective authority.

outstanding liability, details of which has been
mentioned in Annexure 2 (Colly). Additionally, as
captured in clause 5.2(xvili) of the Scheme, upon the
Scheme coming into effect on the Effective Date, the
Amalgamated Company shall be responsible for all the
legal, tax, quasi-judicial, administrative, regulatory or
other proceedings initiated by or against the
Amalgamating Companies. The Amalgamated
Company also undertakes to handle all legal or other
proceedings, which may be initiated against the
Amalgamating Companies after the Effective Date in its
own name and account and further undertakes to pay
all amounts, including interest, penalties, damages etc.,
pursuant to such legal proceedings

(iv)

More than 10% equity shares of
the Transferor companies are
held by the other body corporates.
However, no e-form BEN-2 has
been filed with the RoC. Hence,
the same may be clarified from the
companies.

The Amalgamating Companies, i.e., Escorts Kubota
India Private Limited and Kubota Agricultural Machinery
India Private Limited are joint venture companies of the
Escorts Kubota Limited with Kubota Corporation, Japan
(Kubota Corporation), wherein Kubota Corporation and
Escorts Kubota Limited hold 60% and 40% respectively,
of the total paid up share capital of both the
Amalgamating Companies. Additionally, Kubota
Corporation is also the majority shareholder of Escorts
Kubota Limited.

For an individual shareholder to be considered to hold a
right or entitlement indirectly in Petitioner Company 2
and Petitioner Company 3 through the body corporate
viz., Kubota Corporation and Escorts Kubota Limited,
they must hold majority stake in Kubota Corporation and
Escorts Kubota Limited. Under the current scenario, no
individual shareholder of Escorts Kubota Limited and
Kubota Corporation fulfils the criteria of holding a
majority stake in the aforementioned companies holding
majority stake in any of the corporate shareholder of the
aforementioned companies. Thus, no individual will be
deemed a SBO for Petitioner Company 2 and Kubota
Agricultural Machinery India Private Limited Petitioner
Company 3.

In view of the above arguments, the provisions of
Section 90 of Companies Act, 2013 read with the
Companies (Significant Beneficial Owners) Amendment
Rules, 2019 shall not be applicable in relation to
Petitioner Company 2 and Petitioner Company 3 and
therefore, there was no requirement of Form No. BEN-
2 by Petitioner Company 2 and Petitioner Company 3.

CP (CAA) No. 46/Chd/Hry/2023
(2" Motion)
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Sl.
No.

Observations in RD/ RoC report

Response by the Petitioner Companies

(v)

Transferee company may be
directed to comply with the
provisions of Section 232(3)(i) of
the Companies Act, 2013
regarding fee payable of its
revised Authorized Share Capital.

Para 10.1 of Part B of the Scheme provides that upon
the Scheme coming into effect from the Effective Date,
the authorized share capital of the Amalgamating
Companies as on the Effective Date shall stand
transferred to and be merged with the authorized share
capital of the Amalgamated Company. The fee and/ or

stamp duty, if any, paid by the Amalgamating
Companies on their respective authorized share capital
shall be deemed to have been so paid by the
Amalgamated Company on the combined authorized
share capital, and such fee and/or stamp duty, if any,
paid by the Amalgamating Companies shall be set off
against any fee payable by the Amalgamated Company
on such increase in its authorized share capital,
consequent to the amalgamation. The Amalgamated
Company shall not be required to pay fee and/or stamp
duty to the extent set off and accordingly, shall be
required to pay only the balance fee and/or stamp duty,
if any, in relation to combined authorized share capital
after setting off the fee and/or stamp duty already paid
by the Amalgamating Companies on their authorized
share capital. Notwithstanding the aforesaid, the
Petitioner Company 1 undertakes to comply with the
provisions of Section 232(3)(i) of the Companies Act,
2013 in respect of fee payable on revised authorised
share capital of the Petitioner Company 1, as required.

9.1.2During the course of hearing dated 19.04.2024, Ld. Company Prosecutor, on
instructions from RD/ ROC, has stated that the reply/ response submitted by the
Petitioner Companies has been found satisfactory and after considering their reply/

response, there is no adverse observations of the RD/ RoC to the proposed scheme.

9.2 OFFICIAL LIQUIDATOR

9.2.1The Official Liquidator (hereinafter referred to as the “OL”) has filed his report
vide Diary No. 03955/2 dated 06.02.2024 with certain observations. The Petitioner

Companies, vide Dairy No. 03955/7 dated 22.02.2024, have submitted the response

CP (CAA) No. 46/Chd/Hry/2023
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to the observations in OL report. The observations in OL report and responses thereto

by the Petitioner Companies has been summarised in Table below:

Sl. No.

Observations in OL report

Response by the Petitioner Companies

Reduction of
Share
Capital

As per the Clause 3.1 of the
Proposed Scheme, the
Scheme involve the capital
reduction, accordingly the
Amalgamated Company
should comply with the
provisions of Section 66 of
the Companies Act, 2013.

The proposed Scheme does not envisage any capital
reduction of the Petitioner Companies. Post
effectiveness of the Scheme, Amalgamating Company
No. 1 and Amalgamating Company No. 2 shall be
deemed to be wound-up. Therefore, the proposed
scheme is not subject to the provisions of section 66 of
the Companies Act, 2013.The clause 3.1 (iii) of the
Proposed Scheme provides reference to earlier Scheme
involving Capital Reduction of the issued and paid up
share capital of the Amalgamated Company, the approval
of which had already been granted by the NCLT vide its
order dated 25.05.2023.

Pending
Litigations
before the

Enforcement
Directorate/
Other
Authorities

As per the information
provided by the
Amalgamating Company 1
and 2, various litigations of
Civil nature, criminal nature
and other matter is pending
before the various
authorities including
Enforcement  Directorate,
(details of which has been
annexed with the report as
Annexure R-1 and R-2).

Various litigation before different authorities/ courts is
pending with respect to the Petitioner Companies and the
scheme in question, does not in any manner effect any
of the set pending litigation/ cases including ED
investigation. As per the clause 5.2(xvii) of the
Scheme, upon the scheme coming into effect, the
Amalgamated Company shall be responsible for all
legal, tax, quasi-judicial, administrative, and
regulatory or other proceedings initiated by or
against the Amalgamating Companies. With respect
to the pending ED cases, there are currently 2 ED
cases, which are pending against the Amalgamated
Company since 2003, against which the
Amalgamated Company has made its submissions
before the relevant authorities. Further, all the
liabilities/ dues would be discharged in case the
issue is decided against the Amalgamated Company,
subject to its right of appeal/ revision.

Foreign
investment

As per the Clause 11.1 of
the proposed Scheme, the
Amalgamated Company will
issue 1379492  Equity
shares of face value Rs.10,
to Kubota Corporation,
Japan (a) 697674
(18000000/129*5)  Equity
Shares In of
Shareholding in
Amalgamating Company 1
and (b) 681818

lieu

No fresh issuance of shares for cash consideration is
happening in the present case, and the shares in
question are only being issued in lieu of the
shareholdings of the Kubota Corporation, Japan in
Amalgamating Company No. 1 and 2, which is necessary
on account of the fact that the said companies are being
merged into Amalgamated Company. It is therefore clear
that the shares are only being issued to an existing
shareholder, and that also without payment of
consideration in lieu of existing shareholding. Therefore,

CP (CAA) No.
(2" Motion)

46/Chd/Hry/2023
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Sl. No. Observations in OL report Response by the Petitioner Companies

(5/220*30000000)  Equity | there is no inflow or outflow of foreign capital on account
Shares In lieu of | of present scheme.

Shareholding in
Amalgamating Company 2.
As the Kubota Corporation
is registered in Japan, the
Transferee Company
should comply with the
FEMA Regulation and
Notice Should also be
served to the FEMA.

Further, as per Clause 6.14 of RBI's Master Direction on
Foreign Investment in India, in case of Amalgamation of
two or more Indian Companies, the Amalgamated
Company can issue its equity instruments to the existing
Shareholder of the Amalgamating Companies, who are
resident outside India under the automatic route without
any prior permission of RBI. The Amalgamated
Company would undertake the requisite filling with
the Reserve Bank of India in relation to issuance of
shares to Kubota, Japan and undertakes to fully
comply with SEBI/ FEMA Regulations as applicable.

9.2.2The OL filed the additional report vide Dairy No. 03955/11 dated 22.02.2024,
wherein it is stated that the OL does not have any other further observations/

objections to the proposed scheme.

9.2.3During the course of hearing dated 19.04.2024, Ld. Counsel for OL, on
instructions from the OL, has stated that the response submitted by the Petitioner
Companies have been examined and found to be satisfactory and there are no

adverse observations of the OL to the proposed scheme.

9.3 INCOME TAX DEPARTMENT

9.3.1The Senior Standing Counsel for the Income Tax Department, vide Diary No.
03955/12 dated 05.03.2024, filed reports dated 06.02.2024 of Office of Assistant
Commissioner of Income Tax, Circle 7(1), Delhi; 15.02.2024 of Office of Deputy
Commissioner of Income Tax, Circle-I, Faridabad; and 21.02.2024 of Office of
Assistant Commissioner of Income Tax, Corporate Circle 4(1), Chennai in respect of
Amalgamated Company, Amalgamating Company No.1 and Amalgamating Company

No.2 respectively, which have been summarised in Table below:

CP (CAA) No. 46/Chd/Hry/2023
(2" Motion)



Page 11 of 18

46

Company No.1

Company Income Tax Report

Amalgamated 3. In connection of the same, as per information available on ITD/ITBA/CPC portal of the

Company department, the status of demand in respect of the said company is as under:-
Name of the assessee PAN ' Outstanding demand Pending proceedings
company
M/s Escorts Kubota Ltd. AAACE0074B 2017-18: 1,10,10,500/- |As per ITBA, no

proceedings are
2022-23 : 430/- pending

4. In view of the above, this office has No Objection regarding above cited arrangement of
the companies.

Amalgamating

3. In connection of the same, as per information available on ITBA/CPC
Portal and records of the department, the status of demand in respect of

said company is NIL.

4. In this connection, as per the latest ITR of the asscss.ce company,
details of Existing Tax Losses of Escorts Kubota India Pvt. Ltd
}AAFCE3923J) as at 31st March 2023 is as under:

— = == ) (Figure ir)_?r.]
IDeocrlptlon AY.2021- | AY.2022- | AY.2023- | Total

. SEETPTIEN DR S 23
Unabsorbed ' 67.42 29.84 106.49
]P_emc_cla@n e ) Sl S = !
.BUSL"_CES_@_* 3.24 | 47.28 o2 |
[Total | 7666 | 77.12 16301 |
5. On perusal of the Scheme of amalgamation filed before the NCLT,

Chandigarh provides under clause 5.2 (sub-clause-xiv) that the scheme
coming into effect on the Effective date and with cffect from the Appointed
date, all taxes and duties of whatsoever description (including but not
limited to all carry forward tax losses comprising of unabsorbed
depreciation, advance tax pavments, TDS, TCS, MAT, securities transaction
tax, withholding tax banking cash transaction tax, taxes withheld/paid in
foreign country, custom duty etc. including any interest, penalty, surcharge,
and cess, if any, payable by or refundable to the Amalgamating Companies,
shall be treated as the tax liability or refunds / claims, as the case may be,
of the Amalgamated Company.

Further, clause 7.7 of the scheme of amalgamation provides that the
Scheme coming into effect on the Effective Date and with effect from the
Appointed Date, all tax compliances under any tax laws by the
Amalgamating Companies on or after the Appointed Date shall be deemed to
be made by the Amalgamated Company.

Further, clause 7.8 of the scheme of amalgamation provides that upon
this Scheme becoming effective and with effect from the Appointed Date, all
tax assessment proceedings and appeals of whatsoever nature by or against
the Amalgamating Companies, pending and/or arising as at the Appointed
Date and relating to the Amalgamating Companies, shall be continued
and/enforced until the Effective Date as desired by the Amalgamated
Company.

In view of the above, this office has No Objection in matter of scheme
of amalgamation of the company.
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Amalgamating

In connection of the same, as per information available on ITBA/CPC portal and records of

Company No.2 i
pany the department, the status of demand in respect of the said company is as under:
Name of the | Aqsessment | Outstanding
assessee Year demand Pending proceedings
company& PAN (‘AY") (INR)
Kubota - 2010-11 | 1,52,50,750 e Pending before the Madras High
Agricultural ‘ Court 7 ,
Machinery India e Interim Stay has pDeen grameu
Private Limited :
(PAN: 2011-12 1,57,00,430 e Pending before TPO. Order giving
AADCKS472E) effect to TPO order is yet to be glvenﬂu

2013-14 70,80,800 e Pending before ITAT

e 50% of the tax demand has been paid
for which conditional stay has been
granted

2014-15 6,78,04,048 e Pending before ITAT

e 20% of the tax demand has been paid
for which conditional stay has been
granted

2017-18 1,53,60,915 e Pending before CIT(A)

e 20% of the tax demand has been paid
for which conditional stay has been
granted

2021-22 11,95,870 e Pending before AO(NAFAC) REAC

e Rectification petition has been filed
against the assessment order

In view of the above, this office has No Objection in the matter of scheme of Amalgamation

of the company.

A

9.3.2. In view of the ‘No Objections’ in the reports of the Income Tax Department, the
Petitioner Companies have not submitted the response to the above reports of the
Income Tax Department. During the course of hearing dated 19.04.2024, Ld. Senior
Standing Counsel, on instructions from the Income Tax Department, has stated that

there are no adverse observations of the Income Tax Department to the proposed

Scheme.

9.4 SECURITIES EXCHANGE BOARD OF INDIA

9.4.1 No reply/ objection has been received.

9.5 BSE LIMITED

CP (CAA) No. 46/Chd/Hry/2023
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9.5.1 No reply/ objection has been received.

9.6 NSE Limited

9.6.1 No reply/ objection has been received.
9.7 CCI

9.7.1The CCI filed its report, vide Special Diary No. 151 dated 04.06.2024 stating:

2 under the provisions of the Competition Act, 2002 ("Act"), a notice for combination is
to be mandatorily given to Commission subject to meeting of thresholds, in terms of combined
assets or combined turnover. Further, there are certain exemptions available for which notice
may not normally be given to the Commission.

3. It is informed that as of date, the said matter has not been filed with the Commission under
the provisions of the Act.

4. Itis requested that before passing an appropriate order, the NCLT may seek an undertaking
from the companies involved that approval of the Commission is not required for the said
matters.”

9.7.2The Petitioner Companies have filed additional affidavits vide Dairy No. 02114

dated 02.07.2024 in CA No. 145/2024, wherein it is stated that:

B....... the proposed Scheme of Amalgamation amongst the Petitioner Companies is exempt
from requiring approval from the Competition Commission of India (CCI) under the provisions
of the Competition Act, 2002 read with the Combination Regulations. The grounds for this
exemption are as follows:

a) The proposed combination falls squarely within the exemption provided under Schedule I,
Iltem 9 of the Combination Regulations, which states: "A merger or amalgamation of two
enterprises where one of the enterprises has more than fifty per cent (50%) shares or
voting rights of the other enterprise, and/or merger or amalgamation of enterprises in
which more than fifty per cent (50%) shares or voting rights in each of such enterprises
are held by enterprises) within the same group: Provided that the transaction does not
result in transfer from joint control to sole control

b) In the present case, Kubota Corporation, Japan (the promoter entity) holds more than 50%
shares and voting rights in all three Petitioner Companies. The promoter entity of Escorts
Kubota Limited (Applicant Company No. 1/Transferee Company) i.e. Kubota Corporation
(entity within the same group) owns more than 50% shares and voting rights in all the
Applicant Companies. The same is duly reflected in the Shareholding pattern/list of equity
shareholders, duly certified by a Charted Accountant, for all the Applicant Companies
annexed at Annexure A-5 (Vol. 8), Annexure A-12 (Vol. 11) and Annexure A-18 (Vol. 12),
respectively.

CP (CAA) No. 46/Chd/Hry/2023
(2™ Motion)

214



215 -

c) Therefore, this is clearly a case of merger/amalgamation of enterprises in which more than
50% shares/voting rights in each enterprise are held by an enterprise within the same
group (Kubota Corporation).

d) Further, this transaction does not result in any transfer from joint control to sole control.
The control structure remains unchanged, with Kubota Corporation continuing to be the
majority shareholder and controlling entity of all involved companies.

4........ In the present case, the proposed amalgamation is merely an internal restructuring
within the same group of companies under common control. There is no change in ultimate
control or market structure that could possibly reduce competition in any manner.

5. The exemption provided under Schedule I, Iltem 9 of the Combination Regulations
recognizes that intra-group restructurings, like the present Scheme, do not alter the competitive
landscape and therefore do not warrant scrutiny by the CCI. The policy underlying this
exemption is that such internal reorganizations cannot possibly have any adverse effect on
competition, as the ultimate controller remains the same.

6. The CCI recognises that requiring its approval for such intra-group restructurings would
impose an unnecessary regulatory burden without any corresponding benefit to the
competitive process or consumers. The exemption therefore sensibly allows businesses to
reorganize their internal structures efficiently without being subjected to an approval process
that serves no real purpose in such cases.

7. Even on analysing the competitive effects of this Scheme, there would be no appreciable
adverse effect on competition:

a. There is no incremental market concentration resulting from this amalgamation, as the
businesses are already under common control.

b. There is no elimination of a significant competitive force in the market.

c. There are no vertical foreclosure concerns as the vertical linkages already exist pre-
combination.

d. The combination does not enhance the ability or incentive of the combined entity to engage
in any anti-competitive conduct.

8 ... the proposed Scheme is exempt from requiring CCI approval by virtue of Schedule I,
Item 9 of the Combination Regulations and therefore there exists no impediment in granting
sanction of the Scheme in question”.
10. The certificates of the respective Statutory Auditors of the Petitioner Companies
confirming the compliance of the accounting treatment in the Composite Scheme of

Amalgamation with the Accounting Standards issued under Section 133 of the Act

have been annexed with the Petition as Annexure P-11 (Colly.).

11. We have heard the learned counsel for Petitioner Companies and respondents
and perused the record carefully. Subject to the Petitioner Companies complying with

the requirement of various laws including the rules, and regulations, permission is

CP (CAA) No. 46/Chd/Hry/2023
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hereby granted to the Scheme of Amalgamation proposed by the Petitioner
Companies under Section 230 to 232 of the Companies Act, 2013. The sanctioned
Scheme of Amalgamation shall be binding on both the Amalgamating Companies and
Amalgamated Company (Petitioner Companies) and their Shareholders and
Creditors. The Petitioner Companies shall remain bound to comply with all the

statutory requirements in accordance with law.

12. Notwithstanding the submission that no investigation is pending against the
petitioner company, if there is any deficiency found or, the violation committed qua
any enactment, statutory rule or regulation, the sanction granted by this Tribunal will
not come in the way of action being taken, albeit, in accordance with the law, against

the concerned persons, directors and officials of the petitioners.

13. While approving the scheme as above, it is clarified that this order should not be
construed as approval by any statutory authorities viz. RBI, CCI, SEBI, NSE, BSE etc.
or any sectoral regulator; or construed as an order in any way granting exemption
from payment of stamp duty, taxes or any other charges or payment, if any, due or
required in accordance with law or in respect to any permission/ compliance with any
other requirement, which may be specifically required under any law. Further, the
approval of the scheme would in no manner affect the tax treatment of the
transactions under the Income Tax Act, 1961, or serve as any exemption or defense
for the Petitioner Company against Tax Treatment in accordance with the provisions

of the Income Tax Act, 1961 and the rules and regulations made there under.

14. Approval of the Scheme is also subject to the clearance by RBI in relation to
issuance of shares to Kubota, Japan for compliance of SEBI/ FEMA Regulations as

applicable.
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15. This Tribunal do further order:

(i)

(ii)

(iif)

(iv)

v)

Upon the sanction becoming effective from the appointed date of
amalgamation i.e. 01.04.2023, the Amalgamating Companies No.1 & 2
shall stand dissolved without undergoing the process of winding up;

All the property, rights and powers of the Amalgamating Companies be
transferred, without further act or deed, to the Amalgamated Company and
accordingly, the same shall pursuant to Sections 230 & 232 of the Act, be
transferred to and vested in the Amalgamated Company for all the estate
and interest of the Amalgamating Companies, but subject nevertheless to
all charges now affecting the same;

All the liabilities and duties of the Amalgamating Companies be
transferred, without further act or deed, to the Amalgamated Company and
accordingly the same shall pursuant to Sections 230 to 232 of the Act, be
transferred to and become the liabilities and duties of the Amalgamated
Company;

The authorized share capital of the Amalgamated Company, after the
Scheme becoming effective, shall be in accordance with Section 232(3)(i)
of the Companies Act, 2013 and the fee, if any, paid by the Amalgamating
Companies on its authorized capital shall be set off against any fees
payable by the Transferee Company on its authorized capital subsequent
to the amalgamation;

The Amalgamated Company shall, without further application, allot to the
existing members of the Amalgamating Companies, shares of

Amalgamated Company to which they are entitled under the Scheme;

CP (CAA) No. 46/Chd/Hry/2023
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(vi) All proceedings pending, if any, by or against the Amalgamating

Companies be continued by or against the Amalgamated Company;

(vii) All the employees of the Amalgamating Companies shall be deemed to
have become the employees and the staff of the Amalgamated Company
with effect from the Appointed Date, and shall stand transferred to the
Amalgamated Company without any interruption of service and on the
terms and conditions no less favourable than those on which they are
engaged by the Amalgamating Companies, as on the Effective Date,
including in relation to the level of remuneration and contractual and
statutory benefits, incentive plans, terminal benefits, gratuity plans,
provident plans and any other retirement benefits;

(viii) All the tax liabilities and all the pending appeals and proceedings under the
Income Tax Act, if pending against the Transferor Companies is
transferred to the Transferee Company and shall be enforced and
continued against the Transferee Company and all compliances under
Income Tax Act, 1961 shall be made by Transferee Company after the
Appointed Date. Further, the Income Tax department is permitted to retain
its recourse for recovery in respect of demand and any other future
liabilities of the Transferor Companies as well as the Transferee Company,
in respect of the assets sought to be transferred under the proposed
scheme.

(ix) The Transferee Company will clear all the pending statutory dues after
exercising all Appellate jurisdictions and as per final orders. The Scheme

shall not come in the way of the statutory authorities to recover any of their
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dues. All the contentions of the parties shall remain open before the
relevant forum(s), where disputes are pending;
(x) Any person interested shall be at liberty to apply to the Tribunal in the

above matter for any directions that may be necessary;

16. The Petitioner Company shall, within 30 days after the date of receipt of this
Order, cause a certified copy of this Order to be delivered to the Registrar of
Companies for registration in prescribed form and on such certified copy being so
delivered; the Transferor Companies shall be dissolved without undergoing the
process of winding up. The concerned Registrar of Companies shall place all
documents relating to the Transferor Companies registered with him on the file
relating to the said Transferee Company, and the files relating to the Transferor
Companies and Transferee Company shall be consolidated accordingly, as the case

may be

17. The certified copy of this order, if applied for, be supplied to the parties, subject

to compliance with all requisite formalities.

18. The Company Petition CP(CAA) N0.46/Chd/Hry/2023 is allowed and disposed

of accordingly.

Sd/- Sd/-
(Umesh Kumar Shukla) Harnam Singh Thakur)
Member (Technical) Member (Judicial)

August 21, 2024

Tamanna
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— HARYANA STATE POLLUTION CONTROL M_\
i BOARD VYA "} A4
Mg@“@'@ Faridabad Sec.-16-A, Opp. Hewo Apartment, e s
Faridabad Ph. 0129-2225315(0O) Email:-
hspcbr ofr @gmail.com
E-mail: hspcb@hry.nic.in
No. HSPCB/Consent/ : 313091424FDBDCT 068012070 Dated: 31/07/2024
To.

M/s :Escorts Kubota Limited Plant no 1
18/4 Mathura Road, Faridabad Haryana

Subject: Grant of consent to operate to M/s Escorts Kubota Limited Plant no 1.

Please refer to

your application no. 68012070 received on dated 2024-07-01 in

regional office Faridabad.With reference to your above application for consent to operate,M/s
Escorts Kubota Limited Plant no 1 is here by granted consent as per following
specification/Terms and conditions.

Consent Under

BOTH

Period of consent

01/10/2024 - 30/09/2025

Industry Type Automobile Manufacturing (integrated facilities)
Category RED
Investment(In Lakh) 59483.941
Total Land Area(Sq.| 56890.7
meter)

Total Builtup Area(Sq.| 31282.63
meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 100.0 KL/Day
Number of outlets 1.0

M aode of discharge

1. Domestic treated effluent recycle/reused in gardening
2. Trade

Domestic Effluent Parameters

1. BOD 10 mg/|

2. COD 50 my/l

3. TSS 20 mg/|

4. pH 6.5t08.5

5. Oil and Grease 10 mg/|

6. Total Nltrogen 10 mg/|

7. Fecal Coliform| Lessthan 100

MPN/100 ml

Trade Effluent Parameters

1. NA
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Number of stacks 1
Height of stack
1. Stack attached to Gen |30 Meter
set of capacity 1950
KVA
Emission parameters
1. NA
Product Details
1. Gear Box 200 Numbers/ day
2. Cylinder Block 200 Numbers/ day
Capacity of boiler
1. NA | Torvhr
Type of Furnace
1. NA |
Type of Fuel
1. Diesel | KL/day
Raw Material Details
oil and lubricants 0.50 Kilo Liters/Day
casting 54 Metric Tonnes/Day
forging 27 Metric Tonnes/Day

Regional Officer, Faridabad
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Theindustry shall provide adequate arrangement for fighting the accidental |eakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.
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7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.
8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.
9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. Theindustrial/non industrial sector projects shall develop green belt (as applicable) inits
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law.
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product.

Specific Conditions:

1. CTO so granted is without prejudice to any violation made by unit in past & will be deemed
cancelled if any such violation come to the notice of the Board at any stage and the CTO so
granted will not affect the prosecution action to be initiated against the unit for such past
violations caused by the unit. 2. Unit will not change the quantity of domestic effluent/trade
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effluent/ air emissions sources without prior permission of the Board. 3. The unit will operate
its pollution control devices regularly and will maintain proper logbook for the same. 4. Unit
will obtain necessary Authorization HWM Rules, 2016 & will apply for CTO renewal at |east
90 days before expiry date of CTO. 5. Unit will deposit balance fee, if any found at any stage
pending against the unit. 6. Renewal of CTO will not prevent the Board from taking
appropriate action against the defaulting units including revoking the CTO, which will fail to
comply with any of the conditions of the CTO or any relevant provisions of the Water Act,
1974 and Air Act, 1981. 7. Unit will submit Annual return of Hazardous waste management
Rules and environment statement as per the provision of applicable laws. 8. Unit will use only
approved source of water supply. In case of use of bore well unit will obtained prior permission
from HWRA.. 9. Unit will comply the direction no. 76 of CAQM for regulation of DG set and
will maintain logbook for DG set operation mentioning entries running hours of DG set, in
compliance of CAQM directions.

Regional Officer, Faridabad
Haryana State Pollution Control Board.
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Government of India
IO SR I HATTd
Ministry of Commerce & Industry
qYT faAp e GR&m Wre+ (Ta)
Petroleum & Explosives Safety Organisation (PESO)
BT WA 502 TE 507, AGd-5, SATD 11, RIAT 1.5 3. ST, TH.09.4
-121001
Hall No. 502 & 507, Level 5, Block B, Old CGO Complex, NH-4,

Faridabad - 121001

E-mail : jtccefaridabad@explosives.gov.in
Phone/Fax No : 0129 - 2410734, 2410732

=T /No. : PINC/HN/15/1327 (P184900) feH1i® /Dated : 28/09/2022
Jard
[To,

M/s. ESCORTS KUBOTA LIMITED,

18/4 Mathura Road,

Faridabad,

Taluka: Faridabad,

District: FARIDABAD,

State: Haryana

PIN: 121007

fawg Plot No, PLOT NO. 18/4, ON DELHI- MATHURA ROAD,18/4, MATHURA ROAD, FARIDABAD, Faridabad, Taluka: Faridabad,
/Sub: District: FARIDABAD, State: Haryana, PIN: 121007 # fRd fagmm Ueifery vt B sif¥satu & Ueiferm fom 2002 & sidvfd wed xv
T SR ST I PINC/HN/15/1327 (P184900) & TR & ey # |
Existing Petroleum Class B Installation at Plot No, PLOT NO. 18/4, ON DELHI- MATHURA ROAD,18/4,MATHURA ROAD,
FARIDABAD, Faridabad, Taluka: Faridabad, District: FARIDABAD, State: Haryana, PIN: 121007 - Licence No. P/INC/HN/15/1327
(P184900) granted in Form XV under Petroleum Rules 2002 Transfer of License regarding.

eI

ISir(s),

$UT 3TUD A i OIN1168350 G-I 25/09/2022 HT faciich-T B |

Please refer to your application No.: OIN1168350, dated 25/09/2022

fei® %1/1 2/2029 T JY ST TSAT PINC/HN/15/1327 (P184900) 3T 28/09/2022 IIRIFATHR 3% ATH faftrad TR o dlers
EIREHEN

Licence No. P/NC/HN/15/1327 (P184900) dated 28/09/2022 valid upto 31/12/2029 is returned herewith duly transferred in your name
as above.

FHOAT UG < |

Please acknowledge the receipt.

YaEH /Yours faithfully,

((3MR.TA.HH)
(R.N.Meena))

Jt. Chief Controller of Explosives
/Faridabad

Copy forwarded to :-
1. The D M FBD , FARIDABAD(Haryana) with reference to his NOC No 1473/PLA Dated 26/06/1993
2. Escorts Limited, 18/4 Mathura Road, NA, FARIDABAD, Faridabad,Faridabad, Haryana, 121007

Jt. Chief Controller of Explosives
Faridabad

(3T TFHRT oI 3T B! UM, Yo T 37 IR0 & forT §HRY 39413 : http://peso.gov.in &)

(For more information regarding status, fees and other details please visit our website http://peso.gov.in)
Note:-This is system generated document does not require signature.

Digitally signed by R N Meena

Reason: Licence No. : PINC/HN/16/1327
Location:Narth Circle [P184300]
Date:2022.09.28 05:31:08 +05:30
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U9 9. 2
S WWT-(Licence No.) PINC/HN/15/1327 (P184900)

TR0 F YRiHT & e ==
SPACE FOR ENDORSEMENT OF RENEWALS

Uiferad M, 23 & IUaRN a1 Ik ef  AdiHRu B aRE T A aRE SR WIYSRY & gEaler 3R T

1T T e a1 = ST B Rl BT Jeera J Date of Date of Signature and office stamp of the
B DI =M F I8 S Ty & fom foelt ge & Renewal Expiry of license  licencing authority.
Y N T FdIpd P o FbH |

This licence shall be renewable without any
concession in fee for ten years in the absence of
contravention of any provisions of the Petroleum
Act, 1934 or of the rules framed thereunder or of
any of the conditions of this licence.

1). 26/11/2007 31/12/2010 Sd/-

2). 24/12/2010 31/12/2013 Sd/-
A.K.Srivastava

3). 16/01/2014 31/12/2016 Sd/-

For Jt. Chief Controller of Explosives
Faridabad

4). 05/06/2017 31/12/2019 Sd/-
K.L.Silawat
Jt. Chief Controller of Explosives
Faridabad

5). 09/09/2020 31/12/2029 Sd/-
R.N.Meena
Jt. Chief Controller of Explosives
Faridabad

Il Srgafey oRER o SuTeg faavo iR wrdf & TET UTE 91 § IR R el $iR wrdf & oref T SRty TR @ E B I R
fodlt 1 Il BIF B &= H g ST g i o B 3R ST T SORTY & folT IRV HRIANT ¥, S U AN b gl gavell g,
m?ﬁ, N U BOIR U OF gl Tl 8, A1 A &, 3R YAP UHTqd SoRTY & T R SR ¥ S i T % 81 bl 7, a1 A
3, S Uid §9IR U4 TP & 9Pl &, I1 Al 9, GUSIg oI |

This licence is liable to be cancelled if the licensed premises are not found conforming to the description given on the approved plan
attached hereto and contravention of any of the rules and conditions under which this licence is granted and the holder of this licence is also
punishable for the first offence with simple imprisonment which may be extend to one month, or with fine which may extend to one thousand
rupees, or with both and for every subsequent offence with simple imprisonment which may extend to three months, or with fine which may
extend to five thousand rupees or with both.

Note:-This is system generated document does not require signature.
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U=q XV
(TUH TR BT 36 6 SFRAT)
FORM XV
(see Article 6 of the First Schedule)

SfgTo= # Uiferaw & Smard 3R WSSl & fore Srgwfay
LICENCE TO IMPORT AND STORE PETROLEUM IN AN INSTALLATION
Issued in lieu of Old License in favour of Escorts Limited

[T F. (Licence No.) : PINC/HN/15/1327(P184900) WY ¥TT (Fee Rs.) 5000/- per year

M/s. ESCORTS KUBOTA LIMITED, 18/4 Mathura Road, Faridabad, Taluka: Faridabad, Dlstrlct FARIDABAD, State: Haryana, PIN:
121oo7ﬁmsﬂﬁumﬁﬁ%&faﬁsﬁ?mehﬁﬁaﬁm4ooo KLWW%%@ IGHI, A2 aftfd IR SRR aR Se
P/NC/HN/15/1327(P184900) TRIG 28/09/2022 il % ST IUTeG 2, H AT 7T RIF R HISRIRY F i Ueifery ifafaw, 1934 & Iuadf
7 39% 31ef §TE U gl Ut 39 SRt @ sifafvad =raf & orefiF Y8 d g, U8 SRt Siad &I STl § |

Licence is hereby granted to M/s. ESCORTS KUBOTA LIMITED, 18/4 Mathura Road, Faridabad, Taluka: Faridabad, District:
FARIDABAD, State: Haryana, PIN: 121007 valid only for the importation and storage of 40.00 KL Petroleum of the class and quantities as
herein specified and storage thereof in the place described below and shown on the approved plan No P/NC/HN/15/1327(P184900) dated
28/09/2022 attached hereto subject to the provisions of the Petroleum Act, 1934 and the rule made thereunder and to the further conditions of
this Licence.

e &Iﬂiﬁﬁ[ 31st day of December 2029 d& Udd T |

The Licence shall remain in force till the 31st day of December 2029

ﬁ'@lﬁi’qﬂmﬁmmescription of Petroleum = I|'|3|T_( cile .3 E ﬁ) /Quantity
= licenced in KL
T & UGS USIerdH /Petroleum Class A in bulk NIL
Fi® Ut ﬁ'cﬁﬁlﬂ'ﬁ[ ¥ fI1s /Petroleum Class A, otherwise than in bulk NIL
7 @ TS UIeraH /Petroleum Class B in bulk 40.00 KL
ﬁ@u‘ﬂﬁﬁ'@ﬁﬂﬂ@fﬁ-ﬁ /Petroleum Class B, otherwise than in bulk NIL
i 77 Y4 USHeraH /Petroleum Class C in bulk NIL
Tl 77 Ugt Ueifera® ¥ fF /Petroleum Class C,otherwise than in bulk NIL
P &HdT /Total Capacity 40.00 KL
May 24, 2007

Jt. Chief Controller of Explosives
NC, Faridabad

ST TR FT faawur 3R g
DESCRIPTION AND LOCATION OF THE LICENSED PREMISES

T U et foama e s faflivat dew srmifed Rl # fd@rs 7S 8§ Plot No: PLOT NO. 18/4, ON DELHI- MATHURA
ROAD, 18/4, MATHURA ROAD, FARIDABAD, Faridabad, Taluka: Faridabad, District: FARIDABAD, State: Haryana, PIN: 121007 &I ¥
3afyd § aur 3T fAgffad As PER THE APPROVED PLAN fRIfed § |

The licensed premises, the layout , boundaries and other particulars of which are shown in the attached approved plan are situated at Plot
No: PLOT NO. 18/4, ON DELHI- MATHURA ROAD,18/4,MATHURA ROAD, FARIDABAD, Faridabad, Taluka: Faridabad, District:
FARIDABAD, State: Haryana, PIN: 121007 and consists of AS PER THE APPROVED PLAN together with connected facilities.

Note:-This is system generated document does not require
signature.
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| = z 2 s 00 fES AU TG
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= Q : FOR PET. CLASS B 9. D PPE SHOULD EE PROVIDED WITH LOCIONG
T s NRRANGEMENT.
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ACCURACY OWNERSHI? ANY IMPLICATION. REJECTION 15
THE ONUS OF THE CUSTOMER.




Application no. :2722%2 8

62 Annexure R-2/6 indusrryid: 19FDBD185927
Date: 01/08/2024

Haryana State Pollution Control Board M_\
M@@@D Faridabad Sec.-16-A, Opp. Hewo Apartment, Faridabad Ph. 0129-2225315(0) ULy 3

Email:- hspcbrofr @gmail.com eertm—— s w—
No. :HWM/FDBD/2024/27227535 DT: 01/08/2024
To

M/s Escorts Kubota Limited Plant no 1
18/4 Mathura Road, Faridabad Haryana
Faridabad 1

Sub: Grant of Authorization under Hazardous and Other Wastes(M anagement & Transboundry
Movement) Rules, 2016

1 Reference of application:27227535 dated: 01/08/2024

2.  BHARAT MADAN of Escorts Kubota Limited Plant no 1 is hereby granted an authorization for
generation, storage on the premises situated at 18/4 Mathura Road, Faridabad Haryana

Details of Authorization

S.No. Name of process and Category of Authorised mode of disposal or recycling|Quantity
Hazardous Waste as per the Schedules |, |or utilisation or co-processing, €tc.
[l and Il of theserules

1 Production of asbestos or asbestos- Agreement with GEPIL 20
containing materials, T/Annum
Discarded asbestos

2 Industrial operations using Through Authorized oil recycler 30
mineral/synthetic oil as lubricant in KL/Annu
hydraulic systems or other applications, m
Used/spent oil

3 Production of asbestos or asbestos- Agreement with GEPIL 5
containing materials, T/Annum
Asbestos-containing residues

4 Handling of Hazardous chemicalsand  |Agreement with GEPIL 15
wastes, T/Annum

Contaminated cotton rags or other
cleaning materials

5 Industrial operations using Agreement with GEPIL 10
mineral/synthetic oil as lubricant in T/Annum
hydraulic systems or other applications,
Wastes/residues containing oil

=

The authorization shall be valid for a period of 01/10/2024 to 30/09/2025
The authorization is subject to the following general and specific conditions :-

N
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(i)

6 3 Application no. : 27227535
Industry id: 19FDBD185927
Date: 01/08/2024

1. Unit maintain proper record of H.Waste generated from the unit & will dispose off through
authorized recycler/CHWTSDF. 2. Unit will file Annual report of H.Waste in prescribed
format & time period. 3. Unit will follow SWM rules & will not mix H.Waste with solid waste.
4. Unit will have obtained all necessary per missions form the concer ned departments.5. Unit
will not changeitsprocess & quantity of H.Waste without prior permission of the board.6.
Authorisation so granted iswithout prejudiceto the any violation caused by the unit in past &
will be deemed revoked, if cometo the notice of the board at any stage & further action will be
initiated as per provisions of the Environmental L aws without giving any notice 7. The

hazar dous waste generated by the unit will be disposed of only through Authorized
TSDF/recyclers/ Refiners of hazardous waste. 8. The unit will generate manifest through
HROCMMS.

Regional Officer Faridabad
For Haryana State Pollution Control Board

Conditions of Authorization:

The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986,
and the rules made there under.

The authorization or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board.

The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes except what is permitted through this authorization.

Any unauthorised change is personnel equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of this authorization.

The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorization is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular
interval of time.

The person authorised shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on "Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty".

An application for the renewal of an authorization shall be made as laid down under these Rules.

Any other conditions for compliance as per the guidelines issued by the Ministry of Environment,
Forest and Climate Changes or Central Pollution Control Board from time to time.

Annual return shall be filed by June 30 th for the period ensuring 31 st March of the year.

Regional Officer Faridabad
For Haryana State Pollution Control Board
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Annexure R-2/7 (Colly)
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Annexure R-2/8

ITC Labs 71
Interstellar Testing Centre PVT. LTD.
Test Report
Report No. : 1CE-2408200435-A0 ORTIC(_BSIWI\‘I;AL
ULR No. TC592624000014974F Page 1 of 2
Issued To:
Escorts Kubota Limited (Escorts Agri Machinery Tractor Plant) Plant-1
18/4, Mathura Road, Faridabad
Faridabad, 121007
Haryana, India
Sample Registration No. : E01-2408120584 Received On . 12-08-2024
Sample Name : STP Outlet Water Commenced On : 12-08-2024
Sample Condition : Good Completed On : 16-08-2024
Sample Details (if any) Date of Report . 29-08-2024
Sample Quantity D 2Ltr
Packaging Mode : Packed in bottles
Batch No./QR Code i NA Grade i NA
Date of Manufacture - NA Date of Expiry - NA
Sample Submission Type : Sampled by Lab Rep /Anand Kumar
Customer Reference : POI24/06/2024
Any Other Information  : Sample Collected by lab rep. on 09.08.2024
Test Report as per : EPA-1986, PCLS/02/2021
Description: STP Outlet Water
S. No. Parameter Measuring Unit| Instrument M ethod Result | Specification
Discipline : Chemical
Group : Pallution & Environment
(1) |General Parameters
1 |Odour NA Organoleptic IS 3()_250(1?t 5 None Not Specified
IS: 3025 (Part-
2 |pH Vaue NA pH Meter 11): 2022 7.54 55-9
3 Total Suspended Solids mg/ Gravimetric | 'S 3% (P47 6 Max. 20
. COD Reflux | 1S3025 (Part:
4  |Chemica Oxygen Demand mg/| A bly 58): 2023 32 Max. 50
] . . IS: 3025 (Part
5 |Oil & Grease mg/| Gravimetric 30)-2021 <4.0 Max. 10
Bio-chemical Oxygen Demand,(3 IS 3025 (Part
6 days at 27°C) mg/l BOD Incubator A4y 2023 8 Max. 10
Visual IS 3025 (Part 4) -
7 |Colour NA Examination o001 Colourless Not Specified
8 [Total Dissolved Solids mg! Gravimetric | 'S 3925 (P-10) 2350 Not Specified
Discipline: Biological
Group : Pollution & Environment
(1) [Microbiological Tests
1 |Faecal Coliform NA Microbiological | _APHA 23 1 29 Mpny10oml | Max. 100 MPN/100MI
Edition Chapter
w <G b
7&\:42/ )&\ﬁ" 7/
29/08/2024 29/08/2024 29/08/2024
Deepika Heera Vikrant Saini Prem Kumar
Authorized Signatory(Microbiology) Verified by Authorised by

Interstellar Testing Centre PVT. LTD.
86, Industrial Area, Phase-1, Panchkula-134109 (Haryana)
Panchkula-134109 (Haryana)

Phone: (O) 0172-2561543, 2565825

Email : customer support@itclabs.com
Visit us :www.itclabs.com

Disclaimer :

* Thereport is only for the sample tested.
« Total liability of ITC Labsislimited to the invoiced amount.
« The test report shall not be reproduced except in full without the written approval of the laboratory.
« If samples not consumed during analysis, it will be stored and retain as per company policy.

« Samples not drawn by us unless otherwise stated.
« Legal disputes are subjected to Panchkula Jurisdiction only.
« Test report in full or parts shall not be used for promotional or publicity purposes.




| nterstellar Testi-pg Centre PVT. LTD.

Test Report
Report No. : 1CE-2408200435-A0
ULR No. : TC592624000014974F Tc-9926
ORIGINAL
Page 2 of 2

99221.E |

NOTE : NA- Not Applicable, Regquirement as per EPA-1986, PCL §/02/2021. Sampling Procedure: SOP/ITC/EW/030. Purpose-For Self

Monitoring.
REMARKS: SeeNote

Reason of Revision : as per requirement standard limit change

*kkk*k End of Report*****

\
Pacs e ¥
29/08/2024 29/08/2024 29/08/2024
Deepika Heera Vikrant Saini Prem Kumar
Authorized Signatory(Microbiology) Verified by Authorised by

Interstellar Testing Centre PVT. LTD.

86, Industrial Area, Phase-1, Panchkula-134109 (Haryana)
Panchkula-134109 (Haryana)

Phone: (O) 0172-2561543, 2565825

Email : customer support@itclabs.com

Visit us :www.itclabs.com

Disclaimer :
* Thereport is only for the sample tested.

« Total liability of ITC Labsislimited to the invoiced amount.

« The test report shall not be reproduced except in full without the written approval of the laboratory.
« If samples not consumed during analysis, it will be stored and retain as per company policy.

« Samples not drawn by us unless otherwise stated.

« Legal disputes are subjected to Panchkula Jurisdiction only.

« Test report in full or parts shall not be used for promotional or publicity purposes.
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. SHIVAM TEST HOUSE gie

L
C (NABL ACCREDITED TESTING LABORATORY (CERTIFICATE NUMBER TC-9834) oo 2015&‘4001 —
s, n (CHEMICAL, MECHANICAL, METALLURGICAL & BUILDING MATERIAL TESTING LAB)

s> SHIY
4
3 %

M Plot No. 58 & 59, 1st Floor, Balaji Complex, Sohna Mode,
. Sanjay Colony, Sector-23, Faridabad-121005 (Haryana)
Yog tee02a0ee” P Ph. : 0129-7962834, 9560999151, 52, 54 & 55

0. tp.graan® shivam_testhouse @ymail.com shivamtestlab@gmail.com Web. : www.shivamtesthouse.in

A T15T SOWS SETVAM FLSTBOGSE SINVAM TEST SOWAL SHTVAM TEST BOUSE SHIVAM TESTHOTSE SHIVAM TIST HOUSL SHINAMTESTHOUSE SHIVAM TESTHOUSE SHIVAM TESTHOUSE SHIVAMTESTHOUSE SHIVAM TISTHOUSE SHIVAM TESTHOUSE Siivam fus) s

TEST REPORT

i

TEST REPORT URL NO.: TC983423000013698F ISSUE DATE : 25.10.2023
M/s. Escorts Kubota Ltd Request No. / Date : NIL/25.10.2023
flediEAMIPlant-1, ESCORTS LIMITED Date of Sample Recpt. : 17.10.2623

Faridabad 121007 TRS NO. . 3903

Sample Particulars :Sample of Borewell Water, Near HT Shop

JOB ORDER NO. : STH13698 DATE OF TESTING :  18.10.2023 to 25.10.2023

WATERTEST REPORTS

S.NO.| TEST PARAMETERS UNITS PROTOCOL | RESULTS | Max. REQUIREMENT AS

USED PER 1S:10500-2012
RA-2018
Desirable | Extended
1 [pH Value - |15:3025(Pt-11)] 775 | 6.5-85 | 2
2 |Chloride as Cl mgfitre  |15:3025(pt32)| 298 2500 | 1000
B 3_ _Sulgh_ate _(So,,) | mg/litire IS : 3025(Pt.-24) 173 200.0 B t_tOO
4 |Total Disolved Solids mg/litire | 1S : 3025(Pt.-16) 1897 - 500.0 2000

SO ISV WAL DFRO0 IS YATIES S EEEEWYAT, 000 SR WVAINS TR0 LWV VB0 WA TRDOICACTE AN UL I WRALIS SO0 LT ATNE ANROISTIWVATHE INIOH LKL WY N0 LETL RVATIA TAECHE 25 VAN TROU DAL WAL RRRON SULE VAN 500 LGT NYALIS

IVAS LLAT HOUSL SHIVAM ILSI HOUSE SIUVAM TEST HOUSL SHIVAM (13T HOWUSE SI1WAR FISTUOLSL AIUVAM 1057 JOUM. SHIVAM TREFIOLST ANIVAM TES (I0AA1 ILVAM 1081 HOMRY GHIVAM IED) DU AMLIVANL TASTAIDAML MIKVAAL TUT [IDURL SILWAM 1ESE HOURL AMIVAM TA) UL AUEAM CLAD UL DHINAM ILAS AL

T TR WO

agey of 2
B
;“\'“ Lt SHIVAM FEST POUNE FIIVAM TUST OUNE SHTUAM TTST MOUSE IHIVAM TEST NOUST SIIVAM TEST WOUSE SHIVAM TEST HOWSE SHIVAM TERT NOUED SHIVAM TEST MOWM  SHIvaAM TESY ROUSE SITVAM TIST HOUSE %

Note
1. Sample shall ba retained only for 15 days until unless specified by the customer.
2. The results listed refer only to the tested sample and applicable parameters. Endorsement of product Is neither inferred nor implied.
3. Total liability of our works is limited to invoiced amount.
4, This report can not be used as an avidance in the court of law without the written approval of lab.
5. Certificate shall not be reproduced sxcept in full, without the written approval of the laboratory.
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-
b o un (CHEMICAL, MECHANICAL, METALLURGICAL & BUILDING MATERIAL TESTING LAB)
w ” Plot No. 58 & 59, 1st Floor, Balaji Complex, Sohna Mode,
Sanjay Colony, Sector-23, Faridabad-121005 (Haryana)
Moy, Tessestee '_ Ph. : 0129-7962834, 9560999151, 52, 54 & 55

Yo, 04.019-20%
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*'7% SHIVAM TEST HOUSE @ i
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1509001 - ams.s uom ‘1;15

shlvam testhouse@ymall com shlvamtestlab@gmall com Web. : www.shivamtesthouse.in

SH{UAAL FEST HOUSA SHIVAM TIST HOUSE SHIVAM TEST HOUSE SHIVAM TESTHOUSE SRIVAM TESTHOUSE SHIVAM TEST HOUSE SHIVAM TEST HOUSE SMIVAN TESTHOUSE SHIVAM TEST HOIFSE SIVVAM TEST BOUSE SBSVAM VESTHOUSE SHIVAM TEST BMOUSL 3afinia 1HRr .m

TEST REPORT

C

o5

Note

1. Sample shalt be retained only for 15 days until unless specified by the customer.
2. The results listed refar only to the tested sample and applicable parameters. Endorsement of product is neither infarred nor implied.

3. Total (lability of our works is limited to invoiced amountL

4. This report can not be used as an evidence in the court of law without the written approval of lab.
5. Certificate shall not be reproduced except in full, without Lhe written approval of the laboratory.

ABVAM TENT ROWSE YHIVAM [ESTHOUSE SHIVAM TUSTHOUSE SHIVAM TESTHOUSE SHIVAM TESTHOUSE SHIVAM TESTHOUSE SHIVAM FESTHOUSE SHIVAM TESTHOUSE SHIVAM TIST HOUSE SHIVAMTESTHOUSE 1IN M TIRT MORGE

:

2 [JobNo. :  STH13s98 |
§ S.NO.| TEST PARAMETERS UNITS PROTOGOL | RESULTS | Max. REQUIREMENT AS

: USED PER 1S:10500-2012

i Desirable Extended

é 6 |Colour Hazen 15:3025 (Pt-4) | Colourless | 50 15

g 7 |Odour - IS : 3025 (Pt-5) Aggreable | Aggreable | Aggreable
; 8 [Taste . - IS: 3025 (Pt-8) Aggreable | Aggreable Aggreable

e | o |Tubidty |- I5:3025(Pt-10) | 20 0 | 5
% 10 | Total Hardness as Ca_CqE, | - mE/litire m(m.—21l L 336 2000 | 600

g 11 |lron as (Fe) mg/litire IS:3025(Pt.-53) [ 021 ~ 03 | NoRefaxation
{ | 12 |Total Coliformper100m! |  MPN . 15:1622 <2/100ml | 10MPN T
§ 13 |Fluoride as F o e mg/litire IS : 3025(Pt.-60) 018 | 10 1.5

;-: _14 _Cupi{as Cu) __m;g/liti_re | IS : 3025(Pt.-42) | Not Detectable 005 15 i
| ~ 15 |Calcium (as Ca) mg/litire 1S : 3025(Pt.-40) 166 75 200

5 16 |Magnesium (as Mg) mg/itire | is:3025pt46) | 89 | 30 | 100

17 |Zinc (as ZN) mgfitire | I1S:3025(Pt-49) | <5 5 15

: 18 |Residual Chiorine mgfitre | 1s:3025(Pt26) | <01 | 02 | 10

| 19 |Manganese (as Mn) meitre | 15:3005(pt59) | <01 o1 | 03
: 20 [Nitrates mefitire | 15:3025(Pt-34) | 216 | 45 | NoRelaxation
g 21 |Phenolic Compound mg/flitire | 1S:3025(Pt.-43) | Not Detectable |  0.001 _ 0.002

g 22 (Cadmium s mg/litire | 1S:3025(Pt.-41) | NotDetectable |  0.01 | No Relaxation
§ 23 |Lead mg/litire 1S:3025(Pt.-47) | Not Detectable 005 _No Relaxation
: ~ 24 [Chromium mg/litire | 1S:3025(Pt.-52) | Not Detectable | 0.05 | No Relaxation
% 25 |Mercury mg/litire 15:3025(Pt-48) | Not Detectable |  0.001 | No Relaxation
: 26 |Alkalinity mgflitie | 15:3025(Pt-23) | 322 200 800

e | 27 |Auminiom me/iitire | 15:3025(pt55) | Not Detectable | 003

: 28 |E Coli - 15:1622 Absent/100ml -

g *** End of the reprots ™

3

g

ST

ot A5l sehents PRI LS WRALE U0 L) Wik PO LSIERNVATA IO LI VAN NP I AT RO AL AT b S0 WOVATES RO AL AT LR DT AL P LR WA OO AT IO DL RIS PO LN A I DA WIS IO L A
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75 7.8F-01
w5 SHIVAM TEST HOUSE gz
= S
S A% & CusF
- c (NABL ACCREDITED TESTING LABORATORY (CERTIFICATE NUMBER TC-9834) 150 9007 - 2015 & 12007 2075
p o s  (CHEMICAL, MECHANICAL, METALLURGICAL & BUILDING MATERIAL TESTING LAB) ;
n m Plot No. 58 & 59, 1st Floor, Balaji Complex, Sohna Mode,
Do oo Sanjay Colony, Sector-23, Faridabad-121005 (Haryana)
ﬂ'"*‘v"‘."":::"".‘.;&*‘J Ph. : 0129-7962834, 95609991 51.. 52,54 & 55 ]
"o saw®” shivam_testhouse @ymail.com shivamtestlab@gmail.com Web. : www.shivamtesthouse.in
A TTET SO SN TISTBOGSE SASVAM TIST BOUSE SATVAM TEST HOUSE SHIVAM TEST HOTISE SHMIVAM TESTROUSE SHIVAM TESTHOUSE SHTVAM TESTHOUSE SHIVAM TEST HOUSE SHIVAM TEST HOUSE SKIVAM TESTHOUSE SAIVAMTEST HOLSL Aliivas 175t sl 0uiut
TEST REPORT URL NO.: TC983423000013696F ISSUE DATE H 25.10.2023
M/s. Escorts Kubota Ltd Request No. / Date : NIL/25.16.2023
e e g Date of Sample Recpt. @ 17.10.2023
18/4 Mathura Road, Mathura Road Sample Drawn by . Customer
Faridabad 121007 TRS NO. : 3903
Sample Particulars :Sample of Borewell Water, Near Scrap Yard
JOB ORDER NO. : STH13696 DATE OF TESTING :  18.40.2023 to 25.10.2023

WATERTEST REPORTS

S.NO.| TEST PARAMETERS UNITS PROTOCOL | RESULTS | Max. REQUIREMENT AS
USED PER 1S:10500-2012
RA-2018

Desirable Extended

1 lpHvave = | -  |15:3025(Pt-11)] 768 | 65-85 | -
2 |ChlordeasCl | mefitire |Is:3025(Pt.32) 290 250.0 1000
3 |Sulphate (So,)  mg/lire  |15:3025(Pt-24)| 172 - 2000 400
4 |Total Disolved Solids me/litire | 1S:3025(Pt-16)] 1875 | 5000 2000

SR IVII I, PR ATEE WAL e L1 Wi RO DU AL DDA TR et IR ANAL AL PR SRR A PO LS AT SR VL VAT SO0 LUEL W 1RO NTE WAL RRINOANLL VALY RO LR LA INOO ISTL VALY PUOC AN WYALLS RO IR

SHIVAM TESTHOUSE SHIVAMTLST HOUSL SIHIVAM NIST HOUSE SHIVAM TES2HI0USE SIVAM TLSUIIOUM SIVAM BES) UDUS $INVAM TESI HOULL SHIVAMTIST(OUSL SAHYAM TLSTIIOUSE SIUVALS 1084 IOUAL RIUYVAM IISTMHUUREL SHVAM ILSTIIOUSL STHINAX FI81/I0UAS AI(1WasM 100 HOUSE SRIVAM TU51 HOUM. |IIIIA.I|I\!M||:M§

SHIVAM TEST richidt Mjiuast 1257 Hidist  SHIVAM TESTHOUSE SHTVAM TEST HOUSE SHIVAMTESTHOUSE SHIVAM TLST HOUSE SHIVAM TESTHOUSL SHIVAM TESTHOUSE SHIVAM TESTHOUSL SHIVAM TESTHOUSE SHTVAMTEST HOUSE <) SV TR (DML

=
S
]

1. Sample shall be retained only for 15 days until unless specified by the customer.

2. The resuits listed refer only to the tested sample and applicable parameters. Endorsement of product is neither inferred nor Implied.
3. Total liability of our works is limited to involced amount.

4. This report can not be used as an évidance in the court of law withoul the written approval of lab.

5. Carlificate shall not be reproducad excapl in full, without the written approval of the laboratary.
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> SHIVAM TEST HOUSE Q s

(CHEMICAL, MECHANICAL, METALLURGICAL & BUILDING MATERIAL TESTING LAB)

Plot No. 58 & 59, 1st Floor, Balaji Complex, Sohna Mode,
e Sanjay Colony, Sector-23, Faridabad-121005 (Haryana)
Ph. : 0129-7962834, 9560999151, 52, 54 & 55

BO01 - Zova s 1o

r shwam testhouse@ymall com shlvamtestlab@gmall com Web. : www.shivamtesthouse.in

Urvase TAS7 MOWEL SHIVAM TEST HOUSE SHIVAM FLSTHOUSE SHIVAM TEST HOUSE SHIVAMTEST HOUSL SHIVAM TLSTHOUSE SHIVAM TLSTHOUSL SHIVAMTESTBOGSE SESVAM TISTHOUSL SMIVAM VEST HOUSI SAUVAM TEST BOUSE SHAAM VEST MOUSE wiiAs fE47 weerse

TEST REPORT

2 [Job No. STH13696 |
S.NO.| TEST PARAMETERS UNITS PROTOGOL | RESULTS | Max. REQUIREMENT AS
USED PER 1S:10500-2012
Desirable Extended
6 |Colour B B Hazen IS:3025 (Pt.4) Colourtess 5.0 15
~ 7 |Odour - | 15:3025 (Pt.-5) Aggreable Aggreable _Aggreable
8 [Taste : h - | 15:3025 {Pt.-8) Aggreable Aggreable Aggreable
9  |Turbidity ntu IS : 3025(Pt.-10) | 1.9 1.0 5
I 10 Total Hardness as CaCo; | - Ing/l—nti ;3025(%-21) 325, | 2000 600 _
11 |lron as (Fe) mg/litire | 1S :3025(Pt.-53) 019 03 ~ No Relaxation
12 [Total Coliform per 100 mi MPN 15:1622 | <2/100ml | 10 MPN =
13 |Fluoride as F mg/litire IS:3025(Pt.60) [ 022 1.0 15
14 _Co_p;_:t_er (_as Cl_.l) ~ mgllitire is: 3025(Pt.-42) | _Not Detectable 0.05 15
15 |Calcium (as Ca) | mg/litire 1S:3025(Pt.40) | 174 75 200
16 [Magnesium (as Mg) mg/litire IS : 3025(Pt.-46) 88 30 100
17 |Zinc ( as ZN) mg/litire | 1S : 3025(Pt.-49) <5 5 15
18 |Residual Chiorine mg/litire | 1S : 3025(Pt.-26) <01 0.2 1.0
19 |Manganese (as Mn) mg/litire ~ 1S:3025(Pt.-59) <0.1 0.1 0.3
20 [Nitrates mg/litire 1S : 3025(Pt.-38) _21.6- | 4 ~ No Relaxation
21 |Phenolic Compound mg/litire | 1S:3025(Pt.-43) | Not Detectable 0001 0.002
22 |Cadmium mg/litire IS : 3025(Pt.-41) | Not Detectable 0.01 No Relaxation
23 |Lead mg/litire IS : 3025(Pt.-47) | Not Detectable 0.05 No Relaxation
24 |Chromium mg/litire IS : 3025(Pt.-52) | Not Detectable 0.05 No Relaxation
25 |Mercury mg/litire 15:3025(Pt.-48) | Not Detectable |  0.001 No Relaxation
26 |Alkalinity | mg/litire IS : 3025(Pt.-23) 306 200 600
27 |Aluminium _mg/litire | 1S:3025(Pt.-55) | Not Detectable 0.03 020
28 |E.Coli - 15:1622 Absent/100ml - Absent/100 ml
*** End of the reprots *** .
f
-

1. Sample shall be retained only for 15 days until unless specified by the customer.
2. The results listed refer only to the lested sample and applicable parameters. Endorsement of product is neither inferred nor implied.
3. Total liability of our warks is limiled ta invoiced amount.
4. This report can not be used as an evidence in the court of law without the written approval of lab.
5. Certificate shall not be reproduced except in full, without the wiitten approval of the laboratory.
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SIM A L AB S Address : éﬂz,m?'%%tmi I‘n%uosutg‘?l Area, Annexure 11,'72110
Phone : +(91)(011) 43854300 G0
Sophisticated Industrial MatJZs Email : reporls@simalab.com C;';i@f, *)
Analytic Labs Pvt. Ltd. CIN No : U74899DL1988PTC031785 N SV
(GOVT. APPROVED TESTING LABORATORIES) Website : www.simalab.net | www.simalab.com A

ULR : TC1122024200003044F

. TEST REPORT

Party Code . EIHR/M7717 REPORT NO. : SE0108002624/N
*Issued to Escorts Kubota Limited *Cuslume Refl.No. : NS
*Reference Date : NS

(Plant-1) 18/4, Mathura Road, Faridabad,
Haryana-121007 . .

Date of Sampling
Date of Received

Date of Issue
Start Date of Analysis

1 08/04/2024
1 09/04/2024
. 10/04/2024
1 09/04/2024

Date of Completion 1 10/04/2024
*Sample Name : Noise Monitring (Work Zone) Environmental Condition : 25+2°C,RH50+15%

Sample Condition : OK

*Sample Qty. : NS

SOP/Sampling Plan : SIMA/ENV/SOP/025

Test Method Deviation : NA

Sample Collection

. Sample Drawn By Us

RESULTS OF ANALYSIS
Reference : As Per Factory Act.-1948/1S:9989

Sample Description: Work Zone Noise level from different points of M/S Escorts Kubota Limited was monitored by us on 08/04/2024

S.No. |Location of Sampling Polnt Exposure Time Avg. Instant Value dB(A) Permissible Limit
dB(A) (Max.)
1. |DMC -07 GBH -Area Day time(12:45PM 84.6 90.0 (on 8 Hourly Basis)
t012:55PM)
2. |DMC -07 GBH -Area Night time(10:45PM 80.2 a
to10:55PM)

The above mentioned noise level meets the specification of Factory Act Standard.

- End of Test Report ---
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Remarks: 1, This Test Report is not valid without a hologram. - - il _FHJEJ1 of 1
. The Results listed refer only to the above tested sample & applicable parameters. Endorsement of products is neither inferred nor implied
. Liability of laboratory is limited to the invoiced amount only. Any dispulo arising out of this roport shall be subject to Delhi jurisdiction only. VS
. This Test Report is not to be reproduced wholly or in part as evidence in the Court of law withoul written permission from SIMA Labs Pvt. Ltd.
. The Test Report should not be used wholly or in part in any advertising media without written permission from SIMA Labs Pvt. Ltd.
. The sample(s) of Drugs & Cosmetics will be destroyed after one year, Perishable samples (Other than Drugs & Cosmelics) will be destroyed after 7 days E :

and non perishable samples will be destroyed after 30 days of the date of issue of Tesl Report or unless otherwise specified. 3
. SIMA Labs Pvt. Ltd. will not be held responsible for the authenticity of any photocopied, forged and or partially presented test reports.
. SIMA Labs Pvt. Ltd. will ensure all corrective action as per our policy in case of any discrepancy in any sample lested by SIMA Labs Pvt. Ltd.
. Re-testing charges will be applicable in case the results are reproducible
10. Duplicable copy will be issued on chargeable basis.
11, SIMA Stands for ; Sophisticated Industrial Materials Analytic
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* Indicates details provided by the customer



Address : A-3/7, Mayapuri Industrial Area,
S I M A LA B S Ph-ll, New Delhi - 110064
Phone : +(91)-(011) 43854300
Sophisticated Industrial MatJ& Email : reports@simalab.com
Analytic Labs Pvt. Ltd. CIN No : U74899DL1988PTC031785
(GOVT. APPROVED TESTING LABORATORIES) Website : www.simalab.net | www.simalab.com
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= TEST REPORT

’ ULR : TC1122024200003045F

Party Code : EIHRM 7717 2 REPORT NO. : SE0409002624/N
*Issued to Escorts Kubota Limited *Customer Ref.No. : NS
(Plant-1) 18/4, Mathura Road, Faridabad, "Reference Date : NS
Haryana-121007 . . Date of Sampling : 08/04/2024
Date of Received : 09/04/2024
Date of Issue 1 10/04/2024
Start Date of Analysis 1 09/04/2024
Date of Completion : 10/04/2024
*Sample Name : Noise Monitoring (Work Zone) Environmental Condition : 25+2°C,RH50+15%
Sample Condition : OK
*Sample Qty. : NS
SOP/Sampling Plan : SIMA/ENV/SOP/025
Test Method Deviation : NA
Sample Collection : Sample Drawn By Us

RESULTS OF ANALYSIS
Reference : As Per Factory Act.-1948/1S:9989
Sample Description: Work Zone Noise level from different points of M/S Escorts Kubota Limited was monitored by us on 08/04/2024

S.No. [Location of Sampling Point Exposure Time Avg. Instant Value dB(A) Permissible LImit
dB(A) (Max.)
1. |GBF -07 GBH -Area Day time(01:00PM 87.8 90.0 (on 8 Hourly Basis)
to01:10PM)
2. |GBF -07 GBH -Area Night time(11:05PM 79.2 "
to11:15PM)

The above mentioned noise level meets the specification of Factory Act Standard.

--- End of Test Report ---

EeD 97

Remarks: 1. This Test Report is not valid without a hologram

. The Resullts listed refer only to the above tested sample & applicable parameters. Endorsement of preducts is neither inferred nor implied.

. Liability of laboratory is limited to the invoiced amount only. Any dispute arising out of this report shall be subject to Delhi jurisdiction only- VS
This Test Report is not to be reproduced wholly or in part as evidencs in the Court of law without written permission from SIMA Labs Pvt. Ltd.

. The Test Report should not be used wholly or in part in any advertising media without written permission from SIMA Labs Pvi. Ltd.

. The sample(s) of Drugs & Cosmetics will be destroyed after one year, Perishable samples (Other than Drugs & Cosmetics) will be destroyed after 7 days E 2
and non perishable samples will be destroyed after 30 days of the date of issue of Test Report or unless otherwise specified 3

. SIMA Labs Pvt. Ltd. will not be held responsible for the authenticity of any photocopied, forged and or partially presented test reports.

. SIMA Labs Pvt. Ltd. will ensure all coreclive action as per our policy in case of any discrepancy in any sample tested by SIMA Labs Pvt. Ltd.
Re-testing charges will be applicable in case the results are reproducible.

10. Duplicable copy will be issued on chargeable basis.

11. SIMA Stands for : Sophisticated Industrial Materials Analytic ir;_u for Accreditation
copr
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* Indicates details provided by the customer



SIMA LABS Address : A-3/7, Mayapuri Industrial Area,
Ph-ll, New Delhi - 110064
= p Phone : +(91)-(011) 43854300
Sophlsticate_d Industrial Matz% Email : rcports@simalab.com /
Analytic Labs Pvt. Ltd. CIN No : U74899DL1988PTC031785 o
(GOVT. APPROVED TESTING LABORATORIES) Website : www.simalab.net | www.simalab.com "_-r:-u;_::r

TEST REPORT

ULR : TC1122024200003046F

Party Code . EHR/M7717 REPORT NO. : SE0409002724/N
*|ssued to Escorts Kubota Limited *Customer Ref.No. : NS
(Plant-1) 18/4, Mathura Road, Faridabad, *Reference Date I NS

Haryana-121007 . . Date of Sampling

Date of Received
Date of Issue

Start Date of Analysis
Date of Completion

*Sample Name : Noise Monitoring (Work Zone) Environmental Condition

: 08/04/2024
1 09/04/2024
1 10/04/2024
: 09/04/2024
1 10/04/2024
i 25+2°C,RH50+£15%

Sample Condition : OK
*Sample Qty. : NS
SOP/Sampling Plan : SIMAJENV/SOP/025
Test Method Deviation : NA

Sample Collection

: Sample Drawn By Us

RESULTS OF ANALYSIS
Reference : As Per Factory Act.-1948/15:9989

Sample Description: Work Zone Noise level from different points of M/S Escorts Kubota Limited was monitored by us on 08/04/2024

S.No. |Location of Sampling Point Exposure Time Avg. Instant Value dB(A) Permissible Limit
dB(A) (Max.)
1. |GBB-11 GBH Area Day time(01:15PM 83.9 90.0 (on 8 Hourly Basis)
to01:25PM)
2. |GBB-11 GBH Area Night time(11:20PM 80.6 "
t011:30PM)

The above mentioned noise level meets the specification of Factory Act Standard.

- End of Test Report ---

D. G| M. Technical
Authgrized Signatory
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Remarks: 1.

This Test Report is not valid without a hologram

The Results listed refer only to the above tested sample & applicable parameters. Endorsement of products is neither inferred nar implied.

Liability of Iaboratory is limited to the invoiced amount only. Ay dispute arising out of this report shall ba subject lo Dethi jurisdiction only.

This Test Report is not lo be reproduced whally or in part as evidence in the Court of law without written parmission from SIMA Labs Pvt. Ltd

The Test Report shauld not be used whally or in part in any advertising media without written permission from SIMA Labs Pvt. Ltd.

The sample(s) of Drugs & Cosmetics will be destroyed after one year, Perishable samples (Other than Drugs & Cosmetics) will be destroyed after 7 days
and non perishable samples will be destroyed after 30 days of the dale of issue of Test Report or unless olherwise specified.

7 SIMA Labs Pvt. Ltd. will not be held responsible for the authenticity of any photocopied, forged and or parlially presented test reports.

8. SIMA Labs Pvt. Lid. will ensure all corrective action as per our policy in case of any discrepancy in any sample tested by SIMA Labs Pvt
9. Re-testing charges will be appiicable in case the results are reproducible.

10. Duplicable copy will be issued on chargeable basis.

11. SIMA Stands for : Sophisticated Industrial Materials Analytic
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* Indicates details provided by the customer




SIMA LABS

— - gig Phone : +(91)-(011) 43854300
Sophisticated Industrial Mat S Email : reports@simalab.com
Analytic Labs Pvt. Ltd. CIN No : U74899DL1988PTC031785
(GOVT. APPROVED TESTING LABORATORIES) Website : www.simalab.net | www.simalab.com

Address :

Ph-Il, New Delhi - 110064

A-3/7, Mayapuri Industrial Area,

TEST REPORT

ULR : TC1122024200003047F

Party Code - EHRM7717 REPORT NO. : SE0409002824/N
*|ssued to Escorts Kubota Limited *Customer Ref.No. : NS
(Plant-1) 18/4, Mathura Road, Faridabad, *Reference Date I NS
Haryana-121007 . . Date of Sampling 1 08/04/2024

*Sample Name : Noise Monitoring (Work Zone)

Date of Received

Date of Issue

Start Date of Analysis
Date of Completion
Environmental Condition

1 09/04/2024
: 10/04/2024
: 09/04/2024
. 10/04/2024
1 254+2°C,RH50+£15%

Sampie Condition : OK
*Sample Qty. : NS
SOP/Sampling Plan . SIMA/ENV/SOP/025
Test Method Deviation I NA

Sample Collection

. Sample Drawn By Us

RESULTS OF ANALYSIS
Reference : As Per Factory Act.-1948/1S:9989

Sample Description: Work Zone Noise level from different points of M/S Escorts Kubota Limited was monitored by us on 08/04/2024

S.No. Permissible Limit

dB(A) (Max.)

Location of Sampling Point Exposure Time Avg. Instant Value dB(A)

1. |BMC -22 CB -Area Day time(01:30PM 87.5 90.0 (on 8 Hourly Basis)
t001:40PM)

2. |BMC -22 CB -Area Night time(11:35PM 83.2 i
to11:45PM)

The above mentioned noise level meets the specification of Factory Act Standard.

--- End of Test Report ---

e

Remarks: 1. This Test Report is not valid without a hologram.
2. The Results listed refer only to the above lested sample & applicable parameters. Endorsement of products is neither inferred nor implied,
Liability of laboratory is limited to the invoiced amount only. Any dispute arising out of this report shall be subject o Delhi jurisdiction only.
This Test Report is not to be reproduced wholly or in part as evidence in the Court of law without written permission from SIMA Labs Pvt. Ltd
The Tesl Report should not be used wholly or in part in any advertising media without written permission from SIMA Labs Pvt. Ltd.
. The sample(s) of Drugs & Cosmelics will be destroyed after one year, Perishable samples (Other than Drugs & Cosmetics) will be destroyed after 7 days E :
and non perishable samples will be destroyed afler 30 days of the date of issue of Test Report or unless otherwise specified 3
7. SIMA Labs Pvt. Ltd. will not be held responsible for the authenticily of any photacopied, forged and or partially presented test reports.
8. SIMA Labs Pvt. Lid. will ensure all correclive action as per our policy in case of any discrepancy in any sample tested by SIMA Labs Pvt. Ltd
9. Re-iesting charges will be applicable in case the results are reproducible
10, Duplicable copy will be issued on chargeable basis.
11. SIMA Stands for : Sophisticaled Industrial Materials Analytic
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SHM A L ABS Address : A-3/7, Mayapuri Industrial Area,
Ph-ll, New Delhi - 110064
— Phone : +(91)-(011) 43854300
Sophisticated Industrial Mate8a15 Email : reports@simalab.com
Analytic Labs Pvt. Ltd. CIN No : U74899DL1988PTC031785
(GOVT. APPROVED TESTING LABORATORIES) Website : www.simalab.net | www.simalab.com

5 TEST REPORT e

ULR : TC1122024200003049F

Party Code : EIHRNA7717 REPORT NO. : SE0409002924/N
*|ssued to Escorts Kubota Limited *Customer Ref.No. : NS
(Plant-1) 18/4, Mathura Road, Faridabad, “Reference Date : NS
Haryana-121007 . . Date of Sampling 1 08/04/2024 To 09/04/2024
Date of Received * 09/04/2024
Date of Issue : 10/04/2024
Start Date of Analysis : 09/04/2024
Date of Completion : 10/04/2024
*Sample Name : Noise Monitoring (Work Zone) Environmental Condition : 25+2°C,RH50+15%
Sample Condition : 1 OK
*Sample Qty. : NS
SOP/Sampling Plan : SIMAJENV/SOP/025
Test Method Deviation : NA
Sample Collection : Sample Drawn By Us
RESULTS OF ANALYSIS

Reference : As Per Factory Act.-1948/15:9989
Sample Description: Work Zone Noise level of M/S Escorts Kubota Limited was monitored by us from 08/04/2024 to 09/04/2024

S.No. |Location of Sampling Point Exposure Time Avg. Instant Value dB(A) Permissible Limit
dB(A) (Max.)
1. |BSD -03 CB -Area Day time(01:45PM 89.2 90.0 (on 8 Hourly Basis)
to01:55PM)
2. |BSD-03 CB -Area Night time(11:50PM 85.3 #
to12:00AM)

The above mentioned noise level meets the specification of Factory Act Standard.

--- End of Test Report ---

\
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Remarks: 1. This Test Report is not valid without a hologram e

Page: 10f1
The Results listed refer only 1o the above tested sample & applicable parameters, Endorsement of products is neither inferred nor implied. %

1
2.
3. Liability of laboratory is limited ta the invoiced amount only. Any dispute arising out of this report shall be subject to Delhi jurisdiction only. VS
4. This Test Report is not ta be reproduced wholly or in part as evidence in the Court of law without written permission from SIMA Labs Pvt. Ltd.
5. The Test Report should not be used wholly or in part in any advertising media without written permission from SIMA Labs Pvt. Ltd
6. The sample(s) of Drugs & Cosmelics will be destroyed after one year, Perishable samples (Other than Drugs & Cosmetics) will be destroyed after 7 days [ﬂ 4T

and non perishable samples will be destroyed after 30 days of the date of issue of Test Reporl or unless otherwise specified. 3
7. SIMA Labs Pvt. Ltd. will not be held responsible for the authenticily of any photocapied, forged and or partially presented test reports.
8. SIMA Labs Pvt Ltd. will ensure all corrective action as per our policy in case of any discrepancy in any sample tested by SIMA Labs Pvt. Lid.
9. Re-testing charges will be applicable in case the results are reproducible.
10. Duplicable copy will be issued on chargeable basis.

11. SIMA Stands for : Sophisticated Industrial Materials Analytic Scap for Accreditation
& Seope

* |ndicates details provided by the customer



SH M Address : A-3/7, Mayapuri Industrial Area,
A LABS Ph-ll, New Delhi - 110064
Phone : +(91)-(011) 43854300
Sophisticated Industrial MatuiZS Email : reports@simalab.com
Analytic Labs Pvt. Ltd. CINNo : U74899DL1988PTC031785
(GOVT. APPROVED TESTING LABORATORIES) Website : www.simalab.net | www.simalab.com

TEST REPORT

Ll

ULR : TC1122024200003050F

Party Code : EIHRM7717 o REPORT NO. : SE0409003024/N

*|ssued to Escorts Kubota Limited *Customer Ref.No. : NS
(Plant-1) 18/4, Mathura Road, Faridabad, “Reference Date i NS
Haryana-121007 . . Date of Sampling 1 08/04/2024 To 09/04/2024
Date of Received © 00/04/2024
Date of Issue : 10/04/2024
Start Date of Analysis : 09/04/2024
Date of Completion : 10/04/2024
*Sample Name + Noise Monitoring (Work Zone) Environmental Condition : 25+2°C ,RH50+15%
Sample Condition 1 OK
*Sample Qty. : NS
SOP/Sampling Plan : SIMA/ENV/SOP/025
Test Method Deviation : NA
Sample Collection : Sample Drawn By Us
RESULTS OF ANALYSIS

Reference : As Per Factory Act.-1948/1S:9989

Sample Description: Work Zone Noise level of M/S Escorts Kubota Limited was monitored by us from 08/04/2024 to 09/04/2024

S.No. |Location of Sampling Point Exposure Time Avg. Instant Value dB(A) Permissible Limit
dB(A) (Max.)
1. |BMC -29 CB -Area Day time(02:00PM 84.6 90.0 (on 8 Hourly Basis)
to02:10PM)
2. |BMC -29 CB -Area Night time(12:05AM 76.7 "
to12:15AM)

The above mentioned noise level meets the specification of Factory Act Standard.

--- End of Test Report ---

2

DK SRS ANGER
D. G M. Technical

R D Bx/ AUTHE RiSED YRR

Remarks: 1. This Test Report is not valid without a hologram

. The Results listed refer only to the above tested sample & applicable parameters. Endorsement of products is neither inferred nor implied.

. Liability of laboratory is fimited to the invoiced amount only. Any dispute arising out of this report shall be subject to Delhi jurisdiction only.
This Test Report is not to be repraduced wholly or in part as evidence in the Court of law without written permission from SIMA Labs Pvt, Ltd.
The Test Report should not be used wholly or in part in any advertising media without written permission from SIMA Labs Pvt. Ltd.

O s WN

and non perishable samples will be destroyed after 30 days of the date of issue of Test Reporl or unless otherwise specified.
7. SIMA Labs Pvt. Ltd. will not be held responsible for the authenticity of any photocopied, forged and or partially presented test reports.

8. SIMA Labs Pvt. Ltd. will ensure all corrective action as per our policy in case of any discrepancy in any sample tested by SIMA Labs Pvi. Ltd.
9. Re-testing charges will be applicable in case the results are reproducible
10. Duplicable copy will be issued on chargeable basis.

The sample(s) of Drugs & Cosmetics will be destroyed after one year, Perishable samples (Other than Drugs & Cosmetics) will be destroyed after 7 days E .

Fage T af 1

11. SIMA Stands for : Sophisticated Industrial Materials Analytic Scan for Acereditation
& Stope

* Indicates details provided by the customer




Address :

SIMA LABS

Ph-ll, New Delhi - 110064

A-3/7, Mayapuri Industrial Area,

‘o T

— . Phone : +(91)-(011) 43854300 (é o
Sophisticated Industrial Mattﬁ% Email : reports@simalab.com 1\%@3)
Analytic Labs Pvt. Ltd. CINNo : U74899DL1988PTC031785 S

(GOVT. APPROVED TESTING LABORATORIES) Website : www.simalab.net | www.simalab.com TC-11220

TEST REPORT

- EHRM7717
Escorts Kubota Limited

REPORT NO.
*Customer Ref.No.

Party Code
*Issued to

*Reference Date

Date of Sampling
Date of Received
Date of Issue

Start Date of Analysis
Date of Completion
Environmental Condition
Sample Condition
*Sample Qty.
SOP/Sampling Plan
Test Method Deviation
Sample Collection

(Plant-1) 18/4, Mathura Road, Faridabad,
Haryana-121007 . .

*Sample Name : Noise Monitoring (Work Zone)

ULR : TC1122024200003048F
: SE0409003124/N

: NS

: NS

: 08/04/2024 To 09/04/2024
: 09/04/2024

: 10/04/2024

1 09/04/2024

1 10/04/2024

: 25+2°C,RH50+15%
: OK

: NS

: SIMA/ENV/SOP/025
: NA

. Sample Drawn By Us

RESULTS OF ANALYSIS
Reference : As Per Factory Act.-1948/15:9989

Sample Description: Work Zone Noise level of M/S Escorts Kubota Limited was monitored by us from 08/04/2024 to 09/04/2024

S.No. |Location of Sampling Point Exposure Time Avg. Instant Value dB(A) Permissible Limit
dB(A) (Max.)
1. |BMC -02 CB -Area Day time(02:15PM 87.5 90.0 (on 8 Hourly Basis)
t002:25PM)
2. |BMC -02 CB -Area Night time(12:20AM 80.2 N
to12:30AM)

The above mentioned noise level meets the specification of Factory Act Standard.

--- End of Test Report -

s
R WEDQ/

Authgrized Signator
|AUTHQ ﬁgrﬁ[ghwo?w

. M. Technical

Remarks: 1, This Test Report is not valid without a hologram.

The Test Report should not be used whally or in part in any advertising media withoul written permission from SIMA Labs Put. Lid.

O ORWN

and non parishable samples will be destroyed after 30 days of the date of issuw of Test Repaort or uniess otherwize spatified.
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. Re-testing charges will be applicable in case the resulls are reproducible.
10. Duplicable copy will be issued on chargeable basis.
11. SIMA Stands for : Sophisticated Industrial Materials Analytic

_ SIMA Labs Pvt. Ltd. will not be held responsible for the authenticity of any phiotocopied, forged and or partially presented test reports.
. SIMA Labs Pvt. Ltd. will ensure all corrective action as per our policy in case of any discrepancy in any sample tested by SIMA Labs Pvt. Ltd.

_ Tha Results listed refer only to the above tested sampla & applicable paramelers, Endorsement of products 1s neither inferred nor implied.
. Liability of laboratory is limited 1o the invoiced amount enly. Any dispute arising out of this repart shall be subject to Delhi jurlsdiction anly.
. This Test Report is not to be reproduced whally or in part as evidance in the Court of law without wrilten permissian from SIMA Labs Pul. Ltd.

. The sampla(s) of Drugs & Cosmetics will ba destroyed after one year, Perishable samples (Other than Drugs & Cosmalics) will be destroyed after 7 days E] =
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Address : A-3/7, Mayapuri Industrial Area,
SI MA LA B S Ph-ll, New Delhi - 110064
Phone : +(91)-(011) 43854300
Sophisticated Industrial Mat84 Email : reports@simalab.com
Analytic Labs Pvt. Ltd. CIN No : U74899DL1988PTC031785
(GOVT. APPROVED TESTING LABORATORIES) Website : www.simalab.net | www.simalab.com

TC-11220

A

TEST REPORT

ULR : TC1122024200003043F

Party Code : EHR/M7717 REPORT NO. : SE0409002424/N
*Issued to Escorts Kubota Limited *Customer Ref.No. : NS
(Plant-1) 18/4, Mathura Road, Faridabad, *Reference Date : NS
Haryana-121007 . . Date of Sampling : 08/04/2024
Date of Received : 09/04/2024
Date of Issue : 10/04/2024
Start Date of Analysis : 09/04/2024
Date of Completion 1 10/04/2024
*Sample Name * Noise Monitoring (Work Zone) Environmental Condition : 25t+2°C ,RH50+15%
Sample Condition 1 OK
*Sample Qty. : NS
SOP/Sampling Plan : SIMAJENV/SOP/025
Test Method Deviation I NA
Sample Collection : Sample Drawn By Us
RESULTS OF ANALYSIS

Reference : As Per Factory Act.-1948/15:9989

Sample Description: Work Zone Noise level from different points of M/S Escorts Kubota Limited was monitored by us on 08/04/2024

S.No. |Location of Sampling Point Exposure Time Avg. Instant Value dB(A) Permissible Limit
dB(A) (Max.)
1. |BWT -01 DH -Area Day time(12:30PM 86.2 90.0 (on 8 Hourly Basis)
to12:40PM)
2. |BWT -01 DH -Area Night time(10:30PM 79.7 "
to10:40PM)

The above mentioned noise level meets the specification of Factory Act Standard.

--- End of Test Report ---

2 ﬂ'_‘_‘\‘
R AT
&» D. G. M. Technical
Authori ed Signatory
IEWED l AU J IGNATORY

Remarks: 1. This Test Report is not valid without & hologram.
. The Results listed refer only to the above tested sample & applicable parameters. Endorsement of products is neither inferred nor implied.
_ Liability of laboratory is limited to the invoiced amount only. Any dispute arising out of this report shall be subject to Delhi jurisdiction only. VS
_ This Test Report is not to be reproduced wholly or in part as evidence in the Court of law without written permission from SIMA Labs Pvt. Ltd
. The Test Report should not be used wholly or in part in any advertising media without written permission from SIMA Labs Pvt. Ltd.
The sample(s) of Drugs & Cosmetics will be destroyed after one year, Perishable samples (Other than Drugs & Cosmetics) will be destroyed after 7 days E 2
and non perishable samples will be destroyed after 30 days of the date of issue of Test Report or unless otherwise specified 3
7. SIMA Labs Pvt. Ltd. will not be held responsible for lhe authenticity of any photocopied, forged and or partially presented test reports.
8. SIMA Labs Pvt. Lid. will ensure all corrective action as per our policy in case of any discrepancy in any sample tesled by SIMA Labs Pvt. Lid
9. Re-testing charges will be applicable in case the results are reproducible.
10. Duplicable copy will be issued on chargeable basis 4
11. SIMA Stands for : Sophisticated Industrial Materials Analytic Scan for Accreditation
& Scope
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* Indicates details provided by the customer



Address : A-3/7, Mayapuri Industrial Area,
S l M A LA B S Ph-ll, New Delhi - 110064 e
Phone : +(91)-(011) 43854300 k% )
Sophisticated Industrial Mataﬁ Email : reports@simalab.com L‘(\ Ej
Analytic Labs Pvt. Ltd. CIN No : U74899DL1988PTC031785 E;_:,"
(GOVT. APPROVED TESTING LABORATORIES) Website : www.simalab.net | www.simalab.com 14(7-11;_2‘0
My

TEST REPORT :

ULR : TC1122024200003042F

Party Code : EMHRM7717 REPORT NOC. : SE0409002324/N
*Issued to Escorts Kubota Limited *Customer Ref.No. : NS
(Plant-1) 18/4, Mathura Road, Faridabad, *Reference Date : NS
Haryana-121007 . . Date of Sampling : 08/04/2024
Date of Received : 09/04/2024
Date of Issue : 10/04/2024
Start Date of Analysis 1 09/04/2024
Date of Completion : 10/04/2024
*Sample Name : Noise Monitoring (Work Zone) Environmental Condition : 25+2°C ,RH50+15%
Sample Condition : OK
*Sample Qty. : NS
SOP/Sampling Plan : SIMA/ENV/SOP/025
Test Method Deviation ' NA
Sample Collection : Sample Drawn By Us
RESULTS OF ANALYSIS

Reference : As Per Factory Act.-1948/15:9989

Sample Description: Work Zone Noise level from different points of M/S Escorts Kubota Limited was monitored by us on 08/04/2024

S.No. |Location of Sampling Point Exposure Time Avg. Instant Value dB(A) Permissible Limit
dB(A) (Max.)
1. |BSM-01 DH -Area Day time(12:15PM 88.7 90.0 (on 8 Hourly Basis)
to12:25PM)
2. |BSM-01DH -Area Night time(10:15PM 82.1 "
to10:25PM)

The above mentioned noise level meets the specification of Factory Act Standard.

--- End of Test Report ---

Mﬂf

R DBY

Remarks:

1. This Tesl Report is not valid without a hologram. L
2. The Results listed refer only to the above tested sample & applicable parameters. Endorsement of producls is neither inferred nor implied.

3, Liability of laboratory is fimited to the invoiced amount only. Any dispute arising out of this report shall be subject to Delhi jurisdiction only. VS
4. This Test Report is not to be reproduced wholly or in part as evidence in the Court of law without written permission from SIMA Labs Pvt. Ltd.
5
6

. The Test Report should not be used wholly or in part in any advertising media withoul written permission from SIMA Labs Pvt. Ltd.
. The sample(s) of Drugs & Cosmetics will be destroyed after one year, Perishable samples (Other than Drugs & Cosmetics) will be deslroyed after 7 days E : 'I')-
and non perishable samples will be destroyed after 30 days of the date of issue of Test Report or unless otherwise specified. 3
7. SIMA Labs Pyt Ltd. will not ba held responsible for the authenticity of any photocopied, forged and or partially presented test reports.
8. SIMA Labs Pvt. Lid. will ensure all corrective action as per our policy in case of any discrepancy in any sample tested by SIMA Labs Pwt. Ltd.
9. Re-testing charges will be applicable in case the results are reproducible
10. Duplicable copy will be issued on chargeable basis.

11. SIMA Stands for : Sophisticated Industrial Materials Analytic Scan for Accreditation
& Scope

* Indicates details provided by the customer




Address : A-3/7, Mayapuri Industrial Area,
SIMA LABS Ph-ll, New Delhi - 110064
Phone : +(91)-(011) 43854300
Sophisticated Industrial Mataﬁ Email : reports@simalab.com
Analytic Labs Pvt. Ltd. CINNo : U74899DL1988PTC031785
(GOVT. APPROVED TESTING LABORATORIES) Website : www.simalab.net | www.simalab.com

‘% TEST REPORT :

ULR : TC1122024200003041F

Party Code - EIHR/M7717 REPORT NO. : SE0409002224/N
*Issued to Escorts Kubota Limited *Customer Ref.No. : NS
(Plant-1) 18/4, Mathura Road, Faridabad, “Reference Date : NS
Haryana-121007 . . Date of Sampling . 08/04/2024
Date of Received 1 09/04/2024
Date of Issue : 10/04/2024
Start Date of Analysis : 09/04/2024
Date of Completion : 10/04/2024
*Sample Name  Noise Monitoring (Work Zone) Environmental Condition : 25:2°C RH50+15%
Sample Condition : OK
*Sample Qty. 1 NS
SOP/Sampling Plan : SIMAJENV/SOP/025

Test Method Deviation : NA

Sample Collection : Sample Drawn By Us

RESULTS OF ANALYSIS
Reference : As Per Factory Act.-1948/1S:9989

Sample Description: Work Zone Noise level from different points of M/S Escorts Kubota Limited was monitored by us on 08/04/2024

S.No. |Location of Sampling Point Exposure Time Avg. Instant Value dB(A) Permissible Limit
dB(A) (Max.)
1. |DF -04 DH -Area Day time(12:00PM 87.6 90.0 (on 8 Hourly Basis)
to12:10PM)
2. |DF -04 DH -Area Night time(10:00PM 83.5 &
to10:10PM)

The above mentioned noise level meets the specification of Factory Act Standard.

--- End of Test Report ---
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Authorzed Si naLO[Iy
REVEWED BY AUTHARISER,SIGNATORY
Remarks: 1, This Test Report is not valid without a hologram. B Page 1 of 1
2. The Results listed refer only to the above tested sample & applicable parameters. Endorsement of preducts is neither inferred nor implied. '
. Liability of laboratory is limited to the invoiced amount only. Any dispute arising out of this report shall be subject to Delhi jurisdiction only. VS

This Test Report is not to be reproduced wholly or in part as evidence in the Court of law without written permission from SIMA Labs Pvi. Ltd
The Test Report should not be used wholly or in part in any advertising media without written permission from SIMA Labs Pvt. Lid.

DO bW

and non perishable samples will be destroyed after 30 days of the date of issue of Test Report or unless otherwise specified
7. SIMA Labs Pvt. Lid. will not be held responsible for the authenticity of any photocopied, forged and or partially presented test reports
8. SIMA Labs Pvt. Lid. will ensure all corrective action as per our policy in case of any discrepancy in any sample lested by SIMA Labs Pvi. Ltd.

The sample(s) of Drugs & Cosmetics will be destroyed afler one year, Perishable samples (Other than Drugs & Cosmetics) will be destroyed after 7 days E <

9, Re-testing charges will be applicable in case the results are reproducible - L, -

10. Duplicable copy will be issued on chargeable basis (W] At A !

11. SIMA Stands for : Sophisticated Industrial Materials Analytic Scan for Accreditation
& Stepe

* Indicates details provided by the customer
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87 Annexure R-2/11
~—— HARYANA STATE POLLUTION CONTROL F¥ SN
e BOARD A "} X

uepem Faridabad Sec-16-A, Opp. Hewo Apartment, e
Faridabad Ph. 0129-2225315(0O) Email:-
hspcbr ofr @gmail.com
E-mail: hspcb@hry.nic.in
No. HSPCB/Consent/ : 313091424FDBDCTO78009636 Dated: 01/10/2024
To.

M/s :M/s Escorts Kubota India Pvt. Ltd.
18/4, Mathura Road, Faridabad

Subject: Grant of consent to operate to M/s M/s Escorts Kubota India Pvt. Ltd..

Please refer to your application no. 78009636 received on dated 2024-09-09 in
regional office Faridabad.With reference to your above application for consent to operate,M/s
M/s Escorts Kubota India Pvt. Ltd. is here by granted consent as per following
specification/Terms and conditions.

Consent Under BOTH

Period of consent 01/10/2024 - 30/09/2025

Industry Type Automobile Manufacturing (integrated facilities)
Category RED

Investment(In Lakh) 35519.406

Total Land Area(Sq.| 31265.0

meter)

Total Builtup Area(Sq.| 24215.0
meter)

Quantity of effluent

1. Trade 120.0 KL/Day
2. Domestic 48.0 KL/Day
Number of outlets 2.0

M aode of discharge

1. Domestic recycle and reuse
2. Trade Public Sewer
Domestic Effluent Parameters

1. BOD 10 mg/|

2. COD 50 my/l

3. TSS 20 mg/|

4. pH 6.5-8.5

5. Total Nitrogen 10 mg/|

6. Fecal Colifoam| lessthan 100
MPN/100

Trade Effluent Parameters

1. BOD 30 my/l

2.COD 250 mg/l
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3. TSS 100 mg/l
4. Oil & Grease 10 mg/|
5. lronasFe 3 mg/l
6. pH 6.5-8.5
Number of stacks 12
Height of stack
1. ED Oven Fan 24 Meter
2. Top Coat Oven 24 Meter
3. Dry off Oven 24 Meter
4. Bake Oven 24 Meter
i. Hot Water Generator | 30 Meter
g. Hot water Generator | 30 Meter
7. Paint Booth 1 24.89 Meter
8. Paint Booth 2 24.89 Meter
9. Paint Booth 3 24.89 Meter
10. Stack attached to|30 Meter
Genset Capcity 650
KVA
11. Stack attached to|30 Meter
PNG based Genset
Capacity 1875 KVA
12. Stack attached to|30 Meter
PNG based Genset
Capacity 1875 KVA
Emission parameters
1. SPM | 150 mg/m3
Product Details
1. Tractors | 174 Numbers/ day
Capacity of boiler
1. NA | Ton/hr
Type of Furnace
1. NA |
Type of Fuel
1. PNG KL/day
2. Diesdl 1.3 KL/day
3. Electricity Kilowatt/day
Raw Material Details
CLUTCH HOUSING | 174 Numbers/Day
DIFFERNTI A L|174 Numbers/Day
HOUSING
FRONT A X L E|174 Numbersg/Day
HOUSING
HYDRAULICLIFT 174 Numbers/Day
ALTERNATOR 174 Numbers/Day
RADIATOR SELF|174 Numbers/Day
FRAME ASSEMBLY
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FAN BELT 174 Numbers/Day
ENGINE ASSEMBLY | 174 Numbers/Day
BONNET 174 Numbers/Day
REAR HOOD 174 Numbers/Day
FENDER 174 Numbers/Day
3 POINT LINK 174 Numbers/Day
STARTER MOTOR 174 Numbers/Day
RADIATOR 174 Numbers/Day
REAR WHEELS 348 Numbers/Day
FRONT WHEELS 348 Numbers/Day
SILENCER 174 Numbers/Day
HARDWARES SET 174 Numbers/Day
REAR A X L E|348 Numbersg/Day
HOUSING

Regional Officer, Faridabad
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Theindustry shall provide adequate arrangement for fighting the accidental |eakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
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10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. Theindustrial/non industrial sector projects shall develop green belt (as applicable) inits
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law.
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product.

Specific Conditions:

1. CTO so granted is without prejudice to any violation made by unit in past & will be deemed
cancelled if any such violation come to the notice of the Board at any stage and the CTO so
granted will not affect the prosecution action to be initiated against the unit for such past
violations caused by the unit. 2. Unit will not change the quantity of domestic effluent/trade
effluent/ air emissions sources without prior permission of the Board. 3. The unit will operate
its pollution control devices regularly and will maintain proper logbook for the same. 4. Unit
will obtain necessary Authorization HWM Rules, 2016& will apply for CTO renewal at least
90 days before expiry date of CTO. 5. Unit will deposit balance fee, if any found at any stage
pending against the unit. 6. Renewal of CTO will not prevent the Board from taking
appropriate action against the defaulting units including revoking the CTO, which will fail to
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comply with any of the conditions of the CTO or any relevant provisions of the Water Act,
1974 and Air Act, 1981. 7. Unit will submit Annual report of Hazardous waste management
Rules and environment statement as per the provision of applicable laws. 8. Unit will use only
approved source of water supply. In case of use of bore well unit will obtained prior permission
from HWRA.. 9. Unit will comply the direction no. 76 of CAQM for regulation of DG set and
will maintain logbook for DG set operation mentioning entries running hours of DG set, in
compliance of CAQM directions.

Regional Officer, Faridabad
Haryana State Pollution Control Board.
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Page | of 2

U=T XV
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FORM XV
(see Article 6 of the First Schedule)

a{f‘trmqqfﬁﬂﬁﬁwa?ememﬁwma?mm
LICENCE TO IMPORT AND STORE PETROLEUM IN AN INSTALLATION

ST ¥. (Licence No.) : PNG/HN/ 5/1954(P462814) P BT (Fee Rs.) 5000/- per year

M/s. ESCORTS KUBOTA INDIA PVT. LTD 18/4 Mathura road,Farida i
; . . s y , bad, F 7
Faridabad, District: FARIDABAD, State: Haryana, PIN: 121007 aﬁmsﬂﬁnﬁﬁﬁé\%d;r?zg% J‘I’:l::#%
oo 2000 KL ST BT 3 R o Sger, M9 aftha ok oo as iy PINC/HN/15/1954
(P462814) TRIT 28/09/2020 St 5 3T Iurag . ferame 11T R W ugReR % fome Udiferaw sy
1934 iﬁmmémmamﬁmmﬁuﬁamw&mﬁmﬁ%a%ﬁ@ TE e
| :

Licence is hereby granted to M/s. ESCORTS KUBOTA INDIA PVT. LTD, i
Faridabad, Taluka: Faridabad, District: FARIDABAD, State: Haryana, lelr:l‘:, Tza‘ltg(l)j;av;?izd’oiell;“::??:é
importation and storage of 20.00 KL Petroleum of the class and quantities as herein specified and storage
thereof in the place described below and shown on the approved plan No P/NC/HN/15/1 954(P462814) dated
28/09/2020 attached hereto subject to the provisions of the Petroleum Act 1934 and the rule made
thereunder and to the further conditions of this Licence. ’

I8 SR 31st day of December 2029 Teb Ugd 3 |

The Licence shall remain in force till the 31st day of December 2029

USIferaH T fdd=UT /Description of Petroleum ST HEAT (heiIeftexy

) /Quantity licenced in KL

a7 & Y4 USHeTH /Petroleum Class A in bulk NIL

1 & U USIferad & fel /Petroleum Class A, otherwise NIL
than in bulk

a1 @ UYs USIfrTH /Petroleum Class B in bulk 20.00 KL
71 @ UYS USeaH & i /Petroleum Class B, otherwise NIL
than in bulk

a1l 11y USIerH /Petroleum Class C in bulk NIL
il 11 g USiferEm | i /Petroleum Class C.otherwise NIL
than in bulk

D &HdT /Total Capacity 20.00 KL

September 28, 2020
Jt. Chief Controller of Explosives
NC, Faridabad

S IRIRT BT QR S SraRI=
DESCRIPTION AND LOCATION OF THE LICENSED PREMISES

SIS URER et f=mer ey oy fafkrwat W orfeifed 7adh & REE T 2 Plot No: 18/4, Mathura

road Faridabad, faridabad, Taluka: Faridabad, District: FARIDABAD, State: Haryana, PIN: 121007 &/
TR SfAfRT & T4 FHH FEfRd 1 Under Ground tank(s) for CLASS B gl

https://online.peso.gov.in/PesoOnline/onlineApplicaton/OﬂnPrintLetter.aspx?lType=... 29-09-2020
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2 5 9 Application no. : 7910922

9:%‘nnexure R-2/13 Industry id: 19FDBD320917
Date: 03/08/2022

et Haryana State Pollution Control Board M_\
M@@@D Faridabad Sec.-16-A, Opp. Hewo Apartment, Faridabad Ph. 0129-2225315(0) ULy 3

Email:- hspcbrofr @gmail.com
No. :HWM/FDBD/2022/7910922 DT: 03/08/2022

To

M/s M/s Escorts Kubota India Pvt. Ltd.
18/4, Mathura Road, Faridabad
Faridabad 1

Sub: Grant of Authorization under Hazardous and Other Wastes(M anagement & Transboundry
Movement) Rules, 2016

1 Reference of application: 7910922 dated: 03/08/2022

2. Sanjay Verma of M/s Escorts Kubota India Pvt. Ltd. is hereby granted an authorization for
generation, storage on the premises situated at 18/4, Mathura Road, Faridabad

Details of Authorization

S.No. Name of process and Category of Authorised mode of disposal or recycling|Quantity
Hazardous Waste as per the Schedules |, |or utilisation or co-processing, €tc.
[l and Il of theserules

1 Industrial operations using through authorized recycler 12
mineral/synthetic oil as lubricant in KL/Annu
hydraulic systems or other applications, m
Used/spent oil

2 Purification and treatment of exhaust Through GEPIL 70
air, water and waste water from the.......... T/Annum
treatment plants (CETP's),
Chemical sludge from waste water
treatment

3 Production and/or industrial use of Through GEPIL 70
paints, pigments, lacquers, varnishes and T/Annum
Inks,
Process wastes, residues & sludges

4 Handling of Hazardous chemicalsand  |through authorized vendor 22.74
wastes, T/Annum

Empty barrels/containers/liners
contaminated with hazardous
chemicals/'wastes

5 Metal surface treatment, such as etching, | Through GEPIL 10
staining, polishing, galvanising ....... T/Annum
plating etc.,

Phosphate sludge




(i)

Application no. :791&60

94 Industry id: 19FDBD320917
Date: 03/08/2022

The authorization shall be valid for a period of 03/08/2022 to 30/09/2024
The authorization is subject to the following general and specific conditions :-

1. Theunit will submit the analysisreports of trade effluent/air emissions/ noise, from all
sour ces as applicable, before 30th June every year and will keep all parameterswith in
standards prescribed under Environment (Protection) Rules, 1986.

2. Theunit will submit the Annual Report under HWM Rules by 30th June.

3. Unit will apply for renewal of consent/Authorization at least 90 days before expiry date of the
consent/Authorization.

4. The hazar dous waste generated by the unit will be disposed off only through Authorized
TSDF /recyclers/ Refiners of hazar dous waste.

5. Unit will submit copy of manifests of lifting waste to this office.

6. Theunit will generate manifest through HROCMM S online portal.

7. Unit will renew the agreement before expiry of same.

8. Unit must haveavalid CTO for a period recommended herewith, in case of failurethis
authorization will be considered as null and void.

9. Unit will liable to pay environmental compensation at any stage imposed by the Board.

10. Unit will comply with all the directionsissued by CAQM.

11. Unit will submit the copy of agreement with GEPIL and authorized oil recycler within 90
days from the date of grant of thisauthorization.

Regional Officer Faridabad
For Haryana State Pollution Control Board

Conditions of Authorization:

10

The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986,
and the rules made there under.

The authorization or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board.

The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes except what is permitted through this authorization.

Any unauthorised change is personnel equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of this authorization.

The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorization is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular
interval of time.

The person authorised shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on "Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty".

An application for the renewal of an authorization shall be made aslaid down under these Rules.

Any other conditions for compliance as per the guidelines issued by the Ministry of Environment,
Forest and Climate Changes or Central Pollution Control Board from time to time.

Annual return shall be filed by June 30 th for the period ensuring 31 st March of the year.

It isthe duty of the authorised person to take prior permission of the State Pollution Control Board to
close down the facility.
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Application no. : 7910922
Industry id: 19FDBD320917
Date: 03/08/2022

Regional Officer Faridabad
For Haryana State Pollution Control Board




Annexure R-2/14 (Colly)

ARIHANT ANALYTICAL LABORATORY PVT. LTD. 262

AN ISO 9001:2015, ISO 14001:2015, ISO 45001:2018 CERTIFIED LABORATORY

272, Phase-lV, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

(TEST CERTIFICATE) Page 1 of 1
Report No.  AAL ENV-20240110007
Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
30t S s Date of Receiving: 10/01/2024
Sample Description:  Stack Emission Date of Starting: 10/01/2024
Date of Monitoring:  09/01/2024 Date of Completion: 15/01/2024
Name of Project: M/s Escorts Kubota India Pvt. Ltd, Date of Reporting: 15/01/2024
18/4, Mathura Road, Faridabad (HR) Sampling Done By: AAL
TEST RESULT
Plant/Section DG Section
Stack Identification Stack attached to DG Set
Source of Emission DG Set
Capacity 650 KVA
Type of Stack Metal
Diameter of Stack 12"
Height of Stack from Ground Level 30m
Height from Roof Level =
Height at Which Sampling Port I5m
Product Manufacturing Tractor Assembly
Type of Fuel Used PNG+HSD
Normal Operating Schedule As per requirement
Duration of Monitoring 40 Min.
Emission Control (if any) Nil
Observations
Ambient Temperature( °C) 21
Stack Temperature (°C) 198
Average Stack Velocity (m/s) 13.15
Quantity of emission (Nm’/hr.) 2060.76
S.No.  Test Parameter Unit Results Limits as per Test Methods
EPA 1986
1 Particulate Matter (as PM) g/kw-hr 0.08 <02 IS 11255(P-1)-1985
2 Sulphur Dioxide (as SO,) g/kw-hr EP;IE) NS IS 11255(P-2)-1985
3 Oxides of Nitrogen (as NO,) + g/kw-hr 0.94 <4.0 IS 11255(P-7)-2005 +
Hydrocarbon (as Methane) IS 11255(P-15)-2019
4 Carbon Monoxide (as CO) g/kw-hr 0.42 <35 IS 13270- 1992
NS=Not Specified, BDL=Below Detcction Limit DL= Deicction Limit
**End of Report**

A TOSH SRIVASTAVA

Deputy Technical Manager
Authorised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.
2. Total liability of our laboratory is limited to the invoice amount.
3. This report shall not be reproduced wholly or in part without written consent of the laboratory. )
4. This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory.
5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the
date of issue of report unless specified.



ARIHANT ANALYT

Website : www.aalkundli.com

L LABORATORY PVT. LTD.

AN ISO 9001:2015, 1SO 14001:2015, ISO 45001:2018 CERTIFIED LABORATORY

272, Phase-1V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com

Issued To:
A-48, Sector-64,

Noida - 201 301 (UP)

Stack Emission
09/01/2024

Sample Description:
Date of Monitoring:
Name of Project:

(TEST CERTIFICATE)

M/s Aplinka Solutions & Technologies Pvt. Ltd,

M/s Escorts Kubota India Pvt. Ltd.

18/4, Mathura Road, Faridabad (HR)

Report No. AAL

Date of Receiving:

Date of Starting:
Date of Completion:
Date of Reporting:
Sampling Done By:

Page 1 of |
ENV-20240110008

10/01/2024

10/01/2024
15/01/2024
15/01/2024
AAL

Plant/Section

Stack Identification

Source of Emission

Capacity

Type of Stack

Diameter of Stack

Height of Stack from Ground Level
Height from Roof Level

Height at Which Sampling Port
Product Manufacturing

Type of Fuel Used

Normal Operating Schedule
Duration of Monitoring
Emission Control (if any)
Observations

Ambient Temperature( °C)
Stack Temperature (°C)
Average Stack Velocity (m/s)

Quantity of emission (Nm*/hr.)

S.No.  Test Parameter
1 Particulate Matter (as PM)
2 Sulphur Dioxide (as SO,)
3 Oxide of Nitrogen (as NO,)

4 Carbon Monoxide (as CO)

NS=Noi Specified, BDL=Below Detection Liniil DL= Detection Limit

TEST RESULT

Oven Section

Stack attached to Sheet Metal Top Coat Oven Exhaust

Process Stack

NA
M.S
0.75m
24m
3m
Tractor Assembly
PNG
16 Hrs./day
45 Min.
Nil
21
76
8.61
: 11384.14
Unit Results
mg/Nm® 38.5
mg/Nm’ BDL
(DL=5.0)
mg/Nm’ 13.9
S%v/v <0.1

**End of Report**

Limits as per
EPA 1986
150

NS

NS
1.0

Test Methods

IS 11255(P-1)-1985
IS 11255(P-2)-1985

IS 11255(P-7)-2005
IS 13270-1992

’—-—’/q/\’._‘
ASHUTOSH SRIVASTAVA
Deputy Technical Manager

Authorised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.
2. Total liability of our laboratory is limited to the invoice amount.
3. This report shall not be reproduced wholly or in part without written consent of the laboratory.
4. This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory.
5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.



\ARIHANT ANALYTIGHL LABORATORY PVT. LTD. 264

AN ISO 9001:2015, ISO 14001:2015, ISO 45001:2018 CERTIFIED LABORATORY

272, Phase-lV, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

(TEST CERTIFICATE) Page 1 of 1
Report No.  AAL ENV-20240110009

Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
. il Date of Receiving: 10/01/2024
Sample Description:  Stack Emission Date of Starting: 10/01/2024
Date of Monitoring:  08/01/2024 Date of Completion: 15/01/2024
Name of Project: M/s Escorts Kubota India Pvt. Ltd, Date of Reporting: 15/01/2024
18/4, Mathura Road, Faridabad (HR) Sampling Done By: AAL

TEST RESULT

Plant/Section
Stack Identification

Source of Emission

Oven Section
Stack attached to Dry Off Oven Exhaust
Process Stack

Capacity NA

Type of Stack M.S

Diameter of Stack 0.65m

Height of Stack from Ground Level 24m

Height from Roof Level 3m

Height at Which Sampling Port -

Product Manufacturing Tractor Assembly

Type of Fuel Used PNG

Normal Operating Schedule 16 Hrs./day

Duration of Monitoring 45 Min.

Emission Control (if any) Nil

Observations

Ambient Temperature( °C) s i

Stack Temperature (°C) Y e

Average Stack Velocity (m/s) : 8.64

Quantity of emission (Nm*/hr.) i, 832637

S.No.  Test Parameter Unit Results Limits as per Test Methods
EPA 1986

1 Particulate Matter (as PM) mg)"Nm3 32.7 150 IS 11255(P-1)-1985
2 Sulphur Dioxide (as SO,) mg/Nm® ELIPSIE) NS IS 11255(P-2)-1985
3 Oxide of Nitrogen (as NO,) mg/Nm?* 9.3 NS IS 11255(P-7)-2005
4 Carbon Monoxide (as CO) Y%oviv <0.1 1.0 IS 13270-1992

NS=Not Specified, BDL=Below Deicction Limit DL= Detection Limit

**End of Report**

A TOSH SRIVASTAVA

Deputy Technical Manager
Authorised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.
2. Total liability of our laboratory is limited to the invoice amount.
3. This report shall not be reproduced wholly or in part without written consent of the laboratory.
4. This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory.
5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the
date of issue of report unless specified.



ARIHANT ANALYTIGSL LABORATORY PVT. LTD.

AN ISO 9001:2015, ISO 14001:2015, I1SO 45001:2018 CERTIFIED LABORATORY

272, Phase-1V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

Page 1 of 1

(TEST CERTIFICATE)

Report No.  AAL ENV-20240110010

Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
ol o Date of Receiving: 10/01/2024
Sample Description:  Stack Emission Date of Starting: 10/01/2024
Date of Monitoring: 08 /01/2024 Date of Completion: 15/01/2024
Name of Project: M/s Escorts Kubota India Pvt. Ltd. Date of Reporting: 15/01/2024
18/4, Mathura Road, Faridabad (HR) Sampling Done By: AAL
TEST RESULT
Plant/Section Oven Section
Stack Identification Stack attached to Bake Oven Exhaust
Source of Emission Process Stack
Capacity NA
Type of Stack M.S
Diameter of Stack 0.65m
Height of Stack from Ground Level 24m
Height from Roof Level 3m
Height at Which Sampling Port -
Product Manufacturing Tractor Assembly
Type of Fuel Used PNG
Normal Operating Schedule 16 Hrs./day
Duration of Monitoring 45 Min.
Emission Control (if any) Nil
Observations
Ambient Temperature( °C) 21
Stack Temperature (°C) 85
Average Stack Velocity (m/s) 8.72
Quantity of emission (Nm’/hr.) ;. 8442.63
S.No.  Test Parameter Unit Results Limits as per Test Methods
EPA 1986
1 Particulate Matter (as PM) mg/Nm’ 354 150 IS 11255(P-1)-1985
2 Sulphur Dioxide (as SO,) mg/Nm?® (ELBIE') NS IS 11255(P-2)-1985
Oxide of Nitrogen (as NO,) mg/Nm® 11.2 NS IS 11255(P-7)-2005
4 Carbon Monoxide (as CO) Yevlv <0.1 1.0 1S 13270-1992
NS=Not Speaified, BDL=Bclow Detection Limit DL= Deétection Limit
**End of Report**

A ——

ASHUTOSH SRIVASTAVA
Deputy Technical Manager
Authorised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.
2. Total liability of our laboratory is limited to the invoice amount.
3. This report shall not be reproduced wholly or in part without written consent of the laboratory. . )
4. This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory.
5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the
date of issue of report unless specified.



ARIHANT ANALYTIGAL LABORATORY PVT. LTD. 266

AN 1SO 9001:2015, I1SO 14001:2015, I1SO 45001:2018 CERTIFIED LABORATORY

272, Phase-V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

Page 1 of 1

(TEST CERTIFICATE)

Report No.

AAL ENV-20240110011
Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.

A-48, Sector-64,

Noida - 201 301 (UP) Date of Receiving: 10/01/2024
Sample Description:  Stack Emission Date of Starting: 10/01/2024
Date of Monitoring:  08/01/2024 Date of Completion: 15/01/2024
Name of Project: M/s Escorts Kubota India Pvt. Ltd. Date of Reporting: 15/01/2024
18/4, Mathura Road, Faridabad (HR) Sampling Done By: AAL
TEST RESULT
Plant/Section Hot Water Generator Section
Stack Identification Stack attached to Chassis Hot Water Generator
Source of Emission Generator Stack
Capacity NA
Type of Stack M.S
Diameter of Stack 0.60m
Height of Stack from Ground Level 30m
Height from Roof Level 9m
Height at Which Sampling Port --
Product Manufacturing Tractor Assembly
Type of Fuel Used PNG
Normal Operating Schedule 16 Hrs./day
Duration of Monitoring 45 Min.
Emission Control (if any) Nil
Observations
Ambient Temperature( °C) 21
Stack Temperature (°C) 98
Average Stack Velocity (m/s) 9.65
Quantity of emission (Nm*/hr.) : 7682.22
S.No.  Test Parameter Unit Results Limits as per Test Methods
EPA 1986
1 Particulate Matter (as PM) mg/Nm’ 31.8 150 IS 11255(P-1)-1985
2 Sulphur Dioxide (as SO,) mg/Nm® ELB{J) NS IS 11255(P-2)-1985
3 Oxide of Nitrogen (as NOy) mg/Nm® 13.1 NS IS 11255(P-7)-2005
4 Carbon Monoxide (as CO) Y%oviv <0.1 1.0 IS 13270-1992

NS=Nol Specified, BDL=Below Detection Limit DL= Detection Limit

**End of Report*¥*

e
ASHUTOSH SRIVASTAVA

Deputy Technical Manager
Authorised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.
2. Total liability of our laboratory is limited to the invoice amount.
3. This report shall not be reproduced wholly or in part without written consent of the laboratory. ) )
4. This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory.
5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.



Website : www.aalkundli.com

ARIHANT ANALYTIQAL LABORATORY PVT. LTD.

AN ISO 9001:2015, ISO 14001:2015, ISO 45001:2018 CERTIFIED LABORATORY

272, Phase-IV, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com

Issued To;

A-48, Sector-64,
Noida - 201 301 (UP)

Stack Emission
09/01/2024

Sample Description:
Date of Monitoring:
Name of Project:

(TEST CERTIFICATE)

M/s Escorts Kubota India Pvt, Ltd.

18/4, Mathura Road, Faridabad (HR)

Report No.

M/s Aplinka Solutions & Technologies Pvt. Ltd.
Date of Receiving:

Date of Starting:
Date of Completion:
Date of Reporting;:
Sampling Done By:

Page 1 of 1

AAL ENV-20240110012

10/01/2024

10/01/2024
15/01/2024
15/01/2024
AAL

Plant/Section

Stack Identification

Source of Emission

Capacity

Type of Stack

Diameter of Stack

Height of Stack from Ground Level
Height from Roof Level

Height at Which Sampling Port
Product Manufacturing

Type of Fuel Used

Normal Operating Schedule
Duration of Monitoring
Emission Control (if any)
Observations

Ambient Temperature( °C)
Stack Temperature (°C)
Average Stack Velocity (m/s)
Quantity of emission (Nm*/hr.)

S.No.  Test Parameter

1 Particulate Matter (as PM)
Sulphur Dioxide (as SO3)

(1]

[#%)

Oxide of Nitrogen (as NO,)
4 Carbon Monoxide (as CO)

NS=Not Specified, BDL=Below Detection Limit DL= Detection Limit

TEST RESULT

Hot Water Generator Section

Stack attached to Sheet Metal Hot Water Generator

Generator Stack

NA

M.S

0.60m

30m

9m

Trz;ctor Assembly

PNG

16 Hrs./day

45 Min.

Nil

21

122

10.70

£ JHSE0
Unit Results Limits as per
EPA 1986
mg/Nm® 33.4 150
mg/Nm® BDL NS
(DL=5.0)
mg/Nm’® 10.9 NS
%ovlv <0.1 1.0
**End of Report**

ASF

Test Methods

IS 11255(P-1)-1985
IS 11255(P-2)-1985

IS 11255(P-7)-2005
IS 13270-1992

M—’{Tl\__'__—_—"
OSH SRIVASTAVA

Deput¥ Technical Manager
Authorised Signatory

Note: 1, The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.
2. Total liability of our laboratory is limited to the invoice amount.
3. This report shall not be reproduced wholly or in part without written consent of the laboratory.
4. This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory.
5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.



ARIHANT ANALYTIQAL LABORATORY PVT. LTD. 268

AN ISO 9001:2015, 1SO 14001:2015, 1SO 45001:2018 CERTIFIED LABORATORY

272, Phase-1V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

(TEST CERTIFICATE) Page 1 of 1
Report No.  AAL ENV-20240110013

Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
ﬁoﬁga iezc(t)olrz;ﬁ(;i[, (UP) Date of Receiving: 10/01/2024
Sample Description:  Stack Emission Date of Starting: 10/01/2024
Date of Monitoring: ~ 09/01/2024 Date of Completion: 15/01/2024
Name of Project: M/s Escorts Kubota India Pvt. Ltd. Date of Reporting: 15/01/2024
18/4, Mathura Road, Faridabad (HR) Sampling Done By: AAYL
TEST RESULT
Plant/Section :  Paint Section
Stack Identification 1 Stack attached to Chassis Top Coat Booth Exhaust
Source of Emission ¢ Paint Booth Stack
Capacity o A
Type of Stack MS
Diameter of Stack : 0.60m
Height of Stack from Ground Level : 24.89m
Height from Roof Level ¢ 2lm
Height at Which Sampling Port I
Product Manufacturing : Tractor Assembly
Type of Fuel Used : PNG
Normal Operating Schedule : 16 Hrs./day
Duration of Menitoring : 45 Min.
Emission Control (if any) :
Observations
Ambient Temperature( °C) s 2D
Stack Temperature (°C) ;48
Average Stack Velocity (m/s) : 919
Quantity of emission (Nm*/hr.) : 8447.06
S.No.  Test Parameter Unit Results Limits as per Test Methods
EPA 1986
1 Particulate Matter (as PM) mg/Nm® 25.9 150 IS 11255(P-1)-1985
2 Sulphur Dioxide (as SO,) mg/Nm’ E,BIJ, NS IS 11255(P-2)-1985
3 Oxide of Nitrogen (as NO,) mg/Nm® 9.1 NS _ IS 11255(P-7)-2005
4 Carbon Monoxide (as CQO) %viv <0.1 1.0 IS 13270-1992
NS=Not Specificd, BDL=Below Detection Limit DL= Detection Limit
**End of Report**

eS|
AYHUTOSH SRIVASTAVA

Deput Technical Manager
Authorised Signatory

:1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.
2. Total liability of our laboratory is limited to the invoice amount.
3. This report shall not be reproduced wholly or in part without written consent of the laboratory.
4. This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory.
5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the
date of issue of report unless specified. 4



ARIHANT ANALYT{GAL LABORATORY PVT. LTD.

AN ISO 9001:2015, I1SO 14001:2015, ISO 45001:2018 CERTIFIED LABORATORY

272, Phase-V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

Issued To:

(TEST CERTIFICATE)

A-48, Sector-64,

Report No.

M/s Aplinka Solutions & Technologies Pvt. Ltd.

Page Tof 1

AAL ENV-20240110014

Noida — 201 301 (UP) Date of Receiving: 10/01/2024
Sample Description:  Stack Emission 2 Date of Starting: 10/01/2024
Date of Monitoring:  09/01/2024 Date of Completion: 15/01/2024
Name of Project: M/s Escorts Kubota India Pvt. Ltd. Date of Reporting: 15/01/2024
18/4, Mathura Road, Faridabad (HR) Sampling Done By: AAL
TEST RESULT
Plant/Section Paint Section
Stack Identification Stack attached to Chassis Primer Booth Exhaust
Source of Emission Paint Booth Stack
Capacity NA
Type of Stack M.S
Diameter of Stack 0.60m
Height of Stack from Ground Level 24.89m
Height from Roof Level 2lm
Height at Which Sampling Port -
Product Manufacturing Tractor Assembly
Type of Fuel Used PNG
Normal Operating Schedule 16 Hrs./day
Duration of Menitoring 45 Min.
Emission Control (if any) Nil
Observations
Ambient Temperature( °C) 21
Stack Temperature (°C) 41
Average Stack Velocity (m/s) 8.81
Quantity of emission (Nm*/hr.) . 8285.64
S.No.  Test Parameter Unit Results Limits as per Test Methods
EPA 1986
1 Particulate Matter (as PM) mg/Nm® 36.2 150 IS 11255(P-1)-1985
2 Sulphur Dioxide (as SO,) mg/Nm® (}3315.} NS IS 11255(P-2)-1985
3 Oxide of Nitrogen (as NOy) mg/Nm® | o] NS IS 11255(P-7)-2005
4 Carbon Monoxide (as CO) Y%oviv <0.1 1.0 1S 13270-1992
NS=Not Specified, BDL=Below Detection Limit DL= Detection Limit
**End of Report**

TUTOSH SRIVASTAVA

Deputy Technical Manager

Authorised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

2. Total liability of our laboratory is limited to the invoice amount.
3. This report shall not be reproduced wholly or in part without written consent of the laboratory.
4. This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory.

5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.



ARIHANT ANALYT

Website : www.aalkundli.com

L LABORATORY PVT. LTD. 270

AN I1SO 9001:2015, ISO 14001:2015, ISO 45001:2018 CERTIFIED LABORATORY

272, Phase-IV, Sec-57, HSIIDC, Kundli, Sonepat—131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com

(TEST CERTIFICATE) Page 1 of |
Report No. AAL ENV-20240110015
Issued To: M/s Aplinka Solutions & Technologies Pvt, Ltd.
i i e Date of Receiving; 1010172024
Sample Description: ~ Stack Emission Date of Starting; 10/01/2024
Date of Monitoring:  09/01/2024 Date of Completion: 15/01/2024
Name of Project: M/s Escorts Kubota India Pvt. Ltd, Date of Reporting: 15/01/2024
18/4, Mathura Road, Faridabad (HR) Sampling Done By: KAT,
TEST RESULT
Plant/Section Paint Section
Stack Identification Stack attached to Sheet Metal Booth Exhaust
Source of Emission Paint Booth Stack
Capacity NA
Type of Stack M.S
Diameter of Stack 0.60m
Height of Stack from Ground Level 24.89m
Height from Roof Level 2lm
Height at Which Sampling Port e
Product Manufacturing Tractor Assembly
Type of Fuel Used PNG
Normal Operating Schedule 16 Hrs./day
Duration of Monitoring 45 Min.
Emission Control (if any) Nil
Observations
Ambient Temperature( °C) 21
Stack Temperature (°C) 45
Average Stack Velocity (m/s) 7.82
Quantity of emission (Nm*/hr.) 7018.26
S.No.  Test Parameter Unit Results Limits as per Test Methods
EPA 1986
[ Particulate Matter (as PM) mg/Nm? 28.6 150 IS 11255(P-1)-1985
2 Sulphur Dioxide (as SO,) mg/Nm’ ELD’];J NS IS 11255(P-2)-1985
Oxide of Nitrogen (as NO,) mg/Nm® 9.8 NS IS 11255(P-7)-2005
4 Carbon Monoxide (as CO) Yaviv <0.1 1.0 IS 13270-1992
NS=Nol Spexificd, BDL=Below Deteetion Limit DL= Detection Limit
**End of Report**

ASHUTOSH SRIVASTAVA

Deputy Technical Manager
Authorised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.
2. Total liability of our laboratory is limited to the invoice amount.
i reproduced wholly or in part without written consent of the laboratory. ) )
3. m:: Egggﬁ :Egn ﬂg{ Eg us%d in any adve%ising r‘:!edia or as evidence in the court of law without prior written consent of the Iaboraéc;ry. Ve
5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.



ARIHANT ANALYT

Website : www.aalkundli.com

L LABORATORY PVT. LTD.

AN ISO 9001:2015, ISO 14001:2015, 1SO 45001:2018 CERTIFIED LABORATORY

272, Phase-V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com

Issued To:
A-48, Sector-64,

Noida - 201 301 (UP)

Stack Emission
09/01/2024

Sample Description:
Date of Monitoring:

Name of Project:

(TEST CERTIFICATE]

M/s Aplinka Solutions & Technologies Pvt. Ltd.

M/s Escorts Kubota India Pvt. Ltd.

18/4, Mathura Road, Faridabad (HR)

Page 1 of 1
Report No.  AAL ENV-20240110016
Date of Receiving: 10/01/2024
Date of Starting: 10/01/2024
Date of Completion: 15/01/2024
Date of Reporting: 15/01/2024
Sampling Done By: AAL

Plant/Section

Stack Identification

Source of Emission

Capacity

Type of Stack

Diameter of Stack

Height of Stack from Ground Level

Height from Roof Level

Height at Which Sampling Port

Product Manufacturing

Type of Fuel Used

Normal Operating Schedule

Duration of Monitoring

Emission Control (if any)

Observations

Ambient Temperature( °C)

Stack Temperature (°C)

Average Stack Velocity (m/s)

Quantity of emission (Nm’/hr.)
S.No.  Test Parameter

1 Particulate Matter (as PM)
2 Sulphur Dioxide (as SO»)

Oxide of Nitrogen (as NO,)
4 Carbon Monoxide (as CO)

NS=Noi Specified, BDL=Below Detection Limit DL= Detection Liimit

TEST RESULT

Production Area

Stack attached to ED Oven Exhaust

Process Stack
NA
M.S
0.75m
24m
3m
Tractor Assembly
PNG
16 Hrs./day
45 Min.
Nil
21
64
9.13
12496.93
Unit Results
mg/Nm® 28.4
mg/Nm’ BDL
(DL=5.0)
mg/Nm® 10.2
Yovlv <0.1

**End of Report**

Limits as per
EPA 1986

150
NS

NS
1.0

Test Methods

IS 11255(P-1)-1985
IS 11255(P-2)-1985

IS 11255(P-7)-2005
IS 13270-1992

A v ¥

TOSH SRIVASTAVA

Deputyé Technical Manager
Authorised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.
2. Total liability of our laboratory is limited to the invoice amount.
3. This report shall not be reproduced wholly or in part without written consent of the laboratory.
4. This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory.
5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.



ARIHANT ANALYTIGQ LABORATORY PVT. LTD272

(NABL Accredited Laboratory) e

272, Phase-IV, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com

Website : www.aalkundli.com TSnee
(__TESTREPORT ) Page 1 of |
Report No.  AAL ENV-20240719023
Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
Q(:fga ?ﬁ;(t)olr—:;ﬁozl]. (UP) Date of Receiving: 19/07/2024
Sample Description:  Stack Emission Date of Starting: 19/07/2024
Date of Monitoring:  18/07/2024 Date of Completion: 24/07/2024
Name of Project: M/s Escorts Kubota India Pvt. Ltd, Date of Reporting: 24/07/2024
18/4, Mathura Road, Faridabad (HR) Sampling Done By: Kkl
TEST RESULT
Plant/Section DG Section
Stack Identification Stack attached to DG Set
Source of Emission DG Set
Capacity 650 KVA
Type of Stack Metal
Diameter of Stack 12"
Height of Stack from Ground Level 30m
Height from Roof Level -
Height at Which Sampling Port I5m
Product Manufacturing Tractor Assembly
Type of Fuel Used PNG+HSD
Normal Operating Schedule As per requirement
Duration of Monitoring 40 Min.
Emission Control (if any) Nil
Observations
Ambient Temperature( °C) 38
Stack Temperature (°C) 225
Average Stack Velocity (m/s) 12.79
Quantity of emission (Nm?/hr.) : 1896.01
S.No.  Test Parameter Unit Results Limits as per Test Methods
EPA 1986
| Particulate Matter (as PM) g/kw-hr 0.08 <0.2 IS 11255(P-1)-1985
2 Sulphur Dioxide (as SO,) g/kw-hr 0.17 NS IS 11255(P-2)-1985
3 Oxides of Nitrogen (as NO,) + g/kw-hr 1.12 <4.0 IS 11255(P-7)-2005 +
Hydrocarbon (as Methane) IS 11255(P-15)-2019
4 Carbon Monoxide (as CQ) g/kw-hr 0.45 £3.5 IS 13270- 1992

NS=Not Specificd

“*End of Report**

@ 8
ASHUTOSH SRIVASTAVA
D»"ﬁ}u y Technical Manager

e

uthorised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

: | liability of our laboratory is limited to the invoice amount.
g %ﬁ? reporttyshall not be reprrgduced wholly or in part without written consent of the laboratory. ‘ - AT A
4. This report shall not be used in any advertising media or as evidence in the court of law without prior written consent o k fry.m i
5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.



ARIHANT ANALYTI ﬁ.} LABORATORY DVT. LTD
(NABL Acc ted Laboratory)

272, Phase-1V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com

Website : www.aalkundli.com TC-5536
(_ TESTREPORT ) Page 1 of |
Report No.  AAL ENV-20240719024
Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
g e s Date of Receiving: 19/07/2024
Sample Description:  Stack Emission Date of Starting: 19/07/2024
Date of Monitoring:  18/07/2024 Date of Completion: 24/07/2024
Name of Project: M/s Escorts Kubota India Pvt. Ltd. Date of Reporting: 24/07/2024
18/4. Mathura Road, Faridabad (HR) Sampling Done By: AAL
TEST RESULT
Plant/Section Oven Section
Stack Identification Stack attached to Sheet Metal Top Coat Oven Exhaust
Source of Emission Process Stack
Capacity NA
Type of Stack M.S
Diameter of Stack 0.75m
Height of Stack from Ground Level 24m
Height from Roof Level 3m
Height at Which Sampling Port -
Product Manufacturing Tractor Assembly
Type of Fuel Used PNG
Normal Operating Schedule 16 Hrs./day
Duration of Monitoring 45 Min.
Emission Control (if any) Nil
Observations
Ambient Temperature( °C) 38
Stack Temperature (°C) 85
Average Stack Velocity (m/s) 9.48
Quantity of emission (Nm’/hr.) ¢ 12221.94
§.No.  Test Parameter Unit Results Limits as per Test Methods
EPA 1986
1 Particulate Matter (as PM) mg/Nm® 38.7 150 IS 11255(P-1)-1985
2 Sulphur Dioxide (as SO») mg/Nm’ [133!6, NS IS 11255(P-2)-1985
Oxide of Nitrogen (as NO,) mg/Nm’ 14.5 NS IS 11255(P-7)-2005
4 Carbon Monoxide (as CO) %v/v <0.1 1.0 IS 13270-1992
NS=Noi Specified, BDL=Below Detection Limit DL= Detection Limit
**End of Report**

e

-ro'n-. SRIVA t"“‘_-'\.\,fA

anager

Dw f'lonsed Slgnatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

2. Total liability of our laboratory is limited to the invoice amount.

i roduced wholly or in part without written consent of the laboratory. ) _
3' ]F_E:z Fgggﬁ 22:” rr:g§ BZ [xes%d in any adve?tising media or as evidence in the court of law without prior written consent f?f the Iabora:t)fry. e
5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from

date of issue of report unless specified.



ARIHANT ANALYTICSE LABORATORY PVT. LTD

(NABL Accre &ed Laboratory)

272, Phase-1V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (I_-Iaryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com

Website : www.aalkundli.com Te-5826
( TESTREPORT ) Page 1 of 1
Report No.  AAL ENV-20240719025

Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.

A-48. Sector-64, B

Noida — 201 301 (UP) Date of Receiving: 19/07/2024
Sample Description:  Stack Emission Date of Starting: 19/07/2024
Date of Monitoring:  18/07/2024 Date of Completion: 24/07/2024
Name of Project: M/s Escorts Kubota India Pvt. Ltd. Date of Reporting: 24/07/2024

18/4. Mathura Road. Faridabad (HR) Sampling Done By: AAL

Plant/Section

Stack Identification

TEST RESULT

Oven Section

Stack attached to Dry Off Oven Exhaust

Source of Emission Process Stack
Capacity NA

Type of Stack M.S
Diameter of Stack 0.65m

Height of Stack from Ground Level 24m

Height from Roof Level 3m

Height at Which Sampling Port
Product Manufacturing
Type of Fuel Used

Tractor Assembly
PNG

Normal Operating Schedule 16 Hrs./day

Duration of Menitoring 45 Min,

Emission Control (if any) Nil

Observations

Ambient Temperature( °C) 38

Stack Temperature (°C) 87

Average Stack Velocity (m/s) 9.65

Quantity of emission (Nm'/hr.) © 920427

S.No.  Test Parameter Unit Results Limits as per Test Methods
EPA 1986

l Particulate Matter (as PM) mg/Nm’ 329 150 IS 11255(P-1)-1985
2 Sulphur Dioxide (as SO,) mg/Nm’ ELDS%} NS IS 11255(P-2)-1985
3 Oxide of Nitrogen (as NO,) mg/Nm’ 16.3 NS IS 11255(P-7)-2005
4 Carbon Monoxide (as CO) %v/v <0.1 1.0 IS 13270-1992

NS=Noi Specified. BDL=Below Detection Limit DL= Detection Limil

**End of Report**

A‘éYwm SH SRIVASTA

Technical ¥

Au{honsed Slgnatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

2. Total liability of our laboratory is limited to the invoice amount. s
i be reproduced wholly or in part without written consent of the labora ory. ) .

2' %:: ;gpglﬁt :R::: Eg: b: us%d in any advegtising media or as evidence in the court of law without prior written consent of the Iaboraﬁofry. e

5' The noﬁ-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.



ARIHANT ANALYTIC
(NABL Acc

272, Phase-lV, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com

readl

LABORATORY PVT. LTD.

ed Laboratory)

Website : www.aalkundli.com

(__TESTREPORT ] Page 1 of 1
Report No.  AAL ENV-20240719026
Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
S(jga S_egg’lrfo"]' 8 Date of Receiving: 19/07/2024
Sample Description:  Stack Emission Date of Starting: 19/07/2024
Date of Monitoring:  18/07/2024 Date of Completion: 24/07/2024
Name of Project: M/s Escorts Kubota India Pvt. Ltd. Date of Reporting: 24/07/2024
18/4, Mathura Road, Faridabad (HR) Sampling Done By: AAL
TEST RESULT
Plant/Section Oven Section
Stack Identification Stack attached to Bake Oven Exhaust
Source of Emission Process Stack
Capacity NA
Type of Stack M.S
Diameter of Stack 0.65m
Height of Stack from Ground Level 24m
Height from Roof Level 3m
Height at Which Sampling Port =
Product Manufacturing Tractor Assembly
Type of Fuel Used PNG
Normal Operating Schedule 16 Hrs./day
Duration of Menitoring 45 Min.
Emission Control (if any) Nil
Observations
Ambient Temperature( °C) 38
Stack Temperature (°C) 89
Average Stack Velocity (m/s) 9.68
Quantity of emission (Nm?/hr.) : 926856
S.No.  Test Parameter Unit Results Limits as per Test Methods
EPA 1986
I Particulate Maiter (as PM) mg/Nm’ 35.7 150 IS 11255(P-1)-1985
2 Sulphur Dioxide (as SO5) mg/Nm’® (ELDSI;) NS IS 11255(P-2)-1985
3 Oxide of Nitrogen (as NO,) mg/Nm® 17.2 NS IS 11255(P-7)-2005
4 Carbon Monoxide (as CO) Yav/v <0.1 1.0 IS 13270-1992

NS=Noi Specified, BDL=Below Detection Limit DL= Detection Limit

**End of Report**

r'—___'_—.-.'-l
AM H SRIVASTAVA

Deputy Technical Manager
Authorised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.
2. Total liability of our laboratory is limited to the invoice amount.

i b roduced wholly or in part without written consent of the laboratory. ) )
3' pt::: F:gg;tt :E:H Rg{ bg [Jes%d in any adve%ising r?-nedia or as evidence in the court of law without prior written consent of the Iabora;c;ry. x
5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.



ARIHANT ANALYTIggy LABORATORY PVT. (TD276

(NABL Accredited Laboratory)

272, Phase-1V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (l_-laryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com

Website : www.aalkundli.com Teaae
(__TESTREPORT ] Page 1 of |
Report No.  AAL ENV-20240719027
Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
i ﬁegg’lr‘fo"]‘ - Date of Receiving: 19/07/2024
Sample Description:  Stack Emission Date of Starting: 19/07/2024
Date of Monitoring:  18/07/2024 Date of Completion: 24/07/2024
Name of Project: M/s Escorts Kubota India Pvt. Lid, Date of Reporting: 24/07/2024
18/4. Mathura Road. Faridabad (HR) Sampling Done By: AAL
TEST RESULT
Plant/Section Hot Water Generator Section
Stack Identification Stack attached to Chassis Hot Water Generator
Source of Emission Generator Stack
Capacity NA
Type of Stack M.S
Diameter of Stack 0.60m
Height of Stack from Ground Level 30m
Height from Roof Level 9m
Height'at Which Sampling Port --
Product Manufacturing Tractor Assembly
Type of Fuel Used PNG
Normal Operating Schedule 16 Hrs./day
Duration of Monitoring 45 Min.
Emission Control (if any) Nil
Observations
Ambient Temperature( °C) 37
Stack Temperature (°C) 102
Average Stack Velocity (m/s) 9.7
Quantity of emission (Nm'/hr.) : 7642.68
S.No.  Test Parameter Unit Results Limits as per Test Methods
EPA 1986
1 Particulate Matter (as PM) mg/Nm’® 376 150 IS 11255(P-1)-1985
B Sulphur Dioxide (as SO,) mg/Nm’ ER{S NS IS 11255(P-2)-1985
3 Oxide of Nitrogen (as NO,) mg/Nm’ 14.9 NS IS 11255(P-7)-2005
4 Carbon Monoxide (as CO) Yoviv <(0.1 1.0 IS 13270-1992

NS=Not Specilied, BDL=Below Detection Limit DL= Detection Limit

**End of Report**
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Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

. Total liability of our laboratory is limited to the invoice amount.
g ¥his repodnéhall not be reproduced wholly or in part without written consent of the laboratory. ] ) et
4. This report shall not be used in any advertising media or as evidence in the court of law without prior written consen fc; ela kof;y'm N
5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week fro

date of issue of report uniess specified.



ARIHANT ANALYTICAL LABORATORY PVT. LTD

(NABL Accred‘ted Laboratory)

272, Phase-IV, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com

TC-5826

Website : www.aalkundli.com
(_ TESTREPORT ] Page 1 of 1
Report No.  AAL ENV-20240719028
Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
r’:o‘fga "i";g’lrf(f] - Date of Receiving: 19/07/2024
Sample Description:  Stack Emission Date of Starting: 19/07/2024
Date of Monitoring:  18/07/2024 Date of Completion: 24/07/2024
Name of Project: M/s Escorts Kubota India Pvt. Ltd. Date of Reporting: 24/07/2024
18/4, Mathura Road. Faridabad (HR) Sampling Done By: AAL
TEST RESULT
Plant/Section Hot Water Generator Section
Stack Identification Stack attached to Sheet Metal Hot Water Generator
Source of Emission Generator Stack
Capacity NA
Type of Stack M.S
Diameter of Stack 0.60m
Height of Stack from Ground Level 30m
Height from Roof Level 9m
Height at Which Sampling Port --
Product Manufacturing Tractor Assembly
Type of Fuel Used PNG
Normal Operating Schedule 16 Hrs./day
Duration of Monitoring 45 Min,
Emission Control (if any) Nil
Observations
Ambient Temperature( °C) 37
Stack Temperature (°C) 126
Average Stack Velocity (m/s) 10.24
Quantity of emission (Nm’/hr.) S8 32
S.No.  Test Parameter Unit Results Limits as per Test Methods
EPA 1986
1 Particulate Matter (as PM) mg/Nm® 349 150 IS 11255(P-1)-1985
2 Sulphur Dioxide (as SO,) mg/Nm’ (IEBI{:' NS IS 11255(P-2)-1985
3 Oxide of Nitrogen (as NO,) mg/Nm? 14.5 NS IS 11255(P-7)-2005
4 Carbon Monoxide (as CO) Yoviv <0.1 1.0 IS 13270-1992

NE=Nol Specificd. BDL=Below Detection Limit DL= Detection Limit

**End of Report**
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Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

. Total liability of our laboratory is limited to the invoice amount.
% Th!ig reportn;hall not be reprrgduced wholly or in part without written consent of the Iaboratgry. ) _ A A
4. This report shall not be used in any advertising media or as evidence in the court of law without prior written consen f(t} e labo ak fry. S
5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from

date of issue of report unless specified.




ARIHANT ANALYTI
(NABL Acc

272, Phase-V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com

ed Laboratory)

LABORATORY PVT. LTDZ

Website : www.aalkundli.com TC:h826
(_ TESTREPORT ) Page 1 of |
Report No. AAL ENV-20240719029
Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
o S_ezcg’l’;%“]' - Date of Receiving: 19/07/2024
Sample Description:  Stack Emission Date of Starting: 19/07/2024
Date of Monitoring:  18/07/2024 Date of Completion: 24/07/2024
Name of Project: M/s Escorts Kubota India Pvt. Ltd. Date of Reporting: 24/07/2024
18/4, Mathura Road, Faridabad (HR) Sampling Done By: AAL
TEST RESULT
Plant/Section Paint Section
Stack Identification Stack attached to Chassis Top Coat Booth Exhaust
Source of Emission Paint Booth Stack
Capacity NA
Type of Stack M.S
Diameter of Stack 0.60m
Height of Stack from Ground Level 24.89m
Height from Roof Level 2lm
Height at Which Sampling Port -
Product Manufacturing Tractor Assembly
Type of Fuel Used PNG
Normal Operating Schedule 16 Hrs./day
Duration of Monitoring 45 Min.
Emission Control (if any) Nil
Observations
Ambient Temperature( °C) 37
Stack Temperature (°C) 65
Average Stack Velocity (m/s) 9.42
Quantity of emission (Nm’/hr.) 8233.81
S.No.  Test Parameter Unit Results Limits as per Test Methods
> EPA 1986
1 Particulate Matter (as PM) mg/Nm’ 314 150 IS 11255(P-1)-1985
2 Sulphur Dioxide (as SO,) mg/Nm? ERIQ NS IS 11255(P-2)-1985
3 Oxide of Nitrogen (as NO,) mg/Nm’ 13.9 NS IS 11255(P-7)-2005
1 Carbon Monoxide (as CO) Yoviv <0.1 1.0 IS 13270-1992

NS=Nol Specificd. BDL=Below Detcction Limit DL= Detection Limit

*“*End of Report**
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Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

2. Total liability of our laboratory is limited to the invoice amount.

i e reproduced wholly or in part without written consent of the Iaboratqry. : _
2' 'm:: ;:ggfr} :'l'-:g“ Rg: ge u%%d in any adve%ising media or as evidence in the court of law without prior written consent fctnf the Iaboragof%m i
5' The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one wee

date of issue of report unless specified.



ARIHANT ANALYTI

(NABL Acc

LABEORATORY DPVT. L1D.

redited Laboratory)
272, Phase-IV, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)

Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com A
Website : www.aalkundli.com TC-5826
(_ TESTREPORT ] Page 1 of 1
. Report No.  AAL ENV-20240719030
Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
T):o‘:ga fie;éolr;ﬁoﬁ' (UP) Date of Receiving: 19/07/2024
Sample Description:  Stack Emission Date of Starting: 19/07/2024
Date of Monitoring:  18/07/2024 Date of Completion: 24/07/2024
Name of Project: M/s Escorts Kubota India Pvt, Ltd. Date of Reporting: 24/07/2024
18/4. Mathura Road, Faridabad (HR) Sampling Done By: AAL
TEST RESULT
Plant/Section Paint Section
Stack Identification Stack attached to Chassis Primer Booth Exhaust
Source of Emission Paint Booth Stack
Capacity NA
Type of Stack M.S
Diameter of Stack 0.60m
Height of Stack from Ground Level 24.89m
Height from Roof Level 2lm
Height at Which Sampling Port -
Product Manufacturing Tractor Assembly
Type of Fuel Used PNG
Normal Operating Schedule 16 Hrs./day
Duration of Monitoring 45 Min.
Emission Control (if any) Nil
Observations
Ambient Temperature( °C) 38
Stack Temperature (°C) 62
Average Stack Velocity (m/s) 9.38
Quantity of emission (Nm*/hr.) 1 8270.60
8. No.  Test Parameter Unit Results Limits as per Test Methods
EPA 1986
I Particulate Matter (as PM) ‘mg/Nm’ 36.9 150 IS 11255(P-1)-1985
2 Sulphur Dioxide (as SO,) mg/Nm? (]L?LDSI;) NS IS 11255(P-2)-1985
3 Oxide of Nitrogen (as NO,) mg/Nm® 15.2 NS IS 11255(P-7)-2005
4 Carbon Monoxide (as CO) Yovlv <0.1 1.0 IS 13270-1992

N5=Nat Specificd. BDL=Below Detection Limit DL= Detection Limit

**End of Report**
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Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

2. Total liability of our laboratory is limited to the invoice amount. i

i t be reproduced wholly or in part without written consent of the laboratory. ) .
i' mi ::pg;‘tt EE:H rl:gt be us%d in any advelytising media or as evidence in the court of law without prior written cons:(ejnt fct;f the laboraét;%m e
5. The noﬁ-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one wee

date of issue of report unless specified.



ARIHANT ANALYTI

(NABL Acc

LABORATORY PVT. LTD20

qyﬁ%ed Laboratory)

272, Phase-1V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com

Website : www.aalkundli.com TE8e%6
(_ TESTREPORT ) Page 1 of |
Report No.  AAL ENV-20240719031
Issued To: M/s Aplinka Solutions & Technologles Pvt. Ltd.
e o e - Date of Receiving: 19/07/2024
Sample Description:  Stack Emission Date of Starting: 19/07/2024
Date of Monitoring:  18/07/2024 Date of Completion: 24/07/2024
Name of Project: M/s Escorts Kubota India Pvt, Ltd. Date of Reporting: 24/07/2024
18/4, Mathura Road, Faridabad (HR) Sampling Done By: ARE:
TEST RESULT
Plant/Section Paint Section
Stack Identification Stack attached to Sheet Metal Booth Exhaust
Source of Emission Paint Booth Stack
Capacity NA
Type of Stack M.S
Diameter of Stack 0.60m
Height of Stack from Ground Level 24.89m
Height from Roof Level 2lm
Height at Which Sampling Port -
Product Manufacturing Tractor Assembly
Type of Fuel Used PNG
Normal Operating Schedule 16 Hrs./day
Duration of Monitoring 45 Min.
Emission Control (if any) Nil
Observations
Ambient Temperature( °C) 38
Stack Temperature (°C) 64
Average Stack Velocity (m/s) 927
Quantity of emission (Nm*/hr.) : 8123.85
S.No.  Test Parameter  Unit Results Limits as per Test Methods
EPA 1986
| Particulate Matter (as PM) mg/Nm’ 334 150 IS 11255(P-1)-1985
2 Sulphur Dioxide (as SO,) mg/Nm’ ER]E, NS IS 11255(P-2)-1985
3 Oxide of Nitrogen (as NO,) mg/Nm® 13.8 NS IS 11255(P-7)-2005
4 Carbon Monoxide (as CO) Yeviv <0.1 1.0 IS 13270-1992
NS=Noi Specified. BOL=Below Detection Limit DL= Detection Liil
**End of Report**
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Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

2. Total liability of our laboratory is limited to the invoice amount.
i duced wholly or in part without written consent of the laboratory. ) )
3' -'sz :gggg 222” gg: gg Les%rgin any adve?tising media or as evidence in the court of law without prior written consent of the laboratory.

5. The non perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the
date of issue of report unless specified.



ARIHANT ANALYTIQAL LABORATORY PVT. LTD

(NABL Accred#ed Laboratory)

272, Phase-1V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

( TEST REPORT ) Page 1 of 1

Report No. AAL ENV-20240719032

Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.

A-48. Sector-64,

Noida — 201 301 (UP) Date of Receiving: 19/07/2024
Sample Description:  Stack Emission Date of Starting: 19/07/2024
Date of Monitoring:  18/07/2024 Date of Completion: 24/07/2024
Name of Project: M/s Escorts Kubota India Pvt. Ltd. Date of Reporting: 24/07/2024
18/4. Mathura Road. Faridabad (HR) Sampling Done By: AAL
TEST RESULT
Plant/Section Production Area
Stack Identification Stack attached to ED Oven Exhaust
Source of Emission Process Stack
Capacity NA
Type of Stack M.S
Diameter of Stack 0.75m
Height of Stack from Ground Level 24m
Height from Roof Level 3m
Height at Which Sampling Port --
Product Manufacturing Tractor Assembly
Type of Fuel Used PNG
Normal Operating Schedule 16 Hrs./day
Duration of Monitoring 45 Min.
Emission Control (if any) Nil
Observations
Ambient Temperature( °C) 38
Stack Temperature (°C) 75
Average Stack Velocity (m/s) 935
Quantity of emission (Nm*/hr.) 12396.30
S.No.  Test Parameter _ Unit Results Limits as per Test Methods
EPA 1986
I Particulate Matter (as PM) mg/Nm’ 29.5 150 IS 11255(P-1)-1985
2 Sulphur Dioxide (as SO,) mg/Nm’ EBSIJ, NS IS 11255(P-2)-1985
Oxide of Nitrogen (as NO,) mg/Nm’ 12.7 NS IS 11255(P-7)-2005
4 Carbon Monoxide (as CO) © %v/iv <0.1 1.0 IS 13270-1992

NS=Mot Specified. BDL=Below Detection Limit DL= Derection Limit

**End of Report**

De[i\ fhonsé‘ . ﬁ%lgh\a"to}’y

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

2. Total liability of our laboratory is limited to the invoice amount. :

t b roduced wholly or in part without written consent of the laboratory.
2 ?r::: :Zpgrr: :R::: Egt b: Ts%d in any adve?tlsmg media or as evidence in the court of law without prior written cons:ajntf?f the Iabora}:ofg e,
5. The no‘rjl-perlshable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from

date of issue of report unless specified.



ARIHANT ANALYT(

LABORATORY PVT. LTI282

(NABL Accredited Laboratory)

RN

AP ARG
272, Phase-IV, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana) ’ﬁg‘:_i:;g‘
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com S 24
Website : www.aalkundli.com TC-5826
(__TESTREPORT ) Page 1 of 1
Report No.  AAL ENV-20240416007
Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
ke B - Date of Receiving: 16/04/2024
Sample Description:  Stack Emission Date of Starting: 16/04/2024
Date of Monitoring:  15/04/2024 Date of Completion: 22/04/2024
Name of Project: M/s Escorts Kubota India Pvt. Ltd. Date of Reporting: 22/04/2024
18/4, Mathura Road, Faridabad (HR) Sampling Done By: AAL
TEST RESULT
Plant/Section DG Section
Stack Identification Stack attached to DG Set
Source of Emission DG Set
Capacity 650 KVA
Type of Stack Metal
Diameter of Stack 2
Height of Stack from Ground Level 30m
Height from Roof Level -
Height at Which Sampling Port 15m
Product Manufacturing Tractor Assembly
Type of Fuel Used PNG+HSD
Normal Operating Schedule As per requirement
Duration of Monitoring 40 Min.
Emission Control (if any) Nil
Observations
Ambient Temperature( °C) 36
Stack Temperature (°C) 218
Average Stack Velocity (m/s) 11.61
Quantity of emission (Nm®/hr.) 1745.15
S.No.  Test Parameter Unit Results Limits as per Test Methods
EPA 1986
I Particulate Matter (as PM) g/kw-hr 0.09 <0.2 IS 11255(P-1)-1985
2 Sulphur Dioxide (as SO,) g/kw-hr 0.12 NS IS 11255(P-2)-1985
3 Oxides of Nitrogen (as NO,) + g/kw-hr 0.88 <4.0 IS 11255(P-7)-2005 +
Hydrocarbon (as Methane) IS 11255(P-15)-2019
4 Carbon Monoxide (as CQ) g/kw-hr 0.36 =35 IS 13270- 1992

NS§=Not Specificd

**End of Report**

ASADTOSH SRIVA

ty ';7L_"--C.i \nical

Depu
‘Authorised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.
2. Total liability of our laboratory is limited to the invoice amount.
3. This repont);hall not be reproduced wholly or in part without written consent of the laboratory. ’ .
4. This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory.
5: The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.



ARIHANT ANALYTI ,ﬂ{, LABORATORY PVT. LTD.

(NABL Acc ted Laboratory)

272, Phase-1V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

(_ TESTREPORT ]

Report No.  AAL ENV-20240416008
Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.

A-48, Sector-64,

Noida - 201 301 (UP) Date of Receiving: 16/04/2024
Sample Description:  Stack Emission Date of Starting: 16/04/2024
Date of Monitoring:  15/04/2024 Date of Completion: 22/04/2024
Name of Project: M/s Escorts Kubota India Pvt. Ltd. Date of Reporting: 22/04/2024
18/4, Mathura Road, Faridabad (HR) Sampling Done By: AAL

TEST RESULT

Oven Section
Stack attached to Sheet Metal Top Coat Oven Exhaust

Plant/Section
Stack Identification

Source of Emission : Process Stack
Capacity 1 NA

T'ype of Stack : MS
Diameter of Stack : 0.75m

Height of Stack from Ground Level 24m

Height from Roof Level 3m

Height at Which Sampling Port

Product Manufacturing

Tractor Assembly

Type of Fuel Used PNG

Normal Operating Schedule 16 Hrs./day

Duration of Monitoring 45 Min.

Emission Control (if any) Nil

Observations

Ambient Temperature( °C) 35

Stack Temperature (°C) 87

Average Stack Velocity (m/s) 9.51

Quantity of emission (Nm?*/hr.) 12187.94

S.No.  Test Parameter Unit Results Limits as per Test Methods
EPA 1986

I Particulate Matter (as PM) mg/Nm’ 40.2 150 IS 11255(P-1)-1985
2 Sulphur Dioxide (as SO,) mg/Nm’ (133103 NS IS 11255(P-2)-1985
3 Oxide of Nitrogen (as NO,) mg/Nm® 16.8 NS IS 11255(P-7)-2005
4 Carbon Monoxide (as CO) Y%oviv <0.1 1.0 IS 13270-1992

NS=Not Specified. BDL=Below Detection Limit DL= Deleciion Limit

**End of Report**

e T
ASHUTOSH SRIVASTAVA
Deputy Technical Manage

Authorised Signratuc.);r;

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

2. Total liability of our laboratory is limited to the invoice amount.

3. This repor'[th;hall not be reprrgduced wholly or in part without written consent of the laboratory. _ '

4. This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory.

5: The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.



ARIHANT ANALYTI {y, LABORATORY PVT. LTUZ4

(NABL Acc ted Laboratory)

272, Phase-1V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com

Website : www.aalkundli.com TC-5826
(__ TESTREPORT ) Page 1 of 1
Report No.  AAL ENV-20240416009
Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
Q;?gé'l 5‘iﬂ;(t)olrfot‘l (UP) Date of Receiving: 16/04/2024
Sample Description:  Stack Emission Date of Starting: 16/04/2024
Date of Monitoring:  15/04/2024 Date of Completion: 22/04/2024
Name of Project: M/s Escorts Kubota India Pvt. Ltd. Date of Reporting: 22/04/2024
18/4, Mathura Road, Faridabad (HR) Sampling Done By: AAL
TEST RESULT
Plant/Section Oven Section
Stack Identification Stack attached to Dry Off Oven Exhaust
Source of Emission Process Stack
Capacity NA
Type of Stack M.S
Diameter of Stack 0.65m
Height of Stack from Ground Level 24m
Height from Roof Level 3m
Height at Which Sampling Port --
Product Manufacturing Tractor Assembly
Type of Fuel Used PNG
Normal Operating Schedule 16 Hrs./day
Duration of Monitoring 45 Min,
Emission Control (if any) Nil
Observations
Ambient Temperature( °C) 33
Stack Temperature (°C) 89
Average Stack Velocity (m/s) 9.53
Quantity of emission (Nm*/hr.) ;o 9129.17
S.No.  Test Parameter Unit Results Limits as per Test Methods
EPA 1986
I Particulate Matter (as PM) mg/Nm® 354 150 IS 11255(P-1)-1985
2 Sulphur Dioxide (as SO,) mg/Nm’ (E_Dslc:; NS IS 11255(P-2)-1985
3 Oxide of Nitrogen (as NO,) mg/Nm® 11.5 NS IS 11255(P-7)-2005
4 Carbon Monoxide (as CO) Y%v/v <0.1 1.0 IS 13270-1992

NS=Not Specified, BDL=Below Detection Limit DL= Detection Limit

**End of Report**

SHCToR

e B

Ll ODI\A CTANIA
oM oRIVAS /

== 7 - W vl
Deputy Technical

Authorised Signa&ﬁ’&

:

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

2, Total liability of our laboratory is limited to the invoice amount.

i roduced wholly or in part without written consent of the laboratory. . .
2' m:: ﬁgpgﬁ :::” 28{ E: Les%d in any adver%ising media or as evidence in the court of law without prior written consent ft{)f the tabora:c%ré. N
5. The no?l—perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from

date of issue of report unless specified.



ARIHANT ANALYTI

(NABL Acc

3

LABORATORY PVT. LTD.

ed Laboratory)

272, Phase-IV, Sec-57, HSIIDC, Kundli, Sonepat-131028 (f_-laryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

(

TEST REPORT |

Issued To:
A-48, Sector-64,

M/s Aplinka Solutions & Technologies Pvt. Ltd.

Report No.

Page 1 of 1

AAL ENV-20240416010

Noida - 201 301 (UP) Date of Receiving: 16/04/2024
Sample Description:  Stack Emission Date of Starting: 16/04/2024
Date of Monitoring:  15/04/2024 Date of Completion: 22/04/2024
Name of Project: M/s Escorts Kubota India Pvt, Ltd, Date of Reporting: 22/04/2024
18/4, Mathura Road, Faridabad (HR) Sampling Done By: AAL
TEST RESULT
Plant/Section Oven Section
Stack Identification Stack attached to Bake Oven Exhaust
Source of Emission Process Stack
Capacity NA
Type of Stack M.S
Diameter of Stack 0.65m
Height of Stack from Ground Level 24m
Height from Roof Level im
Height at Which Sampling Port --
Product Manufacturing Tractor Assembly
Type of Fuel Used PNG
Normal Operating Schedule 16 Hrs./day
Duration of Monitoring 45 Min.
Emission Control (if any) Nil
Observations
Ambient Temperature( °C) 35
Stack Temperature (°C) 92
Average Stack Velocity (m/s) 9.35
Quantity of emission (Nm*/hr.) : 8879.29
S.No.  Test Parameter Unit Results Limits as per Test Methods
EPA 1986
| Particulate Matter (as PM) mg/Nm? 385 150 IS 11255(P-1)-1985
2 Sulphur Dioxide (as S0O,) mg/Nm’ :ELIDSI;) NS IS 11255(P-2)-1985
3 Oxide of Nitrogen (as NO,) mg/Nm® 137 NS IS 11255(P-7)-2005
4 Carbon Monoxide (as CO) Y%viv <0.1 1.0 IS 13270-1992

N$=Nol Specified. BDL=Below Detection Limif DL= Detection Limit

**End of Report**

ASHUTOSH SR
Deputy Technical Manag
Authorised Signato

el

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

2. Total liability of our laboratory is limited to the invoice amount. .

i t be reproduced wholly or in part without written consent of the laboratory. . _
3' ﬁ:: :gggpt :Eg” Egt be us%d in any adve?ﬁsmg media or as evidence in the court of law without prior written consent of the Iabora;ofry. %
5' The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.



(NABL Acc

LABORATORY PVT. LTD286

ted Laboratory)

272, Phase-1V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com

Website : www.aalkundli.com

Issued To:
A-48, Sector-64,

(_ TESTREPORT )

Report No.

M/s Aplinka Solutions & Technologies Pvt. Ltd.

Page 1 of 1

AAL ENV-20240416011

NS=Naoi Specified. BDL=Below Detection Limit DL= Detection Limit

**End of Report**

AAu'tzh‘orise‘_d éiéna}ory

Noida - 201 301 (UP) Date of Receiving: 16/04/2024
Sample Description:  Stack Emission Date of Starting: 16/04/2024
Date of Monitoring:  15/04/2024 Date of Completion: 22/04/2024
Name of Project: M/s Escorts Kubota India Pvt. Ltd. Date of Reporting: 22/04/2024
18/4, Mathura Road, Faridabad (HR) Sampling Done By: AAL
TEST RESULT
Plant/Section Hot Water Generator Section
Stack Identification Stack attached to Chassis Hot Water Generator
Source of Emission Generator Stack
Capacity NA
Type of Stack M.S
Diameter of Stack 0.60m
Height of Stack from Ground Level 30m
Height from Roof Level 9m
Height at Which Sampling Port -
Product Manufacturing Tractor Assembly
Type of Fuel Used PNG
Normal Operating Schedule 16 Hrs./day
Duration of Monitoring 45 Min.
Emission Control (if any) Nil
Observations
Ambient Temperature( °C) 36
Stack Temperature (°C) 107
Average Stack Velocity (m/s) 9.54
Quantity of emission (Nm*/hr.) 7414.96
S.No.  Test Parameter Unit Results Limits as per Test Methods
EPA 1986
1 Particulate Matter (as PM) mg/Nm’ 342 150 IS 11255(P-1)-1985
2 Sulphur Dioxide (as SO-) mg/Nm’ (}31‘1)5];l NS IS 11255(P-2)-1985
3 Oxide of Nitrogen (as NO,) mg/Nm’ 15.5 NS IS 11255(P-7)-2005
4 Carbon Monoxide (as CO) Y%viv <0.1 1.0 IS 13270-1992

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

2. Total liability of our laboratory is limited to the invoice :?\trr\f‘lou?t. 3 o e
i rt shall not be reproduced wholly or in part without written consent o ory. ) )

2. g:z :gggrt :h:ll not be usped in any adve%ising media or as evidence in the court of law without prior written consent of the laboratory.

5: The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.



ARIHANT ANALYTI

(NABL Acc

272, Phase-IV, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com

LABORATORY PVT. LTD.

ted Laboratory)

Website : www.aalkundli.com

Issued To:
A-48, Sector-64,
Noida - 201 301 (UP)
Stack Emission

15/04/2024

Sample Description:
Date of Monitoring:
Name of Project:

M/s Escorts Kubota India Pvt. Ltd.
18/4, Mathura Road, Faridabad (HR)

(__TESTREPORT )

Report No.

M/s Aplinka Solutions & Technologies Pvt. Ltd.

Date of Receiving:

Date of Starting:
Date of Completion:
Date of Reporting:
Sampling Done By:

Page 1 of 1

AAL ENV-20240416012

16/04/2024

16/04/2024
22/04/2024
22/04/2024
AAL

Plant/Section

Stack Identification

Source of Emission

Capacity

Type of Stack

Diameter of Stack

Height of Stack from Ground Level
Height from Roof Level

Height at Which Sampling Port
Product Manufacturing

Type of Fuel Used

Normal Operating Schedule
Duration of Monitoring
Emission Control (if any)
Observations

Ambient Temperature( °C)
Stack Temperature (°C)
Average Stack Velocity (m/s)
Quantity of emission (Nm?/hr.)

S.No.  Test Parameter

1 Particulate Matter (as PM)
2 Sulphur Dioxide (as SO,)

3 Oxide of Nitrogen (as NO,)
4 Carbon Monoxide (as CO)

NS=Not Specified. BDL=Below Detection Limit DL= Detection Limit

IEST RESULT

Hot Water Generator Section

Stack attached to Sheet Metal Hot Water Generator

Generator Stack

NA

M.S

0.60m

30m

9m

Tractor Assembly

PNG

16 Hrs./day

45 Min.

Nil

36

132

10.31

: 752197
Unit Results Limits as per
EPA 1986
mg/Nm?* 30.5 150
mg/Nm’ BDL NS
(DL=5.0
mg/Nm® 12.4 NS
%ov/v <0.1 1.0

“*End of Report**

HTOCH ©

“_/] 1 VO O
Y

Uiy

Test Methods

IS 11255(P-1)-1985
IS 11255(P-2)-1985

IS 11255(P-7)-2005
IS 13270-1992

RIVAS JA

o lechnical

" Authorised Sighé”téfy

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

. Total liability of our laboratory is limited to the invoice amount.
% Tgtig repor‘tt);hall not be reprrgduced wholly or in part without written consent of the laboratory. ) _ .
4' This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the la orakofry. 3
5' The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.



ARIHANT ANALYTI
(NABL Accrédited Laboratory)

272, Phase-IV, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com

LABORATORY PVT. LTIR88

Website : www.aalkundli.com TC-5826

Issued To:

Sample Description:
Date of Monitoring:

Name of Project:

[

TEST REPORT Page 1 of |

Report No.  AAL ENV-20240416013

M/s Aplinka Solutions & Technologies Pvt. Ltd.

A-48, Sector-64,

Plant/Section

Stack Identification
Source of Emission
Capacity

Type of Stack
Diameter of Stack

Noida - 201 301 (UP) Date of Receiving: 16/04/2024
Stack Emission Date of Starting: 16/04/2024
15/04/2024 Date of Completion: 22/04/2024
M/s Escorts Kubota India Pvt. Ltd. Date of Reporting: 22/04/2024
18/4, Math i
Mathura Road, Faridabad (HR) Sampling Done By: AAL
TEST RESULT
Paint Section

Height of Stack from Ground Level

Height from Roof Level

Height at Which Sampling Port

Product Manufacturing

Type of Fuel Used

Normal Operating Schedule

Duration of Monitoring

Emission Control (if any)

Observations

Ambient Temperature( °C)

Stack Temperature (°C)

Average Stack Velocity (m/s)

Quantity of emission (Nm’/hr.)

S.No.  Test Parameter

1 Particulate Matter (as PM)
2 Sulphur Dioxide (as SO,)

3 Oxide of Nitrogen (as NO,)

E=N

Carbon Monoxide (as CO)

NS=Not Specified. BDL=Below Detection Limit DL= Detection Limit

Unit

mg/Nm’
mg/Nm’

mg/Nm®

%vlv

Stack attached to Chassis Top Coat Booth Exhaust
Paint Booth Stack

NA

M.S

0.60m

24.89m

2Im

-

Tractor Assembly

PNG
16 Hrs./day
45 Min,
Nil
35
62
9.38
8770.60
Results Limits as per Test Methods
EPA 1986
287 150 IS 11255(P-1)-1985
BDL NS IS 11255(P-2)-1985
(DL=5.0)
12.4 NS IS 11255(P-7)-2005
<0.1 1.0 IS 13270-1992

**End of Report**

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

2. Total liability of our laboratory is limited to the invoice amount.
i hall not be reproduced wholly or in part without written consent of the laboratory. _ )

2. mig Fgggg ih:ll not be usped in any adver%ising media or as evidence in the court of law without prior written consent of the laboratory.

5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.



ARIHANT ANALYTICAL LABORATORY PVT. LTD.

(NABL Acc ted Laboratory)

272, Phase-|V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

(__TESTREPORT ) Page 1 of |

Report No.  AAL ENV-20240416014

Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.

A-48, Sector-64.,

Noida - 201 301 (UP) Date of Receiving: 16/04/2024
Sample Description:  Stack Emission Date of Starting: 16/04/2024
Date of Monitoring:  15/04/2024 Date of Completion: 22/04/2024
Name of Project: M/s Escorts Kubota India Pvt. Ltd. Date of Reporting: 22/04/2024
18/4. Mathura Road, Faridabad (HR) Sampling Done By: AAL
TEST RESULT
Plant/Section Paint Section
Stack Identification Stack attached to Chassis Primer Booth Exhaust
Source of Emission Paint Booth Stack
Capacity NA
Type of Stack M.S
Diameter of Stack 0.60m
Height of Stack from Ground Level 24.89m
Height from Roof Level 2lm
Height at Which Sampling Port --
Product Manufacturing Tractor Assembly
Type of Fuel Used PNG
Normal Operating Schedule 16 Hrs./day
Duration of Monitoring 45 Min.
Emission Control (if any) Nil
Observations
Ambient Temperature( °C) 36
Stack Temperature (°C) 58
Average Stack Velocity (m/s) 9.12
Quantity of emission (Nm*/hr.) 8134.81
S.No.  Test Parameter Unit Results Limits as per Test Methods
EPA 1986
1 Particulate Matter (as PM) mg/Nm® 334 150 IS 11255(P-1)-1985
2 Sulphur Dioxide (as SO,) mg/Nm® 3_]5)5[;) NS IS 11255(P-2)-1985
3 Oxide of Nitrogen (as NOy) mg/Nm’® 13.7 NS IS 11255(P-7)-2005
4 Carbon Monoxide (as CO) Y%viv <0.1 1.0 1S 13270-1992

N§=Noi Speaified. BDL=Below Detection Limit DL= Detection Limit

“*End of Report**

A

L ITACL CRINACTAN S/
. _fd | C’»’_"J'I SRIVASTAVA

5 o A

““F Authorised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

. Total liability of our laboratory is limited to the invoice amount.
% :II:?\is reportyshall not be reprrgduced wholly or in part without written consent of the laboratory. . . :
4. This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory.

5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.



ARIHANT ANALYT

(NABL Accrédited Laboratory)

272, Phase-IV, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com

LABORATORY PVT. LTIR90

Website : www.aalkundli.com TC-5826

Issued To:

Sample Description:
Date of Monitoring:
Name of Project:

(__TESTREPORT ) Page 1 of 1

Report No.  AAL ENV-20240416015

M/s Aplinka Solutions & Technologies Pvt. Ltd.

A-48, Sector-64,
Noida—201 301 (UP)
Stack Emission
15/04/2024

M/s Escorts Kubota India Pvt. Ltd.
18/4, Mathura Road, Faridabad (HR)

Date of Receiving: 16/04/2024
Date of Starting: 16/04/2024
Date of Completion: 22/04/2024
Date of Reporting: 22/04/2024
Sampling Done By: AAL

Plant/Section
Stack Identification

Source of Emission

TEST RESULT

Paint Section
Stack attached to Sheet Metal Booth Exhaust
Paint Booth Stack

Capacity NA

Type of Stack M.S

Diameter of Stack 0.60m

Height of Stack from Ground Level 24.89m

Height from Roof Level 2Im

Height at Which Sampling Port -

Product Manufacturing Tractor Assembly

Type of Fuel Used PNG

Normal Operating Schedule 16 Hrs./day

Duration of Monitoring 45 Min.

Emission Control (if any) Nil

Observations

Ambient Temperature( °C) 36

Stack Temperature (°C) 60

Average Stack Velocity (m/s) 9.14

Quantity of emission (Nm*/hr.) : 8110.35

S.No.  Test Parameter Unit Results Limits as per Test Methods
EPA 1986
1 Particulate Matter (as PM) mg/Nm’ 31.8 150 IS 11255(P-1)-1985
2 Sulphur Dioxide (as SO,) mg/Nm’ (ELI-)SI(;; NS IS 11255(P-2)-1985
3 Oxide of Nitrogen (as NO,) mg/Nm? 12.9 NS IS 11255(P-7)-2005
4 Carbon Monoxide (as CO) Yov/v <0.1 1.0 IS 13270-1992
NS=Not Specified. BDL=Below Detection Limil DL= Detection Lirit
**End of Report**

Deputy

s Authorised Signafbry

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

2. Total liability of our laboratory is limited to the invoice amount.

3. This report);hall not be reprrgduced wholly or in part without written consent of the laboratory. ' _ D

4. This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory. 5
5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.



ARIHANT ANALYTI

LABORATORY PVT. LTD.

(NABL Accrédited Laboratory)

272, Phase-1V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

Issued To:
A-48, Sector-64,

(__ TESTREPORT )

M/s Aplinka Solutions & Technologies Pvt. Ltd.

Page 1 of 1

Report No. AAL ENV-20240416016

Noida — 201 301 (UP) Date of Receiving: 16/04/2024
Sample Description:  Stack Emission Date of Starting: 16/04/2024
Date of Monitoring:  15/04/2024 Date of Completion: 22/04/2024
Name of Project: M/s Escorts Kubota India Pvt. Ltd. Date of Reporting: 22/04/2024
18/4, Mathura Road, Faridabad (HR) Sampling Done By: AAL
LEST RESULT
Plant/Section Production Area
Stack Identification Stack attached to ED Oven Exhaust
Source of Emission Process Stack
Capacity NA
Type of Stack M.S
Diameter of Stack 0.75m
Height of Stack from Ground Level 24m
Height from Roof Level 3m
Height at Which Sampling Port ==
Product Manufacturing Tractor Assembly
Type of Fuel Used PNG
Normal Operating Schedule 16 Hrs./day
Duration of Monitoring . 45Min.
Emission Control (if any) . Nil
Observations
Ambient Temperature( °C) 36
Stack Temperature (°C) 78
Average Stack Velocity (m/s) 9.14
Quantity of emission (Nm*/hr.) : o 12672.42
S.No.  Test Parameter Unit Results Limits as per Test Methods
EPA 1986
1 Particulate Matter (as PM) mg/Nm® i 150 IS 11255(P-1)-1985
2 Sulphur Dioxide (as SO,) mg/Nm? ELDSI‘_],} NS IS 11255(P-2)-1985
3 Oxide of Nitrogen (as NO,) mg/Nm? 13.5 NS IS 11255(P-7)-2005
4 Carbon Monoxide (as CO) %viv <0.1 1.0 1S 13270-1992

NS=Not Specified, BDL=Below Detection Limit DL= Detection Limit

**End of Report**

/__————'—_—-n-
ASHUTOSH SRIVASTAV
D

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

. Total liability of our laboratory is limited to the invoice amount.
g T?wtii reporttyshall not be reprrgduced wholly or in part without written consent of the laboratory. . ‘ 0
4. This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the labora c;cry. "
5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report uniess specified.

“FRithorised Signatory



Annexure R-2/15 (Colly

ARIHANT ANALYTIGAL LABORATORY PVT. LTR92

AN ISO 9001:2015, 1SO 14001:2015, I1SO 45001:2018 CERTIFIED LABORATORY

272, Phase-IV, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

(TEST CERTIFICATE)

Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd,
A-48, Sector-64,
Noida - 201 301 (UP)

Sample Description: ~ One Sample described as STP Inlet Water, was
received.

Name of Project: M/s Escort Kubota India Pvt. Ltd.
18/4, Mathura Road, Faridabad (HR)

Page 1 of 1

Report No. AAL WQT-20240109001

Date of Receiving:
Date of Starting:
Date of Completion:
Date of Reporting:
Sample Quantity:

09/01/2024
09/01/2024
15/01/2024
15/01/2024
2 Litre

Sample Packing Condition:  Plastic Bottle

Sample Collected By: AAL
TEST RESULT
S.No.  Test parameters Unit Results Testing Method
1 pH Value - 7.22 IS 3025(P-11)-2022
2 Total Suspended Solids mg/l 237.0 IS 3025(P-17)-2022
3 Biochemical Oxygen Demand mg/l 171.0 IS 3025(P-44)-2023
(BOD - 3 days at 27°C)
4 Chemical Oxygen Demand (COD) mg/l 539.0 1S 3025(P-58)-2023
5 Phosphate (as P) mg/l 4.17 IS 3025(P-31)-1988
6 Total Nitrogen (as N) mg/l 56.4 IS 3025(P-34)-1988
7 Faecal Coliform MPN/100ml 3.4x10° IS 1622-1981
**End of Report**
e el
l ixit ~ A TOSH SRIVASTAVA

(Microbiologist)

' ical Manager
ma VO

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

2. Total liability of our laboratory is limited to the invoice amount.

3. This report shall not be reproduced wholly or in part without written consent of the laboratory. ) _
4. This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory.
5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.



ARIHANT ANALYTIGAL LABORATORY DVT. LTD.

AN 1SO 9001:2015, ISO 14001:2015, ISO 45001:2018 CERTIFIED LABORATORY

272, Phase-|V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

(TEST CERTIFICATE) Page 1 of |
Report No. AAL WQT-20240109002

Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd,
A-48, Sector-64 .
e ? Date of R ing:
Noida - 201 301 (UP) ate of Receiving 09/01/2024
Date of Starting: 09/01/2024
Date of Completion: 15/01/2024
Sample Description: ~ One Sample described as STP Outlet Water, was Date of Reporting: 15/01/2024
received. Sample Quantity: ) 2 Litre
Name of Project: M/s Escort Kubota India Pvt. Ltd. Sample Packing Condition:  Plastic Bottle
18/4, Mathura Road, Faridabad (HR)
Sample Collected By: AAL
TEST RESULT
S.No.  Test parameters Unit Results Limits as per HSPCB Testing Method
Guidelines
1 pH Value - 7.93 55-9.0 IS 3025(P-11)-2022
2 Total Suspended Solids mg/l 12.0 20 Max. IS 3025(P-17)-2022
3 Biochemical Oxygen Demand mg/l 9.3 10 Max. IS 3025(P-44)-2023
(BOD - 3 days at 27°C)
4 Chemical Oxygen Demand (COD) mg/l 46.0 50 Max. IS 3025(P-58)-2023
5 Phosphate (as P) mg/l 0.99 1.0 Max. IS 3025(P-31)-1988
(Discharge into Pond/Lake)
6 Total Nitrogen (as N) mg/l 73 10 Max. : IS 3025(P-34)-1988
7 Faecal Coliform MPN/100ml 40 <100 IS 1622-1981
**End of Report**
A &
Vi ixit "~ ASHUTOSH SRIVASTAVA
. - g Deputy Technical Manager
(Microbiologist) Authorised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.
2. Total liability of our laboratory is limited to the invoice amount.
3. This report shall not be reproduced wholly or in part without written consent of the laboratory. . ,
4, This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory.
5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.



ARIHANT ANALYTIGAL LABORATORY PVT. LTi294

AN 1SO 9001:2015, ISO 14001:2015, ISO 45001:2018 CERTIFIED LABORATORY

272, Phase-lV, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

(TEST CERTIFICATE) Page T of 1
Report No. AAL WQT-20240109003

Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
A-48, Sector-64, i A
Noida — 201 301 (UP) Date of Receiving: 09/01/2024
Date of Starting: 09/01/2024
Date of Completion: 15/01/2024
Sample Description:  One Sample described as ETP Inlet Water, was Date of Reporting: 15/01/2024
received, Sample Quantity: 2 Litre
Name of Project: M/s Escort Kubota India Pvt. Ltd. Sample Packing Condition:  Plastic Can
18/4, Mathura Road, Faridabad (HR) Sample Collected By: . AAL
TEST RESULT
S.No.  Test parameters Unit Results Testing Method
1 Colour Hazen 160 IS 3025(P-4)-2021
2 Odour - Mild IS 3025(P-5)-2018
3 pH Value - 6.36 IS 3025(P-11)-2022
4 Conductivity at 25°C pmhos/cm 3954 IS 3025(P-14)-2013
5 Total Suspended Solids mg/l 138.0 IS 3025(P-17)-2022
6 Oil & Grease mg/l 12.4 IS 3025(P-39)-2021
7 Biochemical Oxygen Demand mg/l 116.0 IS 3025(P-44)-2023
(BOD - 3 days at 27°C)
8 Chemical Oxygen Demand (COD) mg/] 458.0 IS 3025(P-58)-2023
9 Chromium (as Cr) mg/l NDpL-02 IS 3025(P-52)-2003
10 Hexavalent Chromium (as Cr'®) mg/l NDwpr=0.05) IS 3025(P-52)-2003
11 Iron (as Fe) mg/l 1.32 IS 3025(P-53)-2003
ND = Not Detected. DL=Detection Limit
**End of Report**
M(]W/ -

ASHUTOSH SRIVASTAVA
Deputy Technical Manager
Authorised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.
2. Total liability of our laboratory is limited to the invoice amount.
3. This report shall not be reproduced wholly or in part without written consent of the laboratory. : .
4. This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory.
5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.



ARIHANT ANALYTGAL LABORATORY PVT. LTD.

AN ISO 9001:2015, I1SO 14001:2015, ISO 45001:2018 CERTIFIED LABORATORY

272, Phase-lV, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

(TEST CERTIFICATE) Page I of 1
Report No. AAL WQT-20240109004

Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
A-48, Sector-64, o R
Noida - 201 301 (UP) Date of Receiving: 09/01/2024
Date of Starting: 09/01/2024
Date of Completion: 15/01/2024
Sample Description: One-Sample described as ETP Qutlet Water, was Date of Reporting: 15/01/2024
e Sample Quantity: 2 Litre
Name of Project: M/s Escort Kubota India Pvt, Ltd. Sample Packing Condition:  Plastic Can
18/4. Mathura Road, Faridabad (HR) Sample Collected By: AAL
TEST RESULT
S.No.  Test parameters Unit Results Limits as per Testing Method
CPCB Guideline
1 Colour Hazen <5.0 NS IS 3025(P-4)-2021
2 Odour - Odourless NS IS 3025(P-5)-2018
3 pH Value - 7.48 5.5-9.0 IS 3025(P-11)-2022
4 Conductivity at 25°C pumhos/cm 1852 NS IS 3025(P-14)-2013
5 Total Suspended Solids mg/l 27.0 100 Max. IS 3025(P-17)-2022
6 Qil & Grease mg/l <2.0 10 Max. IS 3025(P-39)-2021
¥ Biochemical Oxygen Demand mg/l 22.5 30 Max. IS 3025(P-44)-2023
(BOD - 3 days at 27°C)
8 Chemical Oxygen Demand (COD) mg/l 112.0 250 Max. IS 3025(P-58)-2023
9 Chromium (as Cr) mg/l NDwv=02 2.0 Max. * IS 3025(P-52)-2003
10 Hexavalent Chromium (as Cr'™®) mg/l NDL=0.03) 0.1 Max. IS 3025(P-52)-2003
11 Iron (as Fe) mg/1 0.42 3.0 Max. IS 3025(P-53)-2003

ND = Not Detected, DL=Dstection Limit, N§=Not Speeified

**End of Report**

S
ASHUTOSH SRIVASTAVA
Deputy Technical Manager

Authorised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.
2. Total liability of our laboratory is limited to the invoice amount. )
3. This report shall not be reproduced wholly or in part without written consent of the laboratory. : )
4. This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory.
9. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the
date of issue of report unless specified.



1,

(NABL Accredited Laboratory) 5

272, Phase-1V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com

ARIHANT ANALYTIQAY LABORATORY PVT. LTD296

Website : www.aalkundli.com Tenstn
(_ TESTREPORT ] Page 1 of |
Report No. AAL WQT-20240404016
Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
A-48, Sector-64, . Eu
Noida - 201 301 (UP) Date of Receiving: 04/04/2024
Date of Starting: 04/04/2024
Date of Completion: 09/04/2024
Sample Description: ~ One Sample described as ETP Inlet Water- (Sample Date of Reporting: 09/04/2024
date 04/04/2024) was received, = .
Sample Quantity: 2 Litre
Name of Project: M/s Escort Kubota India Pvt. Ltd. Sample Packing Condition:  Plastic Can
18/4, Mathura Road, Faridabad (HR) Sample Collected By: AATL
TEST RESULT
S.No.  Test parameters Unit Results Testing Method
[ Colour Hazen 140 IS 3025(P-4)-2021
2 Odour ' - Mild IS 3025(P-5)-2018
3 pH Value - 6.12 IS 3025(P-11)-2022
4 Conductivity at 25°C pumhos/cm 4820 IS 3025(P-14)-2013
5 Total Suspended Solids mg/l 158.0 IS 3025(P-17)-2022
6 Oil & Grease mg/I 14.4 IS 3025(P-39)-2021
7 Biochemical Oxygen Demand mg/l 128.0 IS 3025(P-44)-2023
(BOD - 3 days at 27°C) '
8 Chemical Oxygen Demand (COD) mg/| 492.0 IS 3025(P-58)-2023
9 Chromium (as Cr) mg/| NDioL=02 IS 3025(P-52)-2003
10 Hexavalent Chromium (as Cr'®) mg/l NDwmr=00s) IS 3025(P-52)-2003
11 Iron (as Fe) mg/l 147 IS 3025(P-53)-2003

ND = Not Detected. DL=Detection Lini

**End of Report**

At ——-

ASHUTOSH SRIVASTAVA
Deputy Techpical Manag
A%%h%ri%%J gfbnéqg 3

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

2. Total liability of our laboratory is limited to the invoice amount.
i t be reproduced wholly or in part without written consent of the laboratory. _ _
2. ?r::z :Zggrrtt gng“ ggt be uspe'zd in any adveﬁising media or as evidence in the court of law without prior written consent of the laboratary.
5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.



(NABL Accredited Laboratory)

272, Phase-|V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

ARIHANT ANALYTIQ l1 LABORATORY PVT. LTD.T

(_ TEST REPORT ) Piis 1 61

Report No. AAL WQT-20240404017

Issued To: M/s Aplinka Solutions & Tech nologies Pvt. Ltd.
A-48, Sector-64,

Noida - 201 301 (UP) Date of Receiving: 04/04/2024
Date of Starting: 04/04/2024
Date of Completion: 09/04/2024
Sample Description:  One Sample described as ETP Outlet Water. Date of Reporting: 09/04/2024
(Sample date 04/04/2024) was received. Sample Quantity: 2 Litre
Name of Project: M/s Escort Kubota India Pvt. Ltd, Sample Packing Condition:  Plastic Can
18/4. Mathura Road, Faridabad (HR) Sample Collected By: AAL
TESTRESULT
S.No.  Test parameters ' Unit Results Limits as per Testing Method
CPCB Guideline
1 Colour Hazen £30 : NS IS 3025(P-4)-2021
2 Odour - Odourless NS IS 3025(P-5)-2018
3 pH Value ' > 6.40 5.5-9.0 IS 3025(P-11)-2022
4 Conductivity at 25°C pmhos/cm 2866 NS IS 3025(P-14)-2013
5 Total Suspended Solids mg/| 18.0 100 Max. IS 3025(P-17)-2022
6 Oil & Grease mg/I <2.0 10 Max. IS 3025(P-39)-2021
7 Biochemical Oxygen Demand mg/l 20.0 30 Max. IS 3025(P-44)-2023
(BOD - 3 days at 27°C)
8 Chemical Oxygen Demand (COD) mg/l 102.0 . 250 Max. IS 3025(P-58)-2023
9 Chromium (as Cr) mg/l NDipL=o2 2.0 Max. IS 3025(P-52)-2003
10 Hexavalent Chromium (as Cr™®) mg/| NDiot=00s) 0.1 Max. IS 3025(P-52)-2003
11 Iron (as Fe) mg/| 0.36 : 3.0 Max. IS 3025(P-53)-2003

ND = Not Detected. DL=Delection Limit, NS=Not Specified

**End of Report**

4%4,-—-—«-"1 1 -
ASHUTOSH SRIVASTAVA

Deputy Technical Manager
Authorised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

2. Total liability of our laboratory is limited to the invoice amount.
i not be reproduced wholly or in part without written consent of the laboratory. . )
2‘ mi ?:ggg 2Eg“ ngt be us%d in any adverylising media or as evidence in the court of law without prior written consent of the laboratory.
5. The non-perishable sample received shall be destroyed after one menth and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.



ARIHANT ANALVT!%% LABORATORY PVT. LTD298

(NABL Accr ed Laboratory)
272, Phase-1V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana) -, 3
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com TC-5826
(_ TESTREPORT ) Page 1 of |

Report No. AAL WQT-20240404018
Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
A-48, Sector-64,

Noida - 201 301 (UP) Date of Receiving: 04/04/2024
Date of Starting: 04/04/2024
Date of Completion: 09/04/2024
Sample Description:  One Sample described as STP Inlet Water. (Sample Date of Reporting: 09/04/2024
A :
date 04/04/2024) was received. Sample Quantity: 2 Litre
Name of Project: M/s Escort Kubota India Pvt. Ltd. Sample Packing Condition:  Plastic Bottle
18/4, Mathura Road, Faridabad (HR) Sample Collected By: AAL
TEST RESULT
8. No.  Test parameters ) Unit Results Testing Method
I pH Value - 5.82 IS 3025(P-11)-2022
2 Total Suspended Solids mg/l . - . 203.0 IS 3025(P-17)-2022
3 Biochemical Oxygen Demand mg/l 183.0 IS 3025(P-44)-2023
(BOD - 3 days at 27°C)
4 Chemical Oxygen Demand (COD) mg/l 582.0 IS 3025(P-58)-2023
3 Phosphate (as P) mg/l 3.96 IS 3025(P-31)-1988
6 Total Nitrogen (as N) mg/l 58.0 IS 3025(P-34)-1988
7 Faecal Coliform MPN/100ml 6.0x10° IS 1622-1981

**End of Report**

Vingy Dixit - | AMUETOSH SRIVASTAVA

(Microbiologist) Deputy Technical Manager
Authorized Signatory Authorised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

2. Total liability of our laboratory is limited to the invoice amount.

3. This reporttyshall not be reproduced wholly or in part without written consent of the laboratory. . )

4, This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory.

5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.



ARIHANT ANALYTIC

LABORATORY PVT. LTD.

(NABL Accredited Laboratory)

272, Phase-1V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)

Issued To:

Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com \J
Website : www.aalkundli.com TC-5826
(_ TESTREPORT ) =

M/s Aplinka Solutions & Technologies Pvt. Ltd.

A-48, Sector-64,

Report No.

AAL WQT-20240404019

Noida - 201 301 (UP) Date of Receiving: 04/04/2024
Date of Starting;: 04/04/2024
Date of Completion: 09/04/2024
Sample Description:  One Sample described as STP Outlet Water, Date of Reporting: 09/04/2024
Sampl 104/ i
(Sample date 04/04/2024) was received. Sample Quantity: > Lits
Name of Projeet: M/s Escort Kubota India Pvt. Ltd. Sample Packing Condition:  Plastic Bottle
18/4, Math i
athura Road, Faridabad (HR) Sample Collected By: AAL

TEST RESULT
S.No.  Test parameters Unit Results Limits as per HSPCB Testing Method
Guidelines
I pH Value - 6.60 55-90 IS 3025(P-11)-2022
2 Total Suspended Solids mg/l 10.0 20 Max. [S 3025(P-17)-2022
3 Biochemical Oxygen Demand mg/l 9.0° 10 Max. 1S 3025(P-44)-2023
(BOD - 3 days at 27°C)
4 Chemical Oxygen Demand (COD) mg/| 48.0 50 Max. IS 3025(P-58)-2023
5 Phosphate (as P) mg/1 0.95 1.0 Max. 1S 3025(P-31)-1988
(Duscharge into Pond/Lake)
6 Total Nitrogen (as N) mg/l 6.5 10 Max. [S 3025(P-34)-1988
7 Faccal Coliform MPN/100ml 50 <100 IS 1622-1981
**End of Report**
o T5a —
Vin ixit SHUTOSH SRIVASTAVA
(MlCI’ObIO'OgiSt) : 4 Deputy Technical Manager
Authorized Signatory Authorised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.
2. Total liability of our laboratory is limited to the invoice amount.
3. This report shall not be reproduced wholly or in part without written consent df the laboratory. _ _
4. This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory.
5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.
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ARIHANT ANALYTI% LABORATORY DVT. LT

(NABL Accr ed Laboratory)

272, Phase-1V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

(_ TESTREPORT ) Page 1 of 1
Report No. AAL WQT-20240719001

Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
A-48, Sector-64, o
Noida — 201 301 (UP) Date of Receiving: 19/07/2024
Date of Starting: 19/07/2024
Date of Completion: 24/07/2024
Sample Description:  ETP Inlet Water ; Date of Reporting: 24/07/2024
Sample Quantity: 2 Litre
Name of Project: M/s Escort Kubota India Pvt. Ltd. Sample Packing Condition:  Plastic Can
18/4. Mathura Road, Faridabad (HR) Sample Collected By: AAL
TEST RESULT
S.No.  Test parameters Unit Results Testing Method
I Colour Hazen 160 1S 3025(P-4)-2021
2 Odour - Mild IS 3025(P-5)-2018
3 pH Value - 6.82 IS 3025(P-11)-2022
4 Conductivity at 25°C pmhos/ecm 9236 IS 3025(P-14)-2013
5 Total Suspended Solids mg/l 173.0 IS 3025(P-17)-2022
6 Oil & Grease mg/l 45 IS 3025(P-39)-2021
¥ Biochemical Oxygen Demand mg/l 190.0 IS 3025(P-44)-2023
(BOD - 3 days at 27°C)
8 Chemical Oxygen Demand (COD) mg/l 673.0 IS 3025(P-58)-2023
9 Chromium (as Cr) mg/I BLQ wog=001) IS 3025(P-2)-2019
10 Hexavalent Chromium (as Cr'®) mg/l BLQ wog=003) IS 3025(P-52)-2003
11 Iron (as Fe) mg/l 1.73 IS 3025(P-2)-2019
BLO=Below Limit of Quantification. LOQ=Limit of Quantification, NS=Nol Specified
**End of Report**
—_—

ASAUTOSH SRIVASTAVA
Deputy Techrical Manager
"Althorised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

: iability of our laboratory is limited to the invoice amount.
g Rtiilrt;apt::ﬂt);ha" not be reprrgduced wholly orin part without written consent of the laboratory. ) ) S
4. This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory.

5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the
date of issue of report unless specified.



ARHANT ANALYTIGAL LABORATORY PVT. LTD.

(NABL Accredited Laboratory)

272, Phase-IV, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

(_ TESTREPORT ] Page 1 of |
Report No. AAL WQT-20240719002

Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
A-48, Sector-64, L os
Noida - 201 301 (UP) Date of Receiving: 19/07/2024
Date of Starting: 19/07/2024
Date of Completion: 24/07/2024
Sample Description:  ETP Outlet Water 1 Date of Reporting: 24/07/2024
Sample Quantity: 2 Litre
Name of Project: M/s Escort Kubota India Pvt. Ltd. - Sample Packing Condition:  Plastic Can
18/4. Mathura Road, Faridabad (HR) Sample Collected By: AAL
TEST RESULT
S.No.  Test parameters Unit Results Limits as per Testing Method
CPCB Guideline
1 Colour Hazen <5.0 NS IS 3025(P-4)-2021
2 Odour - Odourless NS IS 3025(P-5)-2018
3 pH Value - 7.60 55-9.0 IS 3025(P-11)-2022
4 Conductivity at 25°C umhos/cm 7820 NS 1S 3025(P-14)-2013
5 Total Suspended Solids mg/l 220 100 Max. IS 3025(P-17)-2022
6 Oil & Grease mg/| <2.0 10 Max. IS 3025(P-39)-2021
¥ Biochemical Oxygen Demand mg/l 275 30 Max. IS 3025(P-44)-2023
(BOD - 3 days at 27°C)
8 Chemical Oxygen Demand (COD) mg/l 152.0 250 Max. IS 3025(P-58)-2023
9 Chromium (as Cr) mg/l BLQ wog-o.0n) 2.0 Max. IS 3025(P-2)-2019
10 Hexavalent Chromium (as Cr'®) mg/l BLQog-005) 0.1 Max, IS 3025(P-52)-2003
11 Iron (as Fe) mg/l 0.58 3.0 Max. IS 3025(P-2)-2019
BLO=Below Limit of O LOQ=Limit of Quantification. NS=Not Specified

**End of Report*#*

TOSH SRIVASTAVA

ACH
A

Kinsrsed Sgraton

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

2. Total liability of our laboratory is limited to the invoice amount. L
i ced wholly or in part without written consent of the laboratory. . )

2' R:!s :epgrr} zn:;: Egi Bee Les%rélj?r:j any advertising media or as evidence in the court of law without prior written consgnt ftt:of iherz1 Iabcér;:ofg.m -

5. Th:a*s ngﬁ-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one wi

date of issue of report unless specified.



ARIHANT ANALVT! @g LABORATORY DVT. “

(NABL Accredited Laboratory) GEER
272, Phase-lV, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana) 5 :
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

(_ TESTREPORT ) Page 1 of 1
Report No. AAL WQT-20240719003

Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
A-48. Sector-64, 3s
Noida - 201 301 (UP) Date of Receiving; 19/07/2024
Date of Starting: 19/07/2024
Date of Completion: 24/07/2024
Sample Description:  STP Inlet Water Date of Reporting: 24/07/2024
Sample Quantity: 2 Litre
Name of Project: M/s Escort Kubota India Pvt. Ltd. Sample Packing Condition:  Plastic Bottle
18/4. Mathura Road, Faridabad (HR) Sample Collected By: AAL
TEST RESULT
S.No.  Test parameters Unit ‘Results Testing Method
1 pH Value - 6.82 IS 3025(P-11)-2022
2 Total Suspended Solids mg/l 234.0 IS 3025(P-17)-2022
3 Biochemical Oxygen Demand mg/l 160.0 [S 3025(P-44)-2023
(BOD - 3 days at 27°C)
4 Chemical Oxygen Demand (COD) mg/l 536.0 IS 3025(P-58)-2023
§ Phosphate (as P) mg/l 4.32 IS 3025(P-31/Sec-1)-2022
6 Total Nitrogen (as N) mg/l 49.0 IS 3025(P-34/Sec-1)-2023
7 Faecal Coliform Mi’N/lOOml 5.0x10° IS 1622-1981
**End of Report**
. @ e,
Dmt‘_\t ; A&HOTOSH SRIVASTAVA
'.{"' ™ i | = iy ory e s o | Ta|
aukoriiaRIQIogist) DeAwthorsed Sighators"

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

iabi f our laboratory is limited to the invoice amount.
g %}gl:éap%&tysga" i reprrgduced WQ ollty_(t_o_r in paeréi\g:g:c;u; :Jilgggcceo{:\sgg g;gr!teolfalt;?.\rra\:r?{géut prior written consent of the laboratory.
i i vertising m :
g— %S nrﬁﬁ?;efigi!\gg ::r#;;zdrgc‘:gisg; shall be gestroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.



ARIHANT ANALYTI é} LABORATORY DVT. LTD.

(NABL Accredited Laboratory) TR

272, Phase-1V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana) J

Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

TC-5826

(__TESTREPORT ) Page 1 of 1
Report No. AAL WQT-20240719004

Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
A-48. Sector-64, o
Noida — 201 301 (UP) Date of Receiving: 19/07/2024
Date of Starting: 19/07/2024
Date of Completion: 24/07/2024
Sample Description:  STP Outlet Water Date of Reporting: 24/07/2024
Sample Quantity: 2 Litre
Name of Project: M/s Escort Kubota India Pvt. Ltd, Sample Packing Condition:  Plastic Bottle
18/4. Mathura Road, Faridabad (HR) Sample Collected By: AAT:
TEST RESULT
S.No.  Test parameters Unit Results Limits as per HSPCB Testing Method
Guidelines
1 pH Value - 7.89 55-9.0 IS 3025(P-11)-2022
2 Total Suspended Solids mg/l 17.0 20 Max. IS 3025(P-17)-2022
3 Biochemical Oxygen Demand mg/l 9.4 10 Max. IS 3025(P-44)-2023
(BOD - 3 days at 27°C)
4 Chemical Oxygen Demand (COD) mg/l 46.0 50 Max. IS 3025(P-58)-2023
5 Phosphate (as P) mg/l 0.93 1.0 Max. IS 3025(P-31/Sec-1)-2022
(Discharge into Pond/Lake)
6 Total Nitrogen (as N) mg/| 72 10 Max. IS 3025(P-34/Sec-1)-2023
7 Faecal Coliform MPN/100ml 40 <100 IS 1622-1981
**End of Report**
) < 2
IXIP\\, ASHUTOSH SRIVASTAVA
(MiCrObiOIOQiSt) Deputy Technical Manager
Authorized Signatory ; Authorised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

2. Total liability of our laboratory is limited to the invoice amount. D el
i d wholly or in part without written consent of the laboratory. - g
2' mg ;gggg grr:g“ ggg gg {ﬁs%rg?: :iy adve%ising r?1edia or as evidence in the court of law without prior written consent of the laboratory.

5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the
' date of issue of report unless specified.



Annexure R-2/16 (Colly)

ARIHANT ANALYT{GAL LABORATORY PVT. LTD. 304

AN ISO 9001:2015, I1SO 14001:2015, ISO 45001:2018 CERTIFIED LABORATORY

272, Phase-1V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

(TEST CERTIFICATE) Page 1 of 1
Report No. AAL ENV-20240110004

Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
A-48, Sector-64, i
Noida - 201 301 (UP) Date of Receiving: 10/01/2024
Date of Starting: 10/01/2024
Sample Description: ~ Ambient Noise Date of Completion: 15/01/2024
Date of Monitoring: ~ 09/01/2024 to 10/01/2024 Date of Reporting: 15/01/2024
Sampling Location:  Near Gate No.2 Parking Area
Name of Project: M/s Escort Kubota India Pvt. Ltd. Sampling Method: B i
18/4, Mathura Road, Faridabad (HR) o 7 e
Sampling Done By: AAL
LIEST RESULTS
S.No.  Test Parameter Unit Results Limits as per CPCB
) in dB(A) Leq
1 Noise Level Category of Area / Zone Day Time Night Time
: 06:00AM-10:00PM 10:00PM-06:00AM
Lmin dB(A) 419 - - -
L10 dB(A) 68.2 - - . -
L50 dB(A) 570 y ! .
L90 dB(A) 50.5 - o s
Leq dB(A) 63.2 - - .
Lmax dB(A) 72.3 - - -
A: Industrial Area i 70
Leqg-Day dB(A) 64.8
B: Commercial Area 65 55
) C: Residential Area 55 45
Leg-Night dB(A) 52.6
D: Silence Zone 50 40

**End of Report**

A%E)SH SRIVASTAVA

Deputy Technical Manager
pAuythc;rised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

2. Total liability of our laboratory is limited to the invoice amount.

3. This report shall not be reproduced wholly or in part without written consent of the laboratory.

4. This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory.

5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.



ARIHANT ANALVT,{%L LABORATORY PVT. LTD.

AN ISO 9001:2015, 1SO 1400 , 1SO 45001:2018 CERTIFIED LABORATORY

272, Phase-1V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

(TEST CERTIFICATE) Page 1of 1
Report No. AAL ENV-20240110005

Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
A-48, Sector-64,

Noida — 201 301 (UP) Date of Receiving: 10/01/2024
Date of Starting: 10/01/2024
Sample Description: ~ Ambient Noise Date of Completion: 15/01/2024
Date of Monitoring:  09/01/2024 to 10/01/2024 Date of Reporting: 15/01/2024
Sampling Location: ~ Near Paint Shop
Name of Project: M/s Escort Kubota India Pvt. Ltd. Sampling Method: By Noise Meter
18/4, ad, Farida
8/4, Mathura Road, Faridabad (HR) Sampling Done By: AAL
TEST RESULTS
S.No.  Test Parameter Unit Results Limits as per CPCB
in dB(A) Leq
1 Noise Level Category of Area/ Zone Day Time Night Time
06:00AM-10:00PM 10:00PM-06:00AM
Lmin dB(A) 384 - - -
LI0 dB(A) 613 . = .
L50 dB(A) 57.0 . . .
L90 dB(A) 478 2 _ -
Leq dB(A) 60.8 - = -
Lmax dB(A) 69.1 - - -
A: Industrial Area 75 70
Leq-Day dB(A) 62.2
B: Commercial Area 65 55
C: Residential Area 55 45
Leq-Night dB(A) 513
D: Silence Zone 50 40

**End of Report**

1%;%\'»——‘ =3
ASHUTOSH SRIVASTAVA

Deputy Technical Manager
Authorised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.
2. Total liability of our laboratory is limited to the invoice amount.
3. This report shall not be reproduced wholly or in part without written consent of the laboratory. ) 2
4. This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory.
5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the
date of issue of report unless specified.



ARIHANT ANALYT %@L LABORATORY PVT. LTD. 306

AN IS0 9001:2015, 1SO 14001: , 150 45001:2018 CERTIFIED LABORATORY

272, Phase-lV, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

(TEST CERTIFICATE] Page 1 of 1
Report No. AAL ENV-20240110006

Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
A-48, Sector-64, o
Noida — 201 301 (UP) Date of Receiving: : 10/01/2024
Date of Starting: 10/01/2024
Sample Description:  Ambient Noise Date of Completion: 15/01/2024
Date of Monitoring:  09/01/2024 to 10/01/2024 Date of Reporting: 15/01/2024
Sampling Location:  Near Gate No.3
Name of Project: M/s Escort Kubota India Pvt. Ltd. Sampling Method: By Noise Meter
18/4, Mathura Road, Faridabad (HR) Sampling Done By: AKT,
TEST RESULTS
S.No.  Test Parameter Unit Results Limits as per CPCB
in dB(A) Leq
1 Noise Level Category of Area / Zone Day Time Night Time
06:00AM-10:00PM 10:00PM-06:00AM
Lmin dB(A) 429 - - -
L10 dB(A) 66.2 - - -
L50 dB(A) 57.2 - < 8
L90 dB(A) 47.6 - - -
Leq dB(A) 62.9 - - =
Lmax dB(A) 73.1 - - -
A: Industrial Area 75 70
Leq-Day dB(A) 64.5
B: Commercial Area 65 55
C: Residential Area 55 45
Leq-Night dB(A) 524
D: Silence Zone 50 40
**End of Report**
f\:‘}&v- . —_——
ASHUTOSH SRIVASTAVA

Deputy Technical Manage!
Authorised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.
2, Total liability of our laboratory is limited to the invoice amount.
3. This report shall not be reproduced wholly or in part without written consent of the laboratory.
4. This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory.
5. The non-perishable sample received shall be destroyed after one menth and perishable sample shall be destroyed after one week from the
date of issue of report unless specified.



ARIHANT ANALYTICAL LABORATORY PVT. LTD.

(NABL Accredited Laboratory)

272, Phase-1V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

(_ TEST REPORT ) Paelier1

Report No. AAL ENV-20240416004

Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
A-48, Sector-64, e
Noida - 201 301 (UP) Date of Receiving: 16/04/2024
Date of Starting: 16/04/2024
Sample Description:  Ambient Noise Date of Completion: 22/04/2024
Date of Monitoring:  15/04/2024 to 16/04/2024 Date of Reporting: 22/04/2024
Sampling Location:  Near Gate No.2 Parking Area
Name of Project: M/s Escort Kubota India Pvt. Ltd. Sampling Method: By Noise Meter
18/4, Mathura Road, Faridabad (HR) Sampling Done By: AAL
TEST RESULTS
S.No.  Test Parameter Unit Results Limits as per CPCB
in dB(A) Leq
1 Noise Level Category of Area / Zone Day Time Night Time
06:00AM-10:00PM 10:00PM-06:00AM
Lmin dB(A) 40.3 - - -
L10 dB(A) 61.1 - - -
L50 dB(A) 56.7 k s «
L90 dB(A) 474 - - -
Leq dB(A) 59.8 - - -
Lmax dB(A) 69.5 - o 3
A: Industrial Area 75 70
Leq-Day dB(A) 61.1
B: Commercial Area 65 53
C: Residential Area 55 45
Leg-Night dB(A) 49.2
D: Silence Zone 50 40
“*End of Report**

e
A AT . D AV QTAVA
ASHUTOSH SRIVASTAVA

<P idrised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

2. Total liability of our laboratory is limited to the invoice amount. -
i roduced wholly or in part without written consent of the laboratory. . )

2' R:: ll:gpgg :Eg:; Eg; Eg trfs?ad in any adverytising media or as evidence in the court of law without prior written consent of the Iaboraﬁry. 3

5. The noﬂ-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from

date of issue of report unless specified.



(NABL Acc ted Laboratory)

272, Phase-IV, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

ARIHANT ANALYTI 4%, LABORATORY DVT. LTD38

(__TESTREPORT Bl ot

Report No.  AAL ENV-20240416005

Issued To: M/s Aplinka Solutions & Technologies Pvt, Ltd.
A-48, Sector-64, o
Noida — 201 301 (UP) Date of Receiving: 16/04/2024
Date of Starting: 16/04/2024
Sample Description:  Ambient Noise Date of Completion: 22/04/2024
Date of Monitoring:  15/04/2024 to 16/04/2024 Date of Reporting: 22/04/2024
Sampling Location:  Near Paint Shop
Name of Project: M/s Escort Kubota India Pvt. Ltd. Sampling Method: By Noise Meter
18/4, Mathura Road, Faridabad (HR) Sampling Done By: AAL
TEST RESULTS
S.No.  Test Parameter Unit Results Limits as per CPCB
in dB(A) Leq
1 Noise Level Category of Area / Zone Day Time Night Time
06:00AM-10:00PM 10:00PM-06:00AM
Lmin dB(A) 40.9 - 3 - -
L10 dB(A) 62.7 - - -
L350 dB(A) 57.6 - - -
.90 dB(A) 48.3 - - -
Leq dB(A) 61.9 - - -
Lmax dB(A) 716 - - -
A: Industrial Area 75 70
Leg-Day dB(A) 634
B: Commercial Area 65 55
C: Residential Area 55 45
Leqg-Night dB(A) 50.2
D: Silence Zone 50 40
**End of Report**
s - il

ASHUTOSH SRIV/

Deputy Technical Manager
Authorised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

2. Total liability of our laboratory is limited to the invoice amount.

3. This reportt!.shail not be reproduced wholly or in part without written consent of the laboratory. ) _ X

4. This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory.

5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.



ARIHANT ANALYTICAL LABORATORY PVT. LTD.

(NABL Accredited Laboratory)

272, Phase-|V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

(_ TESTREPORT ) Pags 1 of 1

Report No. AAL ENV-20240416006

Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
A-48. Sector-64, s
Noida — 201 301 (UP) Date of Receiving: 16/04/2024
Date of Starting: 16/04/2024
Sample Description:  Ambient Noise Date of Completion: 22/04/2024
Date of Monitoring:  15/04/2024 to 16/04/2024 Date of Reporting: 22/04/2024
Sampling Location: Near Gate No.3
Name of Project: M/s Escort Kubota India Pvt. Ltd. Sampling Method: By Noise Meter
18/4, Mathura Road, Faridabad (HR) Sampling Done By: AAL
TEST RESULTS
S.No.  Test Parameter Unit Results Limits as per CPCB
in dB(A) Leq
1 Noise Level Category of Area / Zone Day Time Night Time
06:00AM-10:00PM 10:00PM-06:00AM
Lmin dB(A) 41.6 . - "
L10 dB(A) 62.7 - - -
L50 dB(A) 56.6 - - .
L90 dB(A) 49.3 - - -
Leg dB(A) 61.9 C . -
Lmax dB(A) 71.6 - - -
A: Industrial Area 75 70
Leg-Day dB(A) 63.4
B: Commercial Area 65 55
C: Residential Area 55 45
Leq-Night dB(A) 512
D: Silence Zone 50 40
**End of Report**

ager

1 KflAan

Deputy Techriice

Authorised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

2. Total liability of our laboratory is limited to the invoice amount.

3. This reportn{shall not be reproduced wholly or in part without written consent of the laboratory. _ _

4- This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory.

5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the

date of issue of report unless specified.



(NABL Accredited Laboratory)
272, Phase-1V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (Haryana)

ARIHANT ANALVT!QQA LABORATORY PVT. LTD

Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com it
Website : www.aalkundli.com Tinbace
(_ TESTREPORT ) Page 1 of |
Report No. A -
Issued To: M/s Aplinka Solutions & Technologles Pvt. Ltd. e S BRI
A-48. Sector-64,
Noida — 201 301 (UP) Date of Receiving: 19/07/2024
Sample Description:  Ambient Noise ) Date of Starting: 19/07/2024
Date of Monitoring:  18/07/2024 to 19/07/2024 Date of Completion: 24/07/2024
Sampling Location:  Near Gate No.2 Parking Area Date of Reporting: 24/07/2024
Name of Project: M/s Escort Kubota India Pvt. Ltd S i i
£ ; 1 .
18/4, Mathura Road. Faridabad (HR) b ik
Y Sampling Done By: AAL
TEST RESULTS
S.No.  Test Parameter Unit Results Limits as per CPCB
: in dB(A) Leq
I Noise Level Category of Area / Zone Day Time Night Time
: 06:00AM-10:00PM 10:00PM-06:
Lmin dB(A) 41.8 - - :06 otk
L10 dB(A) o2 . - - -
L50 dB(A) 50.6 ® - -
L90 dB(A) 459 - - -
Leq dB(A) 58.8 - - -
Lmax dB(A) 7.5 - - -
Leg-Day dB(A) 60.3 A: Industrial Area 75 70
B: Commercial Area 65 55
Leg-Night dB(A) 48.7 C: Residential Area 55 45
D: Silence Zone 50 40
**End of Report**
"3 e

""l‘ CRINASTAV
! I QNI LAY

DC ..n-‘ Tec LIIHu-.]I lanager

Authorlsed Slgnatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not |mp||ed

2. Total liability of our laboratory is limited to the invoice amount.
3. This report shall not be reproduced wholly or in part without written consent of the laboratory. ) )
4. This report shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory.

5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the
date of issue of report unless specified.



ARIHANT ANALYTI4L, LABORATORY PVT. LTD..

(NABL Accredited Laboratory)

272, Phase-IV, Sec-57, HSIIDC, Kundli, Sonepat-131028 (I_-laryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

TC-5826

(__ TESTREPORT ) Page 1 of 1
Report No. AAL ENV-20240719021

Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
A-48, Sector-64, 2 S
Noida - 201 301 (UP) Date of Receiving: 19/07/2024
Sample Description:  Ambient Noise Date of Starting: 19/07/2024
Date of Monitoring:  18/07/2024 to 19/07/2024 Date of Completion: 24/07/2024
Sampling Location:  Near Paint Shop i Date of Reporting: 24/07/2024
Name of Project: M/s Escort Kubota India Pvt. Ltd. Sampling Method: By Noise Meter
18/4, Mathura Road. Faridabad (HR) Sampling Done By: AAT,
TEST RESULTS
S.No.  Test Parameter Unit Results Limits as per CPCB
in dB(A) Leq
1 Noise Level Category of Area / Zone Day Time Night Time
06:00AM-10:00PM 10:00PM-06:00AM
Lmin dB(A) 384 - - -
L10 dB(A) 59.4 - - -
L350 dB(A) 50.6 - - -
L90 dB(A) 46.1 - 2 -
Leq dB(A) 39,7 - - -
Lmax dB(A) 70.6 - - &
Leqg-Day dB(A) 61.3 A: Industrial Area 75 70
B: Commercial Area 65 55
Leg-Night dB(A) 50.9 C: Residential Area 55 45
D: Silence Zone 50 40
**End of Report**
AT %
ASHOTOSH SRIVASTAVA
Deputy Technical Manager

Authorised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

2. Total liability of our laboratory is limited to the invoice amount. -
i duced wholly or in part without written consent of the laboratory. ) )
g‘ 22 :23% 22?” :gi gg [aes%?in any adve?ﬂsing media or as evidence in the court of law without prior written consent of the laboratory.

5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the
" date of issue of report unless specified.



ARIHANT ANALYTIGAl LABORATORY PVT. LTD312

(NABL Accredited Laboratory) Sy

7 gt
272, Phase-1V, Sec-57, HSIIDC, Kundli, Sonepat-131028 (I_-|aryana)
Ph. : 7082301442, 9250014551 Email : aalkundli@gmail.com
Website : www.aalkundli.com

TC-5826

(_ TEST REPORT ] Page 1 of |
Report No. AAL ENV-20240719022

Issued To: M/s Aplinka Solutions & Technologies Pvt. Ltd.
A-48, Sector-64, . R
Noida - 201 301 (UP) Date of Receiving: 19/07/2024
Sample Description:  Ambient Noise Date of Starting: 19/07/2024
Date of Monitoring:  18/07/2024 to 19/07/2024 Date of Completion: 24/07/2024
Sampling Location: Near Gate No.3 Date of Reporting: 24/07/2024
Name of Project: M/s Escort Kubota India Pvt. Ltd. ’ Sampling Method: By Noise Meter
18/4. Mathura Road. Faridabad (HR) Sampling Done By: AAL
IEST RESULTS
S.No.  Test Parameter Unit Results Limits as per CPCB
in dB(A) Leq
| Noise Level Category of Area / Zone Day Time Night Time
06:00AM-10:00PM 10:00PM-06:00AM
Lmin dB(A) 42.1 - - -
L10 dB(A) 567 - - -
L350 dB(A) 504 - - - -
L90 dB(A) 453 - - -
Leq dB(A) 59.6 - = -
Lmax dB(A) 2 TR - - -
Leg-Day dB(A) 61.2 A: Industrial Area 75 70
B: Commercial Area 65 55
Leg-Night dB(A) 48.8 C: Residential Area 35 45
D: Silence Zone 50 40
**End of Report**
! e
Ac&‘WﬁS}-J SRIVASTAVA

Depyty Technical Manager
““Aithorised Signatory

Note: 1. The Result Indicated above refer to the tested sample and listed test parameters only, endorsement of products is neither inferred not implied.

2, Total liability of our laboratory is limited to the invoice amount.
i d wholly or in part without written consent of the laboratory. ) . ]
2' ¥E:Z ;gggg :Egi: :g: Eg Las%rdo?rl\lgiy adver)‘ftising ﬁwedia or as evidence in the court of law without prior written consent of the laboratory.

5. The non-perishable sample received shall be destroyed after one month and perishable sample shall be destroyed after one week from the
" date of issue of report unless specified.



313

147

BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
O.A. No. 628 of 2024

IN RE:-
ALOK MOHAN ; Plaintiff (s) or Petitioner (s)

VERSUS
HARYANA STATE POLLUTION CONTROL BOARD AND OTHERS
Defendant (s)/ Respondent (s)

KNOW ALL to whom these presents shall come that [/We Shamsher Singh, Authorized
Representative of Escorts Kubota Limited, the above named Respondent do hereby appoint
Mr. Priyesh Mohan Srivastava (Enrolment No. D/8508/2018) and Ms. Sonal K. Chopra
(Enrolment No. D/8503/2021), Advocates

(Hereinafter called the advocate/s) to be my/our Advocate in the above noted case and authorize
him: -

To act, appear and plead in the above-noted case in this Court or in any other Court in
which the same may be tried or heard and also in the Appellate Court including High Court
subject to payment of fees separately for each court by me/us.

To sign file, verify and present pleadings, appeals, cross-objections or petitions for
executions, review, revision, withdrawal, compromise or other petitions or affidavits or other
documents as may be deemed necessary or proper for the prosecution of the said case in all its
stages subject to payment of fees for each stage. To file and take back documents, to admit
and/or deny the documents of opposite party. To withdraw or compromise the said case or
submit to arbitration any differences or disputes that may arise touching or in any manner
relating to the said case. To take execution proceedings. To deposit, draw and receive monthly
cheques, cash and grant receipts thereof and to do all other acts and things which may be
necessary to be done for the progress and in the course of the prosecution of the said case. To
appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign
the power of attorney on our behalf.

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all intents
and proposes. And I/We undertake that I/We or my /our duly authorized agent would appear
in Court on all hearings and will inform the Advocate for appearance when the case is called.
And I/We the undersigned do hereby agree not to hold the advocate or his substitute responsible
for the result of the said case. The adjournment costs whenever ordered by the Court shall be
of the Advocate which he shall receive and retain for himself. And I/We the undersigned do
hereby agree that in the event of the whole or part of the fee agreed by me/us to be paid to the
advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said
case until the same is paid up. The fee settled is only for the above case and above Court. [/We
hereby agree that once fee is paid, I/We will not be entitled for the refund of the same in any
case whatsoever and if the case prolongs for more than 3 years the original fee shall be paid
again by me/us.

IN WITNESS WHEREOF [/We do hereunto set my/our hand to these presents the contents
of which have been understood by me/us on this 04" day of October 2024.
Accepted subjected to the terms of the fees.

Advocate
PRVEEH MOHAN SRUVASTAY A : e
D\Q{oe(-w\@ Nl 5
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Escorts Kubota Limited

Extract of the Minutes of the Meeting of the Board of Directors of Escorts Kubota Limited
(“Company”) Held on Thursday, February 8, 2024, at Corporate Centre, 15/5, Mathura
Road, Faridabad - 121003

Sub : Authority to Officials for Legal Matters

“Resolved That in supersession of all resolutions passed by the Board of Directors of the

Company in this regard , Mr. Bharat Madan, Whole- time Director and Chief Financial
Officer, Mr..Brijesh Lamba, Head - Legal and Mr. Arvind Kumar, Company Secretary of the
Company be and are hereby authorised jointly and/ or severally to institute, conduct,
defend any civil, revenue, criminal, labour matters, company law cases, arbitration
proceeding(s) or any other legal proceedings of whatever nature and also to appoint
advocates, law firms, consultants and to sign, execute vakalatnamas, plaints, written
statements, re-joinders, petitions, applications, objections and all pleadings of any kind
whatsoever, as may be required in order to initiate/ defend/ appear in such legal
proceedings for the Company.

Resolved Further That the above said persons are also authorised to receive notices,
orders & other documents and also to appear before any Court of law, tribunals,
investigating agencies, judicial authorities/ officials, quasi judicial authorities/ officials or
any other government, semi-government authorities/ officials and also make statement
for and on behalf of the Company and to do such other acts, deeds or things as may be
required to be done for the above purposes.

Resolved Further That Mr. Bharat Madan, Whole- time Director and Chief Financial
Officer, Mr. Brijesh Lamba, Head - Legal and Mr. Arvind Kumar, Company Secretary of the
.Company, be and are hereby further jointly and/ or severally authorized to delegate all or
any of the above powers to any person with authority to revoke such delegation as and
when deemed expedient by them.”

Certified True Copy
For Escorts Kubota Limited

Arvind Kumar
Company Secretary
Membership No. -A14874
House No. 1/1420, Mansarover Park, Delhi - 110032

Date : September 03, 2024

Escorts Kubota Limited
(Formerly Escorts Limited)
Registered Office - 15/5, Mathura Road, Faridabad - 121003, Haryana, India

Tel.. +91-125-2250222 | E-matl: corp.secretarial@escortskubota.com | Website: www.escortskubata.com
Corporate Identification Number L74899HR1944PLC039088
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Escorts Kubota Limited

AUTHORISATION LETTER

I, Brijesh Lamba, in my capacity as Head-Legal of Escorts Kubota Limited, having its
registered office at 15/5, Mathura Road, Faridabad — 121003, Haryana (hereinafter
referred to as “Company”), as authorized pursuant to the resolution of the Board of
Directors of the Company dated 08/02/2024 do hereby authorize Mr. Shamsher
Singh, working as Manager - Legal with the Company to do and perform following
acts for and on behalf of the Company in the case bearing Original Application No.
628 of 2024 titled as “Alok Mohan vs. Escorts Kubota Limited and others” which
is pending before the Hon’ble National Green Tribunal, New Delhi.

i. To sign, verify and file Vakalatnamas, applications, written statements,
objections, revisions, written submissions and any other pleading/
documents on behalf of the Company;

ii. To appear as authorized representative on behalf of the Company and to give
evidence, appear as witness, depose orally or by affidavit on behalf of the
Company;

iii. To sign on withdrawal proposal, compounding, compromise & settle the above
case; and

iv. To apply for obtaining copies of court records, documents, proceedings,

judgments, orders etc.

AND GENERALLY to do, execute and perform all acts, deeds, matters and things that
may be lawfully done for and on behalf of the Company by the said Attorney in
respect of the above said purpose. This Authorization Letter shall remain valid till
Mr. Shamsher Singh is in the employment with the Company and shall stand revoked
automatically upon his ceasing to be an employee of the Company. However, the
Executant shall be entitled to revoke this Authorization at any point of time during
its validity period.

The signatures of Mr. Shamsher Singh (as shown hereunder) are hereby identified.

For and on Behalf of Escorts Kubota Limited

Tocpadl L AP

Brijévs'h famba M
Head - Legal g

(Signature of Shamsher Singh)

Date: 10.09.2024

Escorts Kubota Limited

(Formerly Escorts Limited)

Corporate Secretarial & Law

Registered Office - 15/5, Mathura Road, Faridabad - 121003, Haryana, India
Tel.: +91-129-2250222 | E-mail: corp.secretarial@escortskubota.com | Website: www.escortsgroup.com
Corporate Identification Number L74899HR1944PLC039088
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M Gma” Priyesh Mohan Srivastava <priyeshmohansrivastava@gmail.com>

Reply on behalf of the Respondent No. 2 in ORIGINAL APPLICATION NO.
628/2024 || ALOK MOHAN vs. HARYANA STATE POLLUTION CONTROL BOARD
& ORS.

1 message

Priyesh Mohan Srivastava <priyeshmohansrivastava@gmail.com> Tue, Dec 24, 2024 at 8:55 PM
To: Alok Mohan <alokmohan1954@yahoo.com>, "aeronautengineer@gmail.com" <aeronautengineer@gmail.com>,
"rkhuranalegal@gmail.com" <rkhuranalegal@gmail.com>

Dear All,
PFA the scanned copy of Reply on behalf of the Respondent No. 2 in the captioned matter.
Regards,

Priyesh Mohan Srivastava

Office Address: C-200, LGF, Greater Kailash-1, New Delhi -110048
Email: priyeshmohansrivastava@gmail.com, sonalchopra97 @gmail.com
Phone: 011-41019335,

Mobile: +91 9892786353

Confidentiality Caution: This communication (including any attached documents) is intended only for the use of the addressee(s)
and may contain confidential, proprietary or legally privileged information. No confidentiality or privilege is waived or lost by any
mis-transmission or error and it should not be used by anyone not being the intended recipient. If you receive this message in
error, please immediately delete it and all copies of it from your system, destroy any hard copies of it and notify the sender. You
must not, directly or indirectly, use, disclose, distribute, print, or copy any part of this message if you are not the intended
recipient. Any unauthorized use or any misuse of this communication, including attachments, may result in punitive action under
law.

B Reply Affidavit of R-2.pdf
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